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LOK SABHA DEBATES

LOK SABHA

Wedhasday, March 7, 2007/Phafpuna 16, 1928 (Saks)

The Lok Sabha met at one rminute past
Eloven of the Clock.

[MR. Speaker /in the Chair)
[English]

MR. SPEAKER: The Secretary-General may now call
Shri Navjot Singh Sidhu to take the oath.

MEMBER SWORN
Shri Navjot Singh Sidhu (Amritsar)

[English]

MR. SPEAKER: You are welcome backl He avoided
Sidhuism now!

SHRI MADHUSUDAN MISTRY (Sabarkantha): The
only thing is that he should attend the Session also!

MR. SPEAKER: He also should play with a straight
bat!

...(Interryptions)
[Translation]

MR. SPEAKER: We will listen to your leader please
sit down first.

...(Interruptions)

MR. SPEAKER: Please speak one by one. This is
not the right way. Please sit down.

...(Interruptions)

PROF. VIJAY KUMAR MALHOTRA (South Dethi): Mr.
Speaker, Sir as per the Constitution a person who is
not a citizen of India cannot be a member of the House.

...(Interruptions)
[English]

MR. SPEAKER: | have not received any notice on
this. Let some notice come; | will see.

...(Interryptions)

[Transiation]

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, |
would only like to appeal to you to constitute a Privileges
Committee ...//ntermyptions)

[English]

MR. SPEAKER: | will see. Let some notice come to
me.

...(Interryptions)
[Transiation/

PROF. VIWJAY KUMAR MALHOTRA: It should examine
this issue because any Member who is not a citizen of
India ...{Interruptions)

[English]

MR. SPEAKER: | cannot commit anything uniess
something comes to me.

...(Interryptions)
MR. SPEAKER: You do not have to bother about it.
...(Interryptions)
[Translation]

PROF. VIJAY KUMAR MALHOTRA: As you said, the
sme action has to be taken In this regard

...(Interryptions)
[English]
MR. SPEAKER: If it comes to me, | will look into
it.
...(Interruptions)
[Transiation]
MR. SPEAKER: Please speak one by one.
...(Interryptions)
[English]

MR. SPEAKER: Prof. Ram Gopal Yadav, shall |
request you to do it at 12 noon? We have not had
Question Hour so far in this Session.
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[Transiation]

PROF. RAM GOPAL YADAV (Sambhal). Mr. Speaker,
Sir, | have given notice for suspension of question Hour.
The issue is that as the Congress usually does.
...(Interryptions)

MR. SPEAKER: Please sit down. | assure you that
| will listen to you.

...(Interryptions)
[English]

MR. SPEAKER: | am requesting you earnestly. |
know that you have got an important issue to raise. |
am only saying that you can raise it just 55 minutes
later. In this Session, we have not had Question Hour.
So, | earnestly request you.

PROF. RAM GOPAL YADAV: Okay.

MR. SPEAKER: Thank you for your kind cooperation.
| am really thankful to you.

11.04 hrs.
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Now let us take up Questions.

Q. No. 121, Shri Ananta Nayak—Not Present
Shri Asaduddin Owaisi

Visit of Russian President

*121. SHRI* ASADUDDIN OWAISI:
SHRI ANANTA NAYAK:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Russian President recently visited
India;

(b) it so, the details of the issues discussed and
the outcome thereof;

(c) whether any bilateral agreements including the
setting up of nuclear plants in the country were signed
during his visit;
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(d) if so, the detalls thereof;

(e) the total number of nuclear plants proposed to
be set up in the country under the said agreement,
State-wise;

(f) the time by which these plants are likely to be
set up;

(g) whether Russia has also agreed to help India in
getting an exemption in the Nuclear Suppliers Group;

(h) if so, the details thereof; and

(1) the extent to which Russian help will enable India
to expand its nuclear energy programme and sustain
energy security?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (i) A statement is placed
on the Table of the House.

Statement

(a) Yes. The Russian President visited India from
25-26 January 2007.

(b) The two Sides discussed a wide range of issues
relating to regional and international matters of mutual
interest and concem. The key issues of cooperation -in
the fields of defence, space, energy, science and
technology, trade and investment were deliberated upon.
The results of the discussions have been outlined in the
“Joint Statement on the outcome of the Official Visit of
H.E. Mr. Viadimir V. Putin, President of the Russian
Federation to the Republic of India” issued on 25th
January 2007, which is available in -the public domain.

(c) and (d) A number of bilateral documents were
concluded during the visit but no agreement was signed
on the setting up of nuclear power plants. Discussions
were held on the construction of additional nuclear power
plants at the Kudankulam site as well as at new sites
and a Memorandum of Intent to this effect was signed.
“Joint Statement by the Prime Minister of the Republic
of India and the President of the Russian Federation on
Cooperation in the field of Peaceful Uses of Atomic
Energy” was issued on 25th January 2007. This joint
statement outlines plans for cooperation with the Russian
Federation in the area of peaceful uses of nuclear energy.

The other documents signed were as follows:

(1) Joint Statement on the. outcome of the official
visit of the President of the Russian Federation
to India;
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(2) Programme of Cultural Exchanges for the years
2007-08;

(3) Protocol on holding “Year of Russia in India” in
the year 2008 and “Year of India in Russia” in
the Year 2009;

(4) Agreement on access of the Indian Party to
navigation signals of the Russian Global
Navigation Satellite System GLONASS for
peaceful purposes;

(5) Agreement on access of the Indian Party to a
part of the Russian Global Navigation Satellite
System GLONASS Radio Frequency Spectrum;

(¢

~

Agreement on cooperation in the joint satellite
project ‘YOUTHSAT'; and

7

~

Protocol on exchange of information on the
movement of goods and conveyances between
the Republic of India and the Russian
Federation.

(e) and (f) The Memorandum of Intent referred to in
the previous paragraph envisages construction of four
additional nuclear power plant units at the Kudankulam
site as well as construction of Russian design nuclear
power plants at new sites in India. No other details
regarding the number or sites for new nuclear power
plants and possible time frame have emerged so far.

(g) to (i) Russia is collaborating with India in the
construction of 2 units of 1000 MW capacity nuclear
reactors in Kudankulam, Tamil Nadu. Russia is supportive
of wider cooperation with India in the area of peaceful
uses of nuclear energy and recognizes that nuclear energy
provides a safe, environmental friendly and sustainable
source of energy. Russia and India have jointly undertined
the need to further develop international cooperation in
promoting the use of nuclear energy for peaceful purposes
in accordance with their respective international
commitments and national legislations. Specifically, Russia
expects to continue to work with the participating
Governments of Nuclear Suppliers’ Group [NSG] to make
an exception in its guidelines to facilitate full civilian
nuclear energy cooperation with India.

SHRI ASADUDDIN OWAISI: Sir, though we have
signed the Memorandum of Intent, | would like to know
from the hon. Minister, since the trade deficit between
India and Russia is huge, what steps are being taken to
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bridge the trade deficit or gap and whether india is
going to invest in Sakhaline Ili project.

SHRI PRANAB MUKHERJEE: So far as the trade is
concered, it is true that the current level of trade between
India and Russia is just about US $ 3 billion; it has been
decided to make it US $ 10 bilion by 2010. In respect
of the investments in new oil fields, ke Sakhalin Iil, the
hon. Member may be aware perhaps of the facts. We
have already made an investment in Sakhalin I. We are
interested in two other sectors also. Talks are going on
but nothing has been finalized.

SHRI ASADUDDIN OWAISI: The other issue is about
the visa agreement. Our Indian businessmen are facing
a huge problem, especially when they go to Russia. What
is it that the Government is doing in ensuring that india
is going to sign the Re-admission Treaty with Russia
since Russia is insisting upon signing the Treaty? This is
a very important issue.

The other important question is, do we have to wait
for 123 agreements with US because as it is we have a
Nuclear Agreement with Russia.

SHRI PRANAB MUKHERJEE: Sir, so far as the last
question is concerned, there is no co-relation between
signing of 123 agreement with the US and our programme
with Russia in respect of civilian nuclear programmes for
peaceful uses of nuclear energy. As the hon. Member
and the whole country is aware, already we are having
two nuclear power plants with the support of Russia at
Kudankulam and there is a proposal of having more
nuclear power plants in Kudankulam and certain other
areas also, though the areas have not yet been finalized.
So, our nuclear cooperation programme for civilian uses
with Russia is a continuing one and a long-term
programme.

In respect of the visa agreement, the problem of the
Russian insistence on the Re-admission Agreement along
with a Visa Facilitation Agreement, the two sides are
continuing discussions to resolve this issue. | am aware
of the problem that our businessmen and professionals
are some time facing due to the restrictive visa policies
pursued by some countries including Russia.

SHRI KHARABELA SWAIN: Can Russia set up
additional nuclear power plants in Kudankulam without
the approval of IAEA or the Nuclear Supplier Group?
Has Russia got an approval from such agencies or setting
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up of such plants will require future approval from such
agencies?

SHRI PRANAB MUKHERJEE: There are a number
of issues connected with the setting up of a nuclear
power plant. Merely setting up of the power plant or
buying reactor is not an end in itself. We require the
continuing supply of fuel and supply of fuel depends on
the NSG guidelines. Russia is also a signatory or a part
of it. The hon. Member is aware that efforts are made to
amend the NSG guidelines to ensure that we can have
the supply of nuclear fuel for the generation of power. All
these things are co-related and unless we have the
assurance of the fuel supply we cannot have an
agreement for the establishment of nuclear power plant.

SHRI C.K. CHANDRAPPAN: Sir, in reply to ‘b, ‘¢’
and ‘d, statements 3, 4, 5 and 6 are related to India's
access to Russian satellite for peaceful purposes. Will
the hon. Minister kindly explain the areas where we will
have the benefit by getting this access? Do we have the
benefit in communications or in doing satellite survey and
all that?

SHRI PRANAB MUKHERJEE: Sir, the Agreement will
help us to have access to navigation signals of the
Russian Global Navigation Satellite System GLONASS
radio frequency spectrum for peaceful purposes. These
are the facilities we are going to have. In addition, talks
are going on for the agreement on cooperation in the
joint satellite project for the youth set.

SHRI VIJAYENDRA PAL SINGH: Sir, the arrangement
and collaboration with Russia on the nuclear plants in
Kudakulam was before the Indo-US Agreement signed. |
would like to know how it was signed and what was the
reaction of the US on this. In this process, the local and
the domestic thorium will also be infused in it in the third
stage. If that is so, why did we not really take this on a
little further? What is the real advantage of the nuclear
deal with the US when this could be signed with Russia
much before that?

MR. SPEAKER: Today, we are having the first
Question Hour of this Session. That is why, | have aliowed
your two supplementaries but you are entitled to ask
only one.

SHRI PRANAB MUKHERJEE: Sir, so far as the first
part of the question is concerned, it is' true that we were
having these two programmes before the indo-US nuclear
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arrangement. Now there is a proposal for having four
power plants. So far as thorium is concemed, it is a
part of our three-pronged nuclear power programme but
as the hon. Member is aware, the technology to have
its full commercial use is yet to be developed and it will
take some time. Keeping that in view, we would like to
have it.

As far as the Indo-US nuclear deal is concemed,
that is completely a different question altogether. If the
hon. Member is interested, | could respond to it and |
am ready for a full-fledged discussion on it.

[Trans/ation]
AlIMS like Institutions

*122. SHRI'TANWAR HUSSAIN:
SHRIMATI NEETA PATERIYA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the present status with regard to the setting up
of six AlIMS-like institutions in different parts of the
country; B

(b) whether his Ministry has any proposal under
consideration to declare some important State
Government hospitals as “Centres of Excellence” on the
lines of AIIMS and extend financial assistance to them

to make them “State of the Art” Regional Research
Hospitals;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?
[English]

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (d) A statement
is laid on the Table of the House.

Statement

Under the Pradhan Mantri Swasthya Suraksha Yojana
(PMSSY), it has been decided to set up one AIIMS like
institution each in the States of Bihar (Patna), Chattisgarh
(Raipur), Madhya Pradesh (Bhopal), Orissa
(Bhubaneshwar), Rajasthan (Jodhpur) and Uttaranchal
(Rishikesh).
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The State Governments have provided a minimum
of 100 acres of land. They have been requested to
develop facilities for Power and water for the new
institutions. The work of construction of bcundary wall
around all the sites has been completed. WAPCOS is
conducting Environmental Impact (EIA) Study and pre-
construction survey of the sites of AlIMS-like institution.
Pre-Construction survey would be completed at all sites
by the end of March, 2007.

Earlier bids received for selection of Project
Consultant in setting up six AlIMS like institutions were
rejected on technical grounds. It has now been decided
that bids be called separately for each of the six
institutions. Bids for the housing component are also being
separately called for being built through EPC (Engineering,
Procurement and Construction) developer on turnkey
basis. Expression of Interest (EOI) has been issued on
9.2.2007 for providing engineering, procurement and
construction services for housing. Expression of interest
for selection of design and DPR consultant for the
construction of medical college and hospital complex has
been issued on 15.2.2007. The request for proposal in
both cases for shortlisted bidders would be issued in
April, 2007.

Under PMSSY, it is also proposed to strengthen 13
existing Medical College Institutions in terms of
infrastructure and equipments. List of Institutions being
upgraded is given in the enclosed statement. The
Government of India is investing Rs. 100 crores for each
institution and the State Govemment's share is Rs 20
crores and subsequent recurring, maintenance and
manpower costs. In respect of SVIMS, Tirupati, the TTD
trust is bearing half of the cost i.e. Rs 60 crores, and
the GOI share is only Rs. 60 crores. Likewise, in respect
of IMS (BHU) Varanasi, which is a GOI Institution, Rs
20 crores is being provided by Ministry of Human
Resource Development.

Annexure
Upgradation of 13 medical institutes under PMSSY

The following 13 medical institutes have already been
identitied for upgradation under PMSSY.

1. Government Medical College, Jammu (J&K)

2. Government Medical College, Srinagar (J&K)
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3. Kolkatta Medical College, Kolkatta (W.B.)

4. Sanjay Gandhi Post Graduate Institute of Medical
Sciences, Lucknow (U.P.)

5. Institute of Medical Sciences, BHU, Varanasi
(U.P.)

6. Nizam Institute of Medical Sciences, Hyderabad
(A.P.)

7. Sr Venkateshwara Institute of Medical Sciences,
Tirupati (A.P) (50% cost of upgradation will be
borme by the TTD Trust)

8. Government Medical College, Salem (T.N.)

9. Patliputra Madical College & Hospital, Dhanbad
(Jharkhand)*

10. BJ. Medical College, Ahmedabad (Gujarat)

11. Bangalore Medical College, Bangalore
(Kamataka)

12. Grants Medical College & Sir JJ. Group of
Hospitals, Mumbai, (Maharashtra)**

13. Government Medical
Thrivananthapuram, (Kerala)

College,

N.B.

“Government of Jharkhand has been requested to reconsider the
option of upgradation of Rajendra Institute of Medical Sciences at
Ranchi.

“*The upgradation is pending as the matter is sud judice in Nagpur
Bench of Mumbai High Court on selection of this institution,
instead of the Medical College at Nagpur.

SHRI ANWAR HUSSAIN: | would like to know
whether the Guwahati Medical College is going to get
the status of AIIMS.

DR. ANBUMANI RAMADOSS: Sir, we have taken a
conscious decigsion to upgrade the Guwahati Medical
College. | think within this year, the financial resources
will be allocated for that. This comes under the National
Rural Health Mission rather than the Pradhan Mantri
Swasthya Suraksha Yojana. This would not be categorized
as an AIIMS like institution but we are upgrading the
Guwahati Medical College.

MR. SPEAKER: Hon. Member, | think you have got
your answer. All right. He is satisfied.

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir,
the Gvemment had decided to build six All India Institutes
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of Medical Sciences (AlIMS), in Jodhpur, Patna in Bihar,
Raipur in Chhattisgarh, Bhopal in Madhya Pradesh,
Bhuaneshwar in Orissa and Rishikesh in Uttaranchal and
the boundary-walis for the buildings have already come
up. | would like to be informed by the hon. Minister
about the budget allocation made for the said AIIMS
during the current year along with the budget provisions
for each of the said Institute separately.

DR. ANBUMANI RAMADOSS: Sir, the project PMSSY
was conceptualized in 2003. Only last year we got the
CCA approval for the project. Now we have been able to
mobilize the financial resources for this. Since then we
have started work on pre-construction survey,
environmental impact assessment and on identification of
project consultant etc. This year's allocation for the project
is Rs. 150 crore. The Finance Department has assured
that money would not be a constraint. So we have started
the project in a big way. There are two parts—one is
the All India Medical Sciences like institutions and the
other. is the upgradation of 13 existing ‘Government
medical colleges. This is going on accordingly.

SHRIMAT| MINAT! SEN: Sir, through you, | would
like to know from the hon. Minister whether there is any
proposal to establish any All India Medical Sciences like
hospital in the State of West Bengal. If so, what steps
have been taken by the Government in this regard?

DR. ANBUMANI RAMADOSS: Sir, no.

MR. SPEAKER: | do not know whether you are
agitated or not.

[Trans/ation]

CHAUDHARY LAL SINGH: Sir, three years have
passed since medical colleges in Jammu were selected
to be upgraded on the pattern of AlIMS. Funds for the
purpose were said to have been sanctioned during the
last financial year. With your permission, | would like to
ask the hon. Minister whether any time-bound programme
has been chalked out in this regard since the hopes of
50 lakh people is tied in with this project. By when is
this project likely to be implemented and completed?

[English]

DR. ANBUMAN! RAMADOSS: This is regarding
upgradation of two medical colleges in the State of
Jammu and Kashmir. Earlier we had a proposal to
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upgrade only one. But under the instruction of the hon.
Prime Minister we now propose to upgrade two
Government medical colleges, one in Jammu and the
other in Srinagar. This is going on as per schedule.

MR SPEAKER: It is already there in the schedule-
Nos. | and Il

[Translation)

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, free
health care is a fundamental right enthrined in the
constitution and discussions have been held in this regard
in the House many times. But, | would like to ask the
hon. Minister, through you as to what are the facilities
that are likely to be offered in the big hospitals in Uttar
Pradesh situated in Kanpur, Allahabad, Varanasi, Agra if
they are to be upgraded as Centres of Excellence and
research institutes on lines of AlIMS. My question relates
to part (b) of the question.

[English]

DR. ANBUMANI RAMADOSS: Sir, firstly, health is a
State subject. Under this project, the PMSSY we are
not replacing the State's responsibility, we are
supplementing the State's responsibility. For a big State
like Uttar Pradesh, in fact, earlier we had a proposal to
upgrade only one institute. But again under the instruction
of the hon. Prime Minister we are upgrading two institutes

keeping in view the fact that Uttar Pradesh is a large
State.

SHRI KHARABELA SWAIN: Sir, he has been telling
this for the last two yews...(/nterruptions)

MR. SPEAKER: Nothing will go on record. Shri
Raghunath Jha.

(Interryptions)..."

MR. SPEAKER: Shri Swain, you already had a
question today. You are a very senior and a respected

Member. | have called the name of another Member.
Please co-operate.

[Translation]

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, the hon.
Minister has stated in AlIIMS, proposed to be set up In
Bihar, has been completed. | would like to ask him,
through you, by when the werk on AIIMS in Patna is
likely to be completed?

“Not recorded.
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Secondly, 13 medical coliegas are proposed to be
upgraded but not a single medical college in Bihar has
been included in the list even though Bihar has a 9
crore strong population. The Minister has stated in his
reply that it is a state subject. If it is a state subject
then why is it being covered under the Pradhan Mantri
Yojana. | would like to know whether the Pradhan Mantri
Yojana is meant for a particular State or for the country
as a whole? If it is a Pradhan Mantri Yojana then Binar
should also get a share of the pie since it is a backward
State. ...(/Interruptions)

[English]

DR. ANBUMANI RAMADOSS: | have already said,
health is a State subject. It is the responsibility of the
State Governments to provide quality health for citizens.
The Central Government is only supplementing the efforts
of the State Governments in the health sector and this
scheme is conceptualized under PMSSY. The PMSSY
was conceptualized after the Tenth Plan. In fact, during
the planning of the Tenth Plan, there were no financial
resources allocated for PMSSY and only last year, the
CCEA had approved this project. The total cost of the
project comes to a total of Rs. 3976 crore approximately
and this is an on-going project. After the CCEA had
approved the project last year, the process of project
consultancy, environmental clearance, etc are happening.
We had some problem about project consuitants because
we had clubbed the six new institutions or projects and
we have not been able to get proper consultants. Now,
we have individualized the six new AlIMS-like institutions
and | assure the House, through you Sir, that these will
be completed as soon as possible.

We are very concemed about Bihar. Uttar Pradesh
and Bihar have low health emphasis in health sector
and we are definitely concemed about them. We will
certainly take care of them.... (Inferryptions)

MR. SPEAKER: This is not fair.
[Trans/ation/
You, Please sit down.
...(Interruptions)
[English]
MR. SPEAKER: Not one word is being recorded.

(Interryptions)..."

*Not recorded.
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MR. SPEAKER: | find that our frisnds from Kamnataka
are not present in the House. | wish to convey to them
my request. | believe that everybody will join me in
requesting our friends from Kamataka to come and attend
the House. | request all of you to convey this message
to them.

...(Interruptions)

MR. SPEAKER: | will not allow any more
supplementary. | have allowed five supplementaries from
different sections. It cannot go on like this. You must
know how to behave in the House.

SHRI T.R. BAALU: Sir, our honourable former Prime
Minister, Shri Deve Gowda is present. Other Members
from Kamataka are aiso present.

MR. SPEAKER: Very good. | was wrong. | am glad
that they are here and | deeply appreciate them.

...(Interryptions)
[Translation]
MR. SPEAKER: You Please sit down.
...(Interryptions)

SHRI BASANGOUDA R. PATIL (Yatnal): | have given
notice regarding the Kavari issue under Rule 193.
...(Intermyptions)

Sub-Standard Material for Construction

+
“123. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether materials of sub-standard quality are
being used in the construction of various National

Highways;

(b) if so, the number of cases detected by the
Govemment during the last two years and the details
thereof,;

(c) the number of officers and contractors found
guilty in this regard; and
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(d) the action taken by the Government against
officers and contractors found guilty?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) A
statement is laid on the table of the House.

Statement

(a) In order to ensure that the materials used in
the construction of National Highway works conform to
Ministry’s specifications for Road and Bridge Works, 2001
(4th Revision) and relevant publications of indian Roads
Congress, various Government agencies viz. National
Highways Authority of India (NHAI), State Public Works
Departments (PWDs), Border Roads Organisation (BRO)
have quality control systems in place. No reports on the
use of sub-standard materials in National Highway works
have been received from them.

(b) to (d) Do not arise.

SHRIMATI SANGEETA KUMARI SINGH DEO: Sir,
What is the status of Boruguma-Bargarh National
Highway No. 201 of Orissa? By when will it be
completed?

SHRI T.R. BAALU: | am sorry to say that the
questions pertains to the quality of materials.

MR. SPEAKER: You may send the information to
her separately.

SHRIMATI SANGEETA KUMARI SINGH DEO: | want
to know the steps taken by the Government of India in
case quality is not upto the mark. Like in PMGSY, the
contractor has a five year guarantee period and in case
the quality of the roads is not satisfactory, they would
upgrade the quality of roads.

SHRI T.R. BAALU: Every now and then we are
assuring the specifications pertaining to the testing of
materials such as limestone and the Ministry has already
issued many guidelines on specifications. For road and—
bridge construction, the Indian Road Congress is issuing
many publications and contractors have to abide the
standard laid down by the Bureau of Indian Standards
and the specifications issued by the National Highway
Authority of India, the PWD, and so on.

MR. SPEAKER: Are the quality systems properly
enforced? That is the question.

SHRI T.R. BAALU: Yes. .../Interruptions)
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MR. SPEAKER: Shri Mansukhbhai D. Vasava—not
present.

SHRI CHENGARA SURENDRAN: Sir, | would like
to know from the hon’ble Minister whether any corruption
case against the maintenance work of National Highway
208 has been brought to the notice of the Union
Government. |f so, please give the details.

SHRI T.R. BAALU: In the last two years, we have
not come across any such complaint.

SHRI LALIT MOHAN SUKLABAIDYA: North-East is
very backward in respect of transportation. National
highways are in a deplorable condition. National Highway
44 bypass near Karimganj, Assam was under construction
for many years. It has been almost abandoned. Last
year | raised a question in Parliament in this regard. |
was told by the Minister that this will be completed by
2007. The work was started and we were very happy
that this will be completed. My people were also very
happy. But very recently we found that after two years of
work the guard wall of the approach of the bypass has
coliapsed. It indicates that the foundation was not proper.
| asked the Commandant of BRO about it. He told that
it has happened due to rain. But actually the foundation
was not proper. Had the foundation been proper, it would
not have happened. | would like to know from the hon.
Minister what type of corrective action they have taken in
this regard.

SHRI T.R. BAALU: We have received complaints
about Kolkata-Delhi National Highway. This is National
Highway no. 2. There is a particular bypass called Asansol
Bypass. It has subsided because of the collapse of the
underground column of an abandoned coal mine. This
particular complaint has been received. We are taking
action. The inquiry is on. As and when the inquiry is
completed, definitely we will be taking action against those
who are responsible.

[Trans/ation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, hon.
Minister has stated in his reply that he has no knowledge
about the use of materials of sub-standard quality in the
construction of National Highways. | would like to inform
hon. Minister that three crore rupees are sanctioned for
the construction of one kilometer National Highway.
Accordingly the life of that road should be ten years.
...(Interryptions) Mr. Speaker, Sir, | would like to know
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why there are 80 many pot holes on the roads when
three to four crore rupees. are sanctioned for one
kilometer National Highway. There are many potholes on
the national highway from Pune to Hyderabad. it means
that material of sub-standard quality has been used in
the construction of that national highway. ....//nferryptions)

[Engksh]

MR. SPEAKER: Shri Ramdas Athawale, you are
giving information. Ask your question.

...(Interruptions)
[Translation]

SHRI RAMDAS ATHAWALE: | would like to know as
to what efforts are being made to bring to India the
technology being used for construction of national
highways in foreign countries like Japan, England,
America. Besides, | would like to mention that the work
going on the National Highways is of a very poor quality.
....(Interryptions) What measures are proposed to be
taken by his ministry so as to upgrade the quality of
that work/road? ....(/nfsmyptions)

MR. SPEAKER: Please sit down.
[English]

SHRI T.R. BAALU; The Indian standards are as good
as foreign ones. As far as, the National highways are
concerned, we have got a lot of specifications in our
hands. With National Highway Authority of India and PWD
in our hands, we need not go and take it from any
foreign country. As far as the road technology is
concemed, | do not think we need to take any technology
from foreign countries.

MR. SPEAKER: What about potholes?

SHRI T.R. BAALU: We have not received any such
complaints. If the hon. Member writes to me, | will look
into it.

[Translation]

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, |
would like to tell the hon. Minister once again, through
you, what we had discussed in the three previous
meetings with the hon. Minister that in Bihar for
construction of all the National Highways. In those
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meetings aiso | had said that the Central Agency gives
tender to local contractors, who do not have adequate
material. Orders are being given to them only despite
their being blacklisted. You have sanctioned money for
108 and 107. We had told the hon. Minister in the
meeting that only two and half Iinch thick road is
constructed where six inches thick road is required. |
recollect we had met the hon. Minister two years ago
but work continues to be done in Bihar in the same
way as before. | would like to know whether the hon.
Minister has taken any action in this regard?

SHRI UDAY SINGH; Sir, no action has been taken
till date. Action should be taken in this regard.
...(Interryptions)

[English]

SHRI T.R. BAALU: As far as maintenance of National
Highways in Bihar and all other States is concerned, the
State PWD is maintaining the roads. ...//nterruptions)

[Transiation]

MR. SPEAKER: Please sit down. Why are you
speaking?

...(Interruptions)
[English]

MR. SPEAKER: This is not the way to speak. You
have no right to disturb the proceedings of the House.

...(Interryptions)

SHRI T.R. BAALU: We fund the projects. But, at the
same time, if any specific complaint is there with the
hon. Member, she can come even today itself. | will
definitely identify whether it is correct or not and if there
is any problem, then | will sit with her and accordingly
necessary action would be taken.

SHRI VARKALA RADHAKRISHNAN: Now it has been
reported in the Press as well as in the media that one
of the main reasons for road accidents is due to the
sub-standard quality of material being used in the
construction of National Highways.

Sir, we come across every day that innocent peopie
are being killed due to road accidents. it is with a very
sad heart that we can see it even in television also. |
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am saying that it is happening every day and it is coming
in all the newspapers. ...(Infsrmuptions)

MR. SPEAKER: Please put your question.

SHRI VARKALA RADHAKRISHNAN: It has become
a tragedy for the people. The main reason is that sub-
standard materials are being used. ...//nferruptions)

MR. SPEAKER: Please put your question.

SHRI VARKALA RADHAKRISHNAN: | would like to
know whether the Government is aware of it and whether
the Government will take any action for using sub-standard
materials in the construction of roads because road
becomes slippery. It is killing the people and It is due to
use of sub-standard quality of materials being used in
the construction of National Highways. So, will the
Government take some steps?

SHRI T.R. BAALU: Sir, with a very great respect to
“Anna’, | have not received ...(/nternyptions)

MR. SPEAKER: To whom?

SHRI T.R. BAALU: It is to Shri V. Radhakrighnan.
We call him ‘Anna’ which means ‘Brother’. We have not
received any complaint. ...//nterryptions)

SHRI VARKALA RADHAKRISHNAN: It is happening
every day in every National Highway. ...(Intsrruptions)

MR. SPEAKER: Mr. Minister, you are not denying
that he is your brother.

SHRI T.R. BAALU: Sir during the UPA Government,
| have not received even a single complaint about the
quality of material so far. If any specific complaint is put
up to me by the hon. Member, then | will take action.
... (Interryptions)

SHRI VARKALA RADHAKRISHNAN: | have given
complaints. ...(/nterryptions)
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SHRI T.R. BAALU: | will definitely take action to see
that theres are no such instances. ...(/nfermyplions)

MR. SPEAKER: Nothing else except the hon.
Minister's reply will be recorded.

...(Interruptions)

MR. SPEAKER: Shri Varkala Radhakrishan, | wil now
invite you to sit here.

...(Interruptions)
Accidents in Coal Mines

'124.-SPTRI SANTASRI CHATTERJEE:
SHRI TEK LAL MAHTO:

Will the PRIME MINISTER be pleased to state:

(a) the details of accidents that occurred in coal mines
during the last three years, mine-wise and location-wise;

(b) the number of persons who died/injured in these
accidents, mine-wise and location-wise;

(c) the funds allocated for undertaking safety
measures in each coal mine during the said period;

(d) whether such accidents took place due to the
negligence of the management;

(e) it so, the action taken or proposed to be taksn
against those persons who are responsible for such
accidents; and

(f) the details of the compensation and other relief
provided to the families of the deceased?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASAR!I NARAYAN RAO): (a) to (f) A
statement is laid on the Table of the House.

*Not recorded.

Statement

(a) and (b) The details of accidents that occurred during the last three years (2004, 2005 & 2006) in the mines

of subsidiary companies of Coal India Limited (CIL) and Singareni Collieries Company Limited (SCCL), and the number
of persons died/injured in these accidents are given as under:

Company/ No.of Fatal No. of Fatalities No. of Serious No. of persons
Location Accidents Accidents seriously Injured
2004 2005 2006 2004 2005 2006 2004 2005 2006 2004 2005 2006
1 2 3 4 5 7 8 9 10 1 12 13
ECL (West Bengal & 16 15 8 17 13 183 114 92 187 114 94

Jharkhand)
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1 2 3 4 5 6 7 8 9 10 1 12 13
BCCL (Jharkhand) - 1 12 1 12 17 60 70 61 45 7 66 47
CCL (Jharkhand) 10 8 4 10 22 4 20 16 14 24 16 14
NCL (M.P. & U.P) 3 3 4 4 3 5 9 17 15 10 18 15
WCL (Maharastra
& M.P) 13 1" 13 13 1 13 63 44 56 66 45 59
SECL (Chattisgarh & 7 14 7 8 15 7 97 87 66 99 80 69
M.P)

MCL (Orissa) 4 9 2 4 9 2 17 13 10 17 13 17
NEC (Assam) 2 1 0 2 1 0 0 2 1 0 2 1
(Sub total) CIL 66 73 49 70 84 104 459 354 289 474 364 316

SCCL (Andhra Pradesh) 11 12 16 14 12 19 161 787 618 163 789 622

Others Including Lignite 10 14 13 12 14 14 1" 8 7 12 8 7

Total 87 99 78 96 120 137 631 1149 924 649 1161 945

ECL = Easten Coalfields Limited
BCCL = Bharat Coking Coal Limited
CCL = Central Coalfields Limited

NCL = Northemn Coalfields Limited
wCL = Waestern Coalfields Limited
SECL = South Eastern Coalfields Limited
MCL = Mahanadi Coalfields Limited

NEC = North Eastem Coalfields

(c) The tunds allocated for undertaking safety Singareni Collieries Company Limited (SCCL) are given
measures during the last three years in the mines of as under:
subsidiary companies of Coal India Limited (CiL) and

Figures in lakh rupees

Company 2003-04 2004-05 2005-08
1 2 3 4

ECL 12578.00 12974.00 12588.00

BCCL 17118.05 14283.87 16017.43

CCL 1715.64 . 2252.21 2483.91

NCL 864.00 4960.00 4998.00

WCL 7413.18 6950.00 7474.80
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1 2 3 4
SECL 9988.26 10025.75 10799.456
MCL 4516.00 5054.48 5283.00
NEC 500.00 274.00 404.00
CiL 54693.13 56774.31 60068.59
SCCL 20080.00 23760.00 27836.00

(d) and (e) Directorate General of Mines Safety
(DGMS) under the Ministry of Labour & Employment, the
statutory authority for enforcing the statutes governing
safety in mines as per Mines Act-1952, conducts detailed
enquiry into causes and circumstances of accidents in
coal mines and fix the responsibility for such accidents,
if any, including persons from management cadre. DGMS
is empowered to take appropriate actions against the
persons held responsible in enquiry, as per statute or
‘may advise management to take appropriate action
depending on the gravity of lapses/negligence. Apart from
the above, departmental enquiry is conducted in each
case of accident and action is taken against the persons
held responsible.

(f) The details of the compensation and other relief
provided by coal companies to the families of the
deceased in mine accident in each case, are as under:

1. Immediate payment for funeral expenses and
transport etc. is paid to the family of the
deceased.

2. Ex-gratia payment of Rs 30000/- (revised from
earlier Rs 25000 w.e.f 01.01.2005) to the family
of the deceased.

3. Life Cover Scheme of Rs. 40,000/- (revised
from Rs 30000 w.e.f 01.01.2005) to the family
of the deceased.

4. Payment of compensation under Workmen
Compensation Act, 1923, Gratuity on the basis
of the length of service, P.F as per Coal Mines
Provident Fund (CMPF) Rules, encashment of
Eamed Leave (EL) and other dues are paid.

5. Pension as per Coal Mines Pension Scheme
(CMPS), 1998.

6. Employment is offered to eligible kin of the
deceased.

7. In case there is no eligible person for
employment, monetary compensation per month
is paid to the family of the deceased.

Total amounts paid as compensation by CIL & SCCL
during last three years (2004 to 2008) are Rs. 818.15
lakhs and Rs. 179.57 lakhs respectively.

SHRI SANTASR!I CHATTERJEE: Sir in the coal
mines, a number of contract workers i8 on the rigse. |
would like to know from the hon. Minister whether he
would place a report in this House giving separate break-
up about the accidents involving contract-workers, whigh
should include fatal accidents as well as serious in]ul‘l'u.

MR. SPEAKER: The hon. Member do you want a
separate statement? Mr. Minister, have you got such
information with you?

DR. DASAR!I NARAYAN RAO: Actually the question
relates to CIL, i.e. Coal India and Singareni. So | will
send a separate reply to the hon. Member.

SHRI SANTASRI CHATTERJEE: | hope the hon.
Minister is aware that increasing number of open-cast
coal mining in the country is exposed to serious accidents.
| would like to know whether the Department is deeply
concemed with it and have taken necessary steps to
regulate the functioning of the open-cast mining that
does not violate the laws of the land.

MR. SPEAKER: It is about open cast mining.

DR. DASARI NARAYAN RAO: To address accidents,
we are taking measures in open cast mining. in respect
of underground mining, | would submit that we are taking
a lot of measures. We are making them mechanized.
Out of the 305 mines 96 mines are mechanized ones.
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And, 80 mines are taken up for getting them mechanized
in the Tenth Plan. So, the remaining will be taken up.
Therefore, we are not ignoring underground mining or
open cast mining.

MR. SPEAKER: Shri Tek Lal Mahto—not present
here. Shri Hannan Mollah.

SHR! HANNAN MOLLAH: Regarding the coal mine
accidents, as we have seen, in Andhra Pradesh where
the SCCL is there, the accident rate is the highest in the
country. After the Minister took over — who hails from
Andhra Pradesh — | do not know whether it is increasing
or not. Why is there such a huge increase in comparison
to any other State? Why, in Andhra Pradesh, the coal
mine accidents are increasing, | think, so much during
the last three years?

DR. DASARI NARAYAN RAO: | would like to inform
the hon. Member, through you, Sir, that till 2004, they
used to report the major accidents to the DGMS in their
own mining. But the DGMS norms require that even a
fracture of any bone or a fracture of finger is ought to
be reported as a serious injury. So, it has started from
2005. That is why, the number is increasing. That is the
reason. It is not increase in the accidents. Previously, for
example, accident like a small finger scratch and all such
things were not reported as serious injuries. Now, as per
the instruction of the DGMS, every small, minor injury
should be reported as per norms.

SHRI HANNAN MOLLAH: It talks about the number
of persons who have been injured.

MR. SPEAKER: No more information is to be given.
Mr. Minister, do not reply without my permission.

MR. SPEAKER:

Q. 125 — Shr Haribhau Rathod—not present.

Q. 126 — Shr Chandrakant Khaire—not present.
Shri Ganesh Singh—not present.

Q. 127 — Shri Shishupal N. Patle—not present.
Prof. Mahadeorao Shiwankar—not present.

Q. 128 — Shri Avtar Singh Bhadana.
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[Trans/iation]
Visit of External Affairs Minister to Pakistan

*128. SHRI AVTAR SINGH BHADANA:
SHRI J.M. AARON RASHID:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether he visited Pakistan recently;

(b) if so, the details of the talks held on issues like
Siachen, Terrorism, Prisoners of War, Economic and Trade
Co-operation, Nuclear Risk Reduction and Group tourism
and the outcome thereof;

(c) whether Pakistan has agreed to release prisoners
of war languishing in their jails;

(d) if so, whether Pakistan has agreed to permit the
relatives of the Indian prisoners of war in Pakistan jails
to enable their identification; and

(e) the extent to which the said visit is likely to
further improve the cordial relations between the two
countries?

[English]

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (e) A statement is placed
on the Table of the House.

Statement

(a) and (b) Yes. The Extemnal Affairs Minister visited
Pakistan on January 13-14, 2007 to convey the invitation
of Prime Minister Dr. Manmohan Singh to Pakistan Prime
Minister Shaukat Aziz to attend the 14th SAAHL Summit
to be held in New Delhi in April 2007. During his visit,
EAM held bilateral talks with Pakistan President Pervez
Musharraf, Pakistan Prime Minister Shaukat Aziz and
Pakistan Foreign Minister Khurshid Mahmood Kasuri. Both
sides agreed to establish a committee on prisoners
comprising retired judges of the superior judiciary to visit
jails in the two countries and propose steps to ensure
humane treatment and expedite release of prisoners who
have completed their prison terms; to expedite the
liberalisation of the visa regime and agreed to complete
the work in February 2007; that several agreements which
are close to finalisation including the Agreement on a)
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Reducing the Risk from Accidents relating to Nuclear
Weapons (b) Speedy return of inadvertent Line Crossers
and (c) Prevention of incidents at Sea will be concluded
during the February 2007 visit of Foreign Minister Kasuri
to India. On Siachen, both sides discussed the issue and
decided that the officials would meet at an early date to
address the issue. Both sides also agreed to facilitate
movement of diplomats to Noida and Gurgaon in India
and Taxila and Hasan Abdal in Pakistan. Procedures for
this will be worked out. They also agreed that the first
meeting of joint anti-terrorism mechanism would take place
before the end of March 2007. Regarding Sir Creek, the
officials concerned will be directed to expedite their work.
The joint survey of Sir Creek has begun on 15th January
2007. Both sides also decided to launch the Fourth Round
of Composite Dialogue with the Foreign Secretary talks
on 13-14 March 2007.

(c) to (e) According to available information there
are 74 Indian PoWs in Pakistani Jails. However, Pakistan
does not accept the presence of any Indian PoW in its
jails. During EAM's visit to Pakistan in January 2007, the
matter was taken up with the Pakistani authorities and
they have accepted to allow a delegation of families of
PoWs to visit various Pakistani jails. We have proposed
April 2007 for the above visit.

[Translation]

SHRI AVTAR SINGH BHADANA: Mr. Speaker, Sir, |
would like to know from the Extemal Aftairs Minister
whether he has recently visited Pakistan. If so what are
the details of the talks that were held on issues like
Siachen, Terrorism, Prisoners of War, Economic and Trade
Cooperation, Nuclear Risk Reduction and Group tourism
and the outcome thereof?

[English]

SHRI PRANAB MUKHERJEE: in the Statement, |
have already stated the number of areas which we
covered during my discussion with the leaders of
Pakistan. Primarily, the objective of the visit was to extend
the invitation to Pakistani Prime Minister on behalf of
our Prime Minister to attend the 14th SAARC Summit
scheduled to be held in New Delhi. Naturally, | took the
opportunity of having discussions on bilateral issues with
President Musharraf, the Prime Minister Mr. Shaukat Aziz
and my counterpart the Foreign Minister Mr. Kasuri. All
these issues have been taken up.
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So far as the Prisoners of Wars are concemed, |
would submit that the consistent stand that Pakistan has
taken is that there is no Prisoner of War in any Pakistani
jail. This is not for the first time but several times, several
Foreign Ministers have taken up this position. Now, it
has been decided. | suggested to President Musharraf
that the family members want to satisfy themseives. So,
if an opportunity is being provided to them, a delegation
of the family members would come. If the Pakistan
Administration facilitates the visit to different jails in
Pakistan, they themselves can go and it has been agreed.
Some time in April, the delegations will be sent.

In respect of Siachen, 10 rounds of discussions
have taken place including three which are now being
conducted under the Composite Dialogue Process. It was
decided that the official level discussions will begin once
again. In respect of certain other areas like Sir Creek, as
the joint survey has started from 15th January, it was
decided to expedite it. A number of Confidence Building
Measures were discussed by the leaders of Pakistan with
me and those Confidence Building Measures are being
pursued.

[Trans/ation]

SHRI AVTAR SINGH BHADANA: Mr. Speaker, Sir, |
would like to ask the hon. Minister, through you, whether
Pakistan has agreed to release Indian Prisoners of War
languishing in their jails, since long.

[English]
MR. SPEAKER: He has already answered it.

SHRI PRANAB MUKHERJEE: Sir, | have already
mentioned that Pakistan does not agree that there is any
Prisoner of War in any Pakistan jail. Then, we insisted
that we are receiving complaints from the family members
of missing persons and so it would be desirable if you
allow those family members to go and visit Pakistan.

SHRI J.M. AARON RASHID: Mr. Speaker, Sir, many
persons who left from India to Pakistan have gone
missing there. Does the Government have any list of
such missing persons and will the Government allow
their relatives to go to Pakistan and search for them
whether they are in any ]afl there or in hospital or
whether they have died? Does the Government have
any statistics about such missing persons?
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SHRI PRANAB MUKHERJEE: Sir, whenever Indian
citizens go to any part of the world, naturally they report
to our Missions there and our Missions keep track on
them. But if some persons are missing and we come to
know of it, definitely we try to ascertain about them and
almost everyday | receive a number of letters from various
Members of Parliament that such and such persons went
to such and such country and there is no trace of them.
In that case, through our Missions we try to locate them.

[Transiation]

PROF. RASA SINGH RAWAT. Mr. Speaker, Sir, as
hon. External Affairs Minister has stated in his reply that
he has held talks on different issues with different leaders
of Pakistan and the first meeting of joint anti-terrorism
mechanism has taken place. There has been a great
misunderstanding regarding this joint anti-terrorism
mechanism. Sir, on the one hand we say that there are
camps of terrorists in Pakistan and they will be destroyed.
Has Pakistan accepted this fact? If not, are not we
projecting ourselves as sharing the same platform with
Pakistan by setting up a joint anti-terrorism mechanism
in collaboration with that country which spreads terrorism?
...(Interryptions) | would like to know from hon. Prime
Minister, through you, the facts in this regard. There are
misunderstandings with Pakistan regarding Siachen too.
The views of army are different. The Army wants Siachen
to remain with India in view of its strategic importance
and that Indian army should not retreat from there. But
they are insisting on withdrawal of troops. What does the
government propose to do in order to clear the prevailing
contusion in this regard?

[English)

SHRI PRANAB MUKHERJEE: Sir, there is no
confusion anywhere. So far as the establishment of the
Joint Anti-Terror Mechanism is concemed, it was decided
during the meeting between President Musharraf and
our Prime Minister at Havana in the margin of Non-
Aligned Summit that efforts should be made to confront
terrorism and to ensure that terrorist activities are
completely neutralized. This exercise is going on.
Successive Governments have undertaken this exercise
and it is nothing new. The commitment of President
Musharraf in this regard was reflected in the Joint
Statement issued by the then Prime Minister Shri Atal
Bihari Vajpayee and President Musharraf on 6th January,
2004. At that time, it was agreed upon by President
Musharraf that he would not aliow Pakistan territory to
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be used by terrorists. Therefore, we are insisting and we
are talking that you fulfif your commitment. These talkes
are going on. Therefore, the entire issue is being
discussed.

So far as Siachien is concerned, as | have told in
reply to the earlier question, as many as 10 rounds of
discussions have taken place between India and Pakistan
on Siachien and some of these discussions took place
during the earlier regime itself. This is an issue which
we are trying to resolve through dialogue and discussion,
but no decision has been taken so far. Therefore, there
is no scope of confusion.

MD. SALIM: Sir, the development in the relations
between India and Pakistan is taking a welcome route.
Although, there are some minor irritants, | am not going
to make a speech, | intend to ask the hon. Minister of
External Affairs that for the SAARC Summit X|, he was
supposed to go and invite the President of Pakistan,
what happened in between that instead of inviting the
President of Pakistan, he went to invite the Prime Minister
of Pakistan. We are constantly engaged in a composite
dialogue process and there are some good developments
which are weicome. But in between these are the iritants.
The hon. House has to be apprised of the facts as to
what happened behind the scene because there are
some conflicting and contradictory reports appearing in
the newspapers on this count.

SHRI PRANAB MUKHERJEE: There are no
conflicting or contradictory reports. So far as SAARC
Summit is concerned, it is the practice that either the
Head of the Government or the Head of the State
attends. For instance, in Sri Lanka, there is a Prime
Minister, but normally the SAARC Summit is attended
by the Sri Lankan President.

So far as Pakistan is concemed, even the Summit
which took place at Islamabad, there also Pakistan was
represented not by the President but by the Prime
Minister and it is President Musharraf who indicated that
we should extent an invitation to the Prime Minister.
Therefore, | carried the invitation to the Prime Minister
to invite him to attend the SAARC Summit.

MR. SPEAKER: | am sure he will be a very
honoured Guest here.

SHRI P.C. THOMAS: Sir, it has been recently
reported that a young pilot from india, Shri Muralitharan,
took an IAF plane in 1971 War to Pakistan and his
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aircraft was shot down near Peshawar. He got down
through a parachute, but he was caught by the Pakistan
Army and jailed. For the last 36 years, he is in the jail.
His tamily members got letters from the Ministry regarding
this that the enquiry is going on. | have brought it to
the notice of the Ministry through letters.

MR. SPEAKER: You cannot raise it just under any
Question.

SHRI P.C. THOMAS: Sir, this is a very serious matter.

MR. SPEAKER: Certainly a serious matter, but | do
not know whether the hon. Minister has the information.

SHRI P.C. THOMAS: Sir, he has been in jail for the
last 36 years. Sir, | have just now talked to the hon.
Prime Minister also about this..

MR. SPEAKER: You need not repeat it.

SHRI P.C. THOMAS: Sir, | would humbly request
and seek information from the hon. Minister of External
Aftairs whether an immediate enquiry will be made in
this matter and whether every effort will be made to
bring him back to India.

MR. SPEAKER: It is a serious matter, but | do not
know whether the hon. Minister can reply to that.

SHRI PRANAB MUKHERJEE: Sir, so far as these
issues are concermmed, | have already replied that we
have given a list of 74 persons as Prisoners of Wars,
including the list of 54 persons who are missing since
the War of 1971. The names are there and the incidents
which the hon. Member has referred to have also been
pointed out. Even during my visit | carried a book and a
letter from the Chief of the Air Staff. | am fully aware of
the agony of the relations and the family members
because till today they are not aware of the exact facts.
But it has been the persistent stand of Pakistan
authorities to deny that anybody as Prisoner of War
exists in any jail of Pakistan. That is why, the mechanism
which | referred to in the earlier question is being thought
of and let us try once again.

[Transiation]
Ban on Recruitment in Government Services

*129. SHRI KASHIRAM RANA: Wil the PRIME
MINISTER be pleased to state:
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(a) whether the Government had promised to lift
the ban on recruitment in the Government Services after
assuming power;

(b) if so, the details thereof;

(c) whether there is any proposal to increase the
number of posts in Class-lil and Class IV categories by
decreasing the number of posts in Class | and Class Il
categories;

(d) if so, the details thereof, and
(e) if not, the reasons therefor? .

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
(a) and (b) There is no ban on recruitment in Central
Government.

(c) to (e) There is no such proposal. Posts are
created on the basis of functional requirements and
justification. Depending on the specific needs and

requirements., posts are created in appropriate groups/
scales.

SHRI KASHIRAM RANA: Mr. Speaker, Sir, | would
like to know through you from the hon. Minister when did
the Government lift the ban on new recruitment in Central
Government. | also would like to know the number of
new recruitments flﬁ the end of December, 2006.

MR. SPEAKER: This is not your question.

SHRI KASHIRAM RANA: ‘It is my question. It is
because there is a ban.

MR SPEAKER: The Minister says there is no ban
and you are asking for the number.

...(Interryptions)

SHRI SURESH PACHOURI: The hon. Member
wanted to know about the posts recommended for filling
in the last year. Between 2001-02 to 2005-06, the number
of Group ‘A’ posts was 4375, the number of Group ‘B’
posts was 2500, the number of Group ‘C' posts was
47,616, and the number of Group ‘D’ posts was 68,667.
As far as posts recommended for abolition are
concemed, these are 2,44,491 posts. This decision was
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taken in 2001-02 when the then Finance Minister
presented the Budget.

[Translation)

SHRI KASHIRAM RANA: Sir as it has been stated
in the reply that the number of the vacant posts is 5000
or 8000 in a year.
[English]
Till 2004, 4.32 lakh posts were vacant.
[Translation]

By when these posts are likely to be filled?
Unemployment in our country is a problem, | am talking
of 2004 and today the number of vacancies is more
than 4,32,000. By when these posts are likely to be
filled? Is there any criteria for it? Have you a time-
bound programme for it?

SHRI SURESH PACHOURI: The hon. Member has
referred to the year 2004-05. | would like to inform him
that the sanctioned strength of employees is 35,69,831
and as far as ‘men on roll' are concerned, their number
is 30,88,09 and the percentage of vacancies is 13.25.

SHRI KASHIRAM RANA: |s there any programme
for filling these posts? ...(Mntermyptions)

[English]
MR. SPEAKER: Nothing more will be recorded.
...(Interryptions)*
[Transiation]

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir, may
| speak from this seat?

[English]
MR. SPEAKER: Take my permission.
[Trans/ation]

SHRIMAT! KRISHNA TIRATH: | am asking for the
same, may | speak from this seat.

[English]
MR. SPEAKER: Okay, Do not repeat it in future.
[Translation/

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir, he
informed that there are many vacancies. How many posts

*Not recorded.
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are reserved for the SC/ST category and how much is
the backiog? The posts reserved on compassionate
ground have been increased from 1 percent to 5 percent,
is there any hope to increase it further? Since | want
that with a view to empower woman they should be
provided cent percent job on compassionate ground. Out
of it how much backlog is for SC and ST?

SHRI SURESH PACHOURI: Sir, hon. Member has
asked question about backiog which is not related to this
question but with your permission information regarding
this would be sent to the hon. Member. On the instruction
from hon. Prime Minister, the UPA Government has taken
rapid action for filling up of backlogs for STs, SCs and
about more than 52,600 people have been appointed as
a resuit thereof.

So far as the question of compassionate ground and
providing employment opportunities are concerned the
earlier situation was that 1/3 posts were eammarked for
clearing filling by screening committees and after
amending and improving that rule a new circular has
been issued and five-percent has been added on the
total direct recruitment vacancies arising. One more thing
was added to it that earlier technical posts were
exempted. Now again we have issued an O.M. under
which appointments are being made aiso on the technical
posts on compassionate ground. The present UPA
Government has issued its O.M. by further improving it
...(Interuptions)

[English]

MR. SPEAKER: Madam, you cannot violate all the
rules. You have violated one rule. You are sitting in
somebody's seat and then putting more supplementaries.

Now, Dr. Sujan Chakraborty.

DR. SUJAN CHAKRABORTY: Sir, almost in all
Departments, the persons in service are much less in
number than in the previous years. This is noticed for .
the last 10 to 15 years. When Shri Kashiram Rana
was in the opposite side, then also the same situation
was prevailing. Similar is the situation in the Central
Public Sector Undertakings also. ...//ntermyptions)

MR. SPEAKER: Please put your question.

DR. SUJAN CHAKRABORTY: The persons who have
retired in a single year against them, nobody is being
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recruited appropriately. That is the fact of the matter. The
Minister has also said in the sense that out of 35 lakh
posts, more than five lakh posts are already vacant. So,
functionally, recruitment is banned but formally what is
the situation is a different question. | would like to know
from the hon. Minister the steps that the Government is
taking to fill up these vacant posts so that the functional
ban on recruitment in the Central Government service
disappears.

[Translation]

SHRI SURESH PACHOURI: The hon. Member has
asked as to what steps are being taken keeping in view
the ratio of people retiring. | would like to quote the
statement given by the then Minister of Finance while
presenting the budget of the year 2001-2002. He said

[English]

“All requirements of recruitment will be scrutinized to
ensure that fresh recruitment is limited to one per
cent of total civilian staff strength. As about three
per cent of staff retire every year, this will reduce
the manpower by two per cent..."

[Trans/ation/

It was expected that three percent people will be
retiring each year and against it one percent would be
appointed. It was the decision of the then Government.
But as | have mentioned in my answer that Government
will sympathetically consider to fill up such posts, which
are functional requirement of the Department. Recently
the Department of Health had proposed to increase its
technical posts. Though such decisions are taken by the
Cabinet, Cabinet but has accepted it. The Government
will sympathetically consider if such functional
requirements are proposed by more Departments.

[English]
MR. SPEAKER: Now, Shri Gurudas Dasgupta.
...(Interruptions)

MR. SPEAKER: Nothing will be recorded. Please
cooperate with the Chair. Do not record it.

(Interryptions)..."

*Not recorded.
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MR. SPEAKER: You are not Shri Gurudas Dasgupta.
Please take your geat. | will not aliow this.

Now, Shri Gurudas Dasgupta.

SHRI GURUDAS DASGUPTA: Mr. Speaker, Sir, the
hon. Minister makes a categorical statement that there is
no ban on recruitment. | do not make any comment on
this but the fact of the matter is that the total manpower
employed in the Central Government service including
the Railway has declined drastically over the years. What
can be attributed to this drastic reduction in manpower?
Is there a ban on manpower? Otherwise, when a person
retires, the next man is not recruited. Therefore, lakhs of
posts are being abolished by the Government unnoticed,
and the hon. Minister is passing the buck to the-earlier
regime. | would like to know categorically from the hon.
Minister whether it is the truth that the manpower in the
Central Government service is being reduced drastically,
and whether it is true that after retirement, posts are
being abolished and new recruitments are not being done.
... (Interryptions)

SHRI BRAJA KISHORE TRIPATHY: It is an
undeclared ban. ... (/nteryptions)

SHR! GURUDAS DASGUPTA: It is an undeclared
ban.

MR. SPEAKER: Please allow him to answer. You
only want him to hear your words.

SHRI SURESH PACHOURI: Sir, as far as the
sanctioned strength in the Central Government service is
concerned, | would put like this. In Group ‘A’ it is
increased, as far as sanctioned strength is concerned. ...
(Interryptions)

SHRI GURUDAS DASGUPTA: | am not on Group
‘A. ...(Interryptions)

SHRI SURESH PACHOURI: | am coming to that. In
Group ‘A, it is increased by 8034. In Group B, it is
increased by 15,721; in Group C, it is increased by
9,871. Yes, in Group D, it is reduced. It is reduced by
80,277.... (Interryptions)

SHRI GURUDAS DASGUPTA: What is due to?...
(Interruptions)

MR. SPEAKER: You need not take note of that. In
the earlier Supplementary, you have already replied.

...(Interryptions)
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SHRI GURUDAS DASGUPTA: S8ir, | want your
protection.

MR. SPEAKER: | need protection myseif|

WRITTEN ANSWERS TO QUESTIONS

[English]
Round table Conference on Panchayati Raj

*125. SHRI HARIBHAU RATHOD: Wili the Minister
of PANCHAYATI| RAJ be pleased to state:

(a) whether any Round Table Conference has been
held with the Ministers of Panchayati Raj from the States
to identify some dimensions of the Panchayati Raj;

(b) if so, the details thereof;

(c) the broad recommendations made in the Round
Table Conference; and

(d) the steps taken by the Union Government to
implement those recommendations?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) to (c) Yes, Sir. The Ministry
of Panchayati Raj convened Seven Round Tables of State
Panchayati Raj Ministers with the Union Minister of
Panchayati Raj between July and December, 2004 as
per the details given below:

Ist Round Table 24th & 25th July, 2004 Kolkatta
lind Round Table 28th-29th August, 2004 Mysore
lird Round Table 23-24 September, 2004 Raipur
IVth Round Table 7-8 October, 2004 Chandigarh
Vth Round Table 28-29 October, 2004 Srinagar
Vith Round Table 27-28 November, 2004 Guwahati
Viith Round Table 17-19 December, 2004 Jaipur

During these Round Tables, the deliberations
centered on the 18 identified dimensions of Panchayati
Raj ranging from the effective devolution of functions,
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finances and functionaries to district planning, training and
capacity building and IT enabled e-governance. At the
conclusion of the Round Tables, nearly 150 Action Points,
comprised in a Compendium, were unanimously adopted
by the Panchayati Raj Ministers. The Compendium has
thus become a national road map for effective Panchayati
Raj.

(d) The Union Minister of Panchayati Raj has
undertaken a series of Panchayati Raj tours to 21 States/
Union Territories and signed Joint Statements of
Conclusion on Devolution to Panchayats with the Chief
Ministers of the State Governments (and authorities
concerned for UTs) except Tamil Nadu where further
actions is scheduled and Chandigarh where the Govemor
has intimated that all villages are to be merged into the
Municipalities. To monitor the progressive implementation
of effective Panchayati Raj, a Committee of Panchayati
Raj Secretaries and a Council of Panchayati Raj Ministers
have been constituted. So far, the Committes of
Secretaries has held seven meetings. The Council of
Ministers has been convened twice, at Kochi in August,
2005 and at Bhubaneswar in June, 2006. in addition, the
Empowered Sub-Committee of the National Development
Council has also been placed under the Chairmanship of
the Minister of Panchayati Raj. It has met in June,
September, 2006 and January, 2007.

[Trens/ation]
Demand and Supply of Coal

*126. SHRI CHANDRAKANT KHAIRE:
SHRI GANESH SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether shortage of coal is resulting in increase
in its demand each year by 6-7 per cent;

(b) if so, efforts being made by the Govemment to
bridge the gap in its demand and supply;

(c) whether private companies and PSUs which have
been allotted captive coal blocks are not able to produce
adequate quantity of coal,

(d) it so, the details thereof; and

(e) the details of coal produced by the said private
companies and PSUs which have been allotted coal
blocks during the last three years?
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THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) Sir, Coal
demand is a function of growth of national economy
irrespective of availability of coal from domestic sources.
The demand of coal has been increasing with the national
economy steadily doing well. As against the demand of
460.50 million tonnes as envisaged in the Tenth Five
Year Plan document for the year 2006-07 (terminal year
of the Tenth Plan), the same has now been revised to
474.18 million tonnes during 2006-07. Based on the
projections given by the user industries, the Working
Group on Coal and Lignite has recently worked out a
demand of coal of 731.10 million tonnes in the terminal
year of Xith Plan (2011-12) as against the earlier projected
demand of 620.00 million tonnes.

As against the Compounded Annual Growth Rate
(CAGR) of 3% during IXth Plan in respect of coal demand,
it is expected to increase to 5.50% (CAGR) during the
Xth Plan. Increase in coal production which was 2.53%
(CAGR) during the IXth Plan has improved to 5.70%
(CAGR) during the Xth Plan. As against the projected
increase of 9.71% CAGR in coal demand during the Xith
Plan, coal production is expected to increase by 9.47%
(CAGR) during the same period. This shows that coal
production has been increasing along with the demand.
The demand-supply gap is on account of inadequate
reserves of coking and low ash non-coking coal reserves
in our country.

(b) Measures taken/being taken to bridge the gap
between demand and supply are given below:

(i) 97 mining projects have been undertaken for
implementation by CIL during X Plan

(i) improvement in equipment utilization;
(iii) timely implementation of projects;

(iv) all new mines are being planned with
mechanization;

(v) increasing productivity in both underground and
opencast mines;

(vi) 123 coal blocks have been allotted to various
private/public sector companies;

(vii) emergency coal production has been planned
for Increasing production in existing mines/
projects.
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(c) and (d) Development of coal blocks invoives a
gestation period of 3 to 5 years to reach production stage
depending on the geo-mining conditions. In case of
unexplored blocks, it will take more time, depending on
the quantum and depth of driling to be carried out.
Production has already started in 11 coal blocks. 6 more
blocks are expected to start production during 2007-08.

(e) Among the blocks allocated during last 3 years
to private/public sector only one blocks has come Into
production. The expected production during 2006-07 from
this block is 0.60 million tonnes.

Banking Facilities Iin Post Offices

*127. SHRI SHISHUPAL N. PATLE:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has any proposal to
provide banking facilities to the customers in the post
offices;

(b) if so, whether the Government has assessed the
growth rate of customers of post offices in rural areas of
the country during 2006-07;

(c) if so, whether the Government has received any
complaints from the customers regarding long wait for
carrying out cash transactions;

(d) if so, the details thereof;

(e) whether the Government proposes to computerise
the post offices of the country particularly in the districts
of Vidharba region of Maharashtra in view of the
increasing number of customers; and

(f) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) In Post Offices, banking facilities are
provided as per The Government Savings Bank Act, 1873,
The Government Savings Certificates Act, 1959 and The
Public Provident Fund Act, 1968. A proposal for setting
up of a Post Bank of india to provide full-fiedged banking
facilities through Post Offices is at \a conceptual stage.

(b) No, Sir.
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(c) and (d) Information on the details of complaints
received is being collected from the field offices and will
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be laid on the Table of the House.

(e) and (f) Yes, Sir. Computerization of Post Offices

o Questions
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in the country is an ongoing process. Under the 10th
Plan computers have been provided to 8163 Post Offices.
170 Post Offices in Vidhraba Region are computerized
as on 27.2.2007. The details are given in the enclosed

Statement.

Statement

Maharashtra Circle Nagpur (Vidharba) Region (Tota/—170)

List of Departments/ Computerized Post Offices

Sl. No. Name of SO Status PIN Code District
1 2 3 4 5
1. Achalpur City LSG 444806 Akola
2. AD Project LSG 440021 Nagpur
3. Aheri A 442705 Gadchiroli
4. Ajni LSG 440003 Nagpur
5. Borlarab LSG 445109 Yeotmal
6. Akola City LSG 444002 Akola
7. Akot LSG 444101 Akola
8. Amgaon LSG 441902 Gondia
9. Amravati Camp HSG 444602
10. Anjangaon LSG 444705 Amraoti
11. Arjuni Morgaon A 441701 Gondia
12. Armori A 441208 Gadchiroli
13. Arni LSG 445103 Yeotmal
14. Arvi HSG-lI 442201 Wardha
15. Ashti A 442202 Wardha
16. Ayodhyanagar LSG 440024 Nagpur
17. B P Miils LSG 442901 Chandrapur
18. Babhuigaon LSG 445101 Yeotmal
19. Badnera LSG 444701 Amraoti
20. Bagadganj LSG 440008 Nagpur
21, Balapur LSG 444302 Akola
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1 2 3 4 5
22 Ballarpur LSG 442701 Chandrapur
23. Barshi Takii Class-| 444401 Akola
24, Bezonbagh LSG 440004 Nagpur
25. Bhadrawati A 442902 Chandrapur
26. Bhandara O F LSG 441906 Bhandara
27. Bhiwapur A 441201 Nagpur
28. Borgaon Manju A 444102 Akola
29. Bramhapuri LSG 441206 Chandrapur
30. Cementnagar A 442502 Chandrapur
31. Chaitanyawadi (ND) LSG 443001 Buldana
32. Chamorshi A 442603 Gadchiroli
33. Chandrapur city HSG 442402 Chandrapur
34, Chandrapur O F LSG 442501 Chandrapur
35. Chandur A 442908 Chandrapur
36. Chandur Bazar LSG 444704 Amraoti
37. Chandur Rly. LSG 444904 Amraoti
38. Tilakwadi LSG 445001 Yeotmal
39. Chikhli LSG 443201 Buldana
40. Chimur LSG 442903 Chandrapur
41, Congress Nagar HSG-I 440012 Nagpur
42 Darwa . LSG 445202 Yeotmal
43. Daryapur LSG 444803 Amraoti
44, Datala A 443102 Buldana
45, Deoli LSG 442101 Wardha
46. Desaiganj LSG 441207 Gadchiroli
47. Deulgaon Raja LSG 443204 Buldana
48. Dhamangaon RS LSG 444709 Amraoti
49. Dhantoli LSG 440012 Nagpur
50. Dhami LSG 444702 Amraoti
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51. Digras LSG 445203 Yeotmal
52. Dr. Ambedkar Marg LSG 440017 Nagpur
53. Gadchiroli MOG MOG 442605 Gadchiroli
54. Gandhinagar Class- 444004 Akola
55. Ghatanji LSG 445301 Yeotmal
56. Gondia City LSG 441614 Gondia
57. Gondpirpri A 442702 Chandrapur
58. Goregaon A 441801 Gondia
69. H V Nagar Amravati LsSG 444602 Amraoti
60. Hanuman Nagar LSG 440009 Nagpur
61. Hinganghat HSG-II 442301 Wardha
62. Aisthamba Chwok (ND) LSG 444061 Amraoti
63. Algaon LSG 443402 Buidana
64. Jaripatka LSG 440014 Nagpur
65. Atharpeth Akola LSG 444005 Akola
66. K. C. Park LS Nagpur
67. Kalamb A 445401 Yeotmal
68. Kalmeshwar A 441501 Nagpur
69. Kamthi City A 441002 Nagpur
70. Kanhanpipri LSG 441401 Nagpur
7. Karanja(Lad) LSG 444105 Washim
72. Karanja (Ghadji) HSG Wardha
73. Katol LSG 441302 Nagpur
74, Khamia A 440025 Nagpur
75. Khapa A 441101 Nagpur
76. Khaparkheda LSG 441102 Nagpur
77. Koradi LSG 441111 Nagpur
78. Kotal Road LSG 440013 Nagpur
79. Krishinagar Class- 444104 Akola




47 Whniten Answers MARCH 7, 2007 lo Questons
1 2 3 4 5
80. Kuhi LSG 441202 Nagpur
81. Kurkheda A 441209 Gadchiroli
82. Lakhni LSG 441804 Bhandara
83. Lonar LSG 443302 "Buldana
84. M I D C Nagpur A 440028 " Nagpur
85. Mahagaon Class-Il 445205 Yeotmal
86. Mahal LSG 440032 Nagpur
87. Mahtma Fule Bazar HSG- 440018 Nagpur
88. Malegaon LSG 444503 Washim
89. Malkapur LSG 443101 Buidana
90. Mangruipir LSG 444403 Wasghim
91. Manora Class-| 444404 Akola
92. Maregaon Road A 445303 Yeotmal
93. Mauda A 441104 Nagpur
94, Mehekar LSG 443301 Buldana
95. Mohan Nagar (ND) LSG 440001 Nagpur
96. Morshi LSG 444905 Amraoti
97. Motala LSG 443103 Buldana
98. Mul LSG 441224 Chandrapur
99. Murtizapur LSG 444107 Akola

100. Nagbhid LSG 441205 Chandrapur

101. Nagpur Airport LSG 440008 Nagpur

102. Nandgaon Khandeshwar A 444708 Amraoti

103. Nandura LSG 443404 Buidana

104. Narkher LSG 441304 Nagpur

105. Nerparsopant LSG 445102 Yeotmal

106. Pandharkawada LSG 445302 Yeotmal

107. Parwatinagar LSG 440027 ‘Nagpur

108. Patanbori Class-ll 445305 Yeotmal
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109. Pathrot A 444808 Amraoti
110. Patur LSG 444501 Akola
11, Patwardhan Ground HSG-I 440012 Nagpur
112. Pauni LSG 441910 Bhandara
113. Pu!gaon HSG-H 442302 Wardha
114. Pulbaon Camp A 442303 Wardha
115. Pusad HSG-II 445204 Yeotmal
116. Raje Raghuji Nagar A 440009 Nagpur
117. Rajura M K LSG 442005 Chandrapur
118, Ralegaon A 445402 Yeotmal
119. Ramtek LSG 441108 Nagpur
120. Ranapratap Nagar LSG 440022 Nagpur
121. Rigsod LSG 444506 Washim
122. Rukmininagar LSG 444608 Amraoti
123. Sadar Bazar LSG 440001 Nagpur
124, Sakharkherda A 443202 Buidana
125. Sakofi LSG 441802 Bhandara
126. Saoner LSG 441107 Nagpur
127. Seloo LSG 442104 Wardha
128. Seminary Hilis CLi 440008 Nagpur
129. Sevagram A 442102 Wardha
130. Shanichara (ND) A 440018 Nagpur
131. Shankar Nagar HSG 440010 Nagpur
132. Shegaon LSG 444203 Buldana
133. Shivaji Park Akola LSG 444003 Akola
134. Shivajinagar Amt. LSG 444603 Amvraoti
135. Shivajinagar Chanda A 442503 Chandrapur
136. Sindewahi A 441222 Chandrapur
137. Sindkhed Raja Class-| 443203 Buidana
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1 2 3 4 5
138. Sironcha A 442504 Gadchlroli
139. Sirpur A 444504
140. Sitabardi HSG- I 440012 Nagpur
141, Tajnapeth LSG 444006 Akola
142. Telhara LSG 444108 Akola
143. Teosa A 444903 Amraoti
144, Tirora LSG 441911 Gondia
145. Tunisar Lsa 441912 Bhandara
146. Umerkhed LSG 445208 Yeotmal
147. Umrer LSG 441203 Nagpur
148. Vivekanand Nagar LSG 440016 Nagpur
149. Wadi A 440023 Nagpur
150. Walgaon LSG 444801 Amraoti
151. Wani HSG-II 445304 Yeotmal
152. Warora LSG 442907 Chandrapur
153. Warud LSG 4449086 Amraoti
154. Washim MDG 444505 Washim
155. ZP TS8O Yeotmal Class-Il 445001 Yeotmal
156. Hindinagar Wardh LSG Wardha
157. Wardha Market B Class Wardha

Head Offices in Nagpur Region—13

1. Nagpur GPO Gazetted 440001 Nagpur

2. Nagpur City HO Gazetted 440010 Nagpur

3. Chandrapur HO Gazetted 442401 Chandrapur

4. Gondia HO Gondia

5. Akola HO Gazetted 444001 Akola

6. Amravati HO Gazetted 444602 Amravati

7. Buldhana HO Gazetted 443001 " Buldhana

8. Bhandara HO Bhandara
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1 2 3 4 5

9. Paratwada HO Paratwada
10. Kamptee HO 441001 Nagpur
1. Wardha HO Gazetted 442001 Wardha
12. Yeotmal HO Gazetted 445001 Yeotmal
13. Khamgaon HO Buidhana

inspection of Medical Colleges

*130. SHRI TUKARAM GANPAT RAO RENGE
PATIL:
SHRI V.K. THUMMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of inspections of Medical Colleges
conducted by the Medical Council of India during the last
two years;

(b) the number of medical colleges which were found
to be violating the rules; and

(c) the action taken or likely to be taken against
such colleges?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (c) Inspection of
medical colleges by Medical Council of India is a
continuous process to maintain the standard of medical
education. The Council conducts inspection of medical
colleges and attached hospitals for the purpose of making
recommendations to the Central Government for grant of
permission to establish a new medical coliege or to
start new course of study or to increase intake capacity
or for grant of annual renewal of the permission an also
for recognition of the medical courses under section 11(2)
of the Indian Medical Council Act and for maintaining
the standard of medical education of the recognized
colleges/institutions. The medical colleges’ which are found
not meeting the requirements as per the regulations of
the Council are given an opportunity to rectify the
deficiencies. In such event, the colleges are subjected
to re-inspection for verification of compliance report by
the MCI. According to MCI, 429 inspections were carried
out by MCI during the last two years.

[English]
indian Doctors In U.K.

“131. SHRI ADHIR CHOWDHURY:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether thousands of doctors from india who are
undergoing training in U.K. may be forced to leave the
country after they lost a legal challenge against the new
immigration laws which bar Government hospitals from
hiring doctors from outside the European Union without
work permit as published in the Times of India’ dated
February 10, 2007;

(b) if so, the details thereof;
(c) the reaction of the Union Government thereto;

(d) whether India has taken up the matter with the
British Government to protect the interests of the Indian
doctors in U.K.; and

(e) if 8o, the details in this regard and the response
of the British Government thereto?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (e) The British Government
has implemented new immigration and employment
regulations on 7th March, 2006, under which all non-EU
doctors will hereafter require a work permit to work in
the U.K. However, work permit will be given against
specific vacancies for which suitable UK/EU doctors are
not available. The new regulations abolished the Permit
Free Training (PFT) category through which most Indian
Medical Graduates (IMG) worked in the U.K. The new
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regulations were confirned by an order of the British
High Court on 9th February, 2007. The Indian High
Commission had taken up with the Government of U.K.
the issue of ‘allowing the Indian doctors to apply for the
tirst round of recruitment under the system of current
Modernising Medical Careers launched by U.K.
Department of Health. The Department of Health has
agreed to consider the request of keeping the first round
open for Indian doctors. In the first round, NHS proposes
to recruit around 10,000 doctors. Further efforts are on
to ensure that IMGs are also allowed to appear
unconditionally for the second round of recruitment that
is likely to take place in April 2007.

[Translation]
Merger of BSNL and MTNL

*132. SHRI GIRDHARI! LAL BHARGAVA:
SHRI BASU DEB ACHARIA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has contemplated for
the merger of Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL);

(b) whether any decision has been taken in this
regard;

(c) if so, the details thereof;

(d) whether the Joint Forum of BSNL/MTNL
Employees have submitted their memorandum to the
Government in this regard; and

(e) if so, the reaction of the Govemment thereto?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) to (e) Sir, various options for restructuring
of MTNL and BSNL including merger option is under
consideration of the government for bringing higher
synergy in their operation.

The Joint Forum of BSNL/MTNL employees had
submitted a memorandum to the Government on various
issues concerning telecom sector including the issue of
merger of BSNL and MTNL. The Government is
considering all aspects in this regard.
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Damage to Roads of GQ Project

*133. SHRI ANIL BASU: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the roads of the Golden Quadrilateral
Project on N.H.-2 in the Asansol sector and on Kolkata-
Mumbai sector have been damaged heavily due to
subsidence,;

(b) if so, the details thereof and the reasons therefor;

(c) whether any responsibility had been fixed for the
said damages,;

(d) if so, the details thereof and the action taken
against the officers or contractors responsible for the
damages; and

(e) if not, the reasons therefor?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) About
450 metre of Kolkata-Delhi lane on Asansol Bypass on
NH-2 subsided A, on 16th January 2007. The Goiden
Quadrilateral part of NH-6, is only from Kolkata to
Kharagpur and about 110 metre of Reinforced Earth
(RE) Wall and embankment on Mumbai side approach
of Railway Over Bridge (ROB) 19/1 at km 18/100 on
NH-6 was damaged due to subsidence on 8th February
2006.

(c) to (e) On NH-2 the subsidence was due to
collapse of underground column of abandoned coalmines
in that area. Therefore, nobody associated with the project
is responsible. As regards subsidence of the RE Wall
and embankment on NH-8, the contractor is responsible
for design and construction of the RE Wall. He has
been asked to reconstruct the damaged portion at his
cost.

Restrictions on Indian Diplomats in Pak

*134. SHRI REWATI RAMAN SINGH:
SHRIMATI ARCHANA NAYAK:

Wil the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government of Pakistan has imposed
any restrictions on Indian diplomats on their movements
out of Islamabad;
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(b) if so, the details thereof and the reasons therefor;

{c) whether India has lodged any protest in this
regard;

(d) if so, the details thereof;

(e) whether similar restrictions are in force with the
Pakistani diplomats in India; and

(f) it so, the details in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (f) Both Indian and
Pakistani Diplomats posted in each other's country require
prior permission to travel outside the respective capital
cities. Modalities for liberalising this travel regime are
currently being discussed. During EAM's visit to Pakistan
on January 13-14, 2007 the issue was discussed and
EAM and Pak Foreign Minister Khurshid Mahmood Kasuri
agreed to facilitate movement of diplomats to Noida and
Gurgaon in India and Taxila and Hasan Abdal in Pakistan.
Procedures for this are being worked out.

[Transiation)
ASEAN Summit

*135. SHRI MOHD. TAHIR:
SHRI HANSRAJ G. AHIR:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Prime Minister took part in the
‘ASEAN' (Association of South East Asian Nations) Summit
held recently;

(b) if so, the detalls of issues discussed therein;

(c) whether any trade agreements were also signed
on the occasion;

(d) if so, the details thereof along with the benefits
likely to be accrued to India as a result of these
agreements; and

(e) the action plan of the Government to increase
economic cooperation with the ASEAN countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE). (a) Yes.
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(b) At the India-ASEAN Summit held on January 14,
2007 in Cebu, Philippines, PM exchanged views with
ASEAN leaders to further strengthen India's ties with the
South East Asian nations, through greater economic
interactions, enhanced commercial linkages and enlarging
people-to-people contacts, by way of cultural exchange,
tourism etc.

(c) No.
(d) Does not arise.

(e) Economic cooperation with ASEAN countries is
being strengthened through several measures, including
efforts aimed at (i) finalization of the ASEAN-India FTA;
(i) holding of a dialogue between ASEAN and India on
an open skies policy; (iii) launching of mutually agreed
special tourism campaigns in India and ASEAN countries,
to enhance people-to-people contact and facilitate tourist,
fiow in both directions; and (iv) encouraging setting up of
joint flagship projects that would capitalize on the
complementary strengths of India and ASEAN.

Review of Internet Service Policy

*136. SHRI SANJAY DHOTRE:
SHRIMATI BHAVANA PUNDALIKRAO
GAWALI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of service providers who have been
given licence to provide intemet service in the country,
State-wise;

(b) whether the Government proposes to review the
internet service policy to create a healthy market by
way of checking black marketing of internet; and

(c) if so, the details in this regard?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) As on date, there are 383 licensees for
provision of Internet services as per the enclosed
Statement.

(b) and (c) Government has decided to review the
policy of Intemet services with a need to address the
issues of a large number of ISP licenses, gray market
operations, level playing field vis-a-vis other telecom
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service providers for an effective, regulated and controlied
ISP license. For this endeavor, Government has sought
recommendations of Telecom Regulatory Authority of india
(TRAI).

Statement

(a) Number of Internet Service Providers (ISPs)
With Service Area “All India” {Category-A): 63

(b) Statewise Details of Intemet Service Providers (ISPs),
With Category "B” and Category °‘C’ Service Area

SI.No. Name of State/ Number of
Telecom Circle Service Providers
1. Assam 11
2. Andhra Pradesh 25
3. Bihar 5
4, Delhi 13
5. Guijarat 33
6. Haryana 20
7. Himachal Pradesh 5
8. Jammu and Kashmir 9
9. Kerala 11
10. Karnataka 23
1. Maharashtra 48
12 Madhya Pradesh 4
13. North East 4
14, Orissa 10
15. Punjab 13
16. Rajasthan 15
17. Tamil Nadu 28
18. Uttar Pradesh 32
19. West Bengal 11
Total 320
NOTE:

(i) Category “A” SERVICE AREA—This covers the
territorial jurisdiction of the Union of India except
specified areas that may be notified to be excluded
from time to time.
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() Category “B” SERVICE AREA—Any of the 20 Territorial
Telecom Circles, four Metro Telephone Districts of Delhi,
Mumbai, Calcutta or Chennal and four major telsphone
districts of Ahmedabad, Bangalore, Hyderabad and Pune
are Category 'B' service areas. The four Metro
Telephone Districts (Delhi, Mumbai, Caicutta and
Chennai) are not part of any Telecom Circle, whereas
the four major Telephone Districts (Ahmedabad,
Bangalore, Hyderabad and Pune) are part of respective
Telecom Circles.

(i) Category “C" SERVICE AREA—Any Secondary
Switching Area (SSA) of DOT with geographical
boundaries as on 1.4.98, will form a separate category
“C" Service Area with the exception that each of the
four Metro Telephone Districts of Delhi, Mumbal,
Calcutta and Chennai and of four major Telephone
Districts of Ahmedabad, Bangalore, Hyderabad and
Pune of the DOT with geographical boundaries as on
1.4.98, will form a separate category “B” Service Area.

[English)

Steps to Strengthen District
Planning Committees

*137. SHRI K.S. RAO:
SHRI RASHEED MASOOD:

Will the Minister of PANCHAYATI RAJ be pleased to
state:

(a) whether the Government proposes to strengthen
and equip the District Planning Committees to coordinate
with the Zilla Panchayats and other Government and non-
Govemment organizations;

(b) if so, the details thereof;

(c) whether the Government has received any report
from the sub-committee on Panchayati Raj institution; and

(d) if so, the details of the recommendations made
therein?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) and (b) Article
243ZD(3) (b) of the Constitution provides that the State
may specify institutions and organisations which may be
consulted by every DPC in' preparing the draft
development plan of the district. The Planning
Commission has issued comprehensive guidelines on
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26.8.2006 for the preparation of district plans in the
Eleventh Five Year Plan. These provide that the State
Governments constitute a Technical Support Group in
each district to assist the District Plannirg Committees
in preparing vision documents and vet the draft plan
proposals. The Technical Support Group may consist of
Departmental officers (where available) mandated and
nominated for the purpose in addition to their duties or
retired persons locally available or a local academic
institution or established NGO with a proven record.

In order to strengthen and equip the District Planning
Committees, Ministry of Panchayati Raj will provide
financial support through the Backward Regions Grant
Fund (BRGF). An amount of Rs. 250 crore has been
especially earmarked for the capacity building of
Panchayats in 250 districts covered under the Backward
Regions Grant Fund Programme. Securing assistance
for Panchayats and the District Planning Committees is
one of the components of capacity building which can
be funded from the allocation of Rs. 250 crore.

(c) and (d) The Empowered Sub-Committee of the
National Development Council constituted for the financial
and administrative empowerment of Panchayati Raj
Institutions considered the issue of strengthening District
Planning in its third meeting held on 12 June 20086. It
endorsed the action points identified during a Workshop
on Grass root level Planning held on 8-9 May, 2008 to
ensure that the Eleventh Five year Plan of the State is
built through a participative bottom up process. One of
the main action points enjoined that the Planning
Commission's guidelines for the preparation of the
Eleventh plan will mandate the preparation of district
plans through District Planning Committees. Subsequently,
the Planning Commission has issued its guidelines on
25 August 2006 reterred to above.

Expansion of Broadband Service

*138. SHRI M. SREENIVASULU REDDY:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has any proposal for
expansion of broadband infrastructure in urban and rural
areas;
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(b) it so, the details thereof alongwith the proposed
plan to cover all Gram Panchayats and higher secondary
schools and public heaith centres;

(c) the estimated expenditure likely to be incurred;

(d) the manner in which broadband users will be
benefited by such expansion; -

(e) the resources from where the Government
proposes to manage funds for such an expansion plan;

(f) whether any other plan for the development of
this sector is likely to be introduced; and

(g) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHR! DAYANIDHI
MARAN): (a) Yes, Sir.

(b) to (g) The year 2007 has been chrigstened as the
“Year of Broadband™ with the target of reaching 9 million
broadband connections by 2007. It has been planned to
provide broadband connectivity to all Gram Panchayats,
Higher Secondary Schools and Public Health Centers
progressively by the year 2008. The plan aiso envisages
provision of 20 million connections by the year 2010.

Various service providers will provide the required
services in urban areas on commercial basis. It is
envisaged that Department of information Technology
(DIT) and Universal Service Obligation (USO) Fund will

provide the necessary viability gap funding for speedy
rural Broadband Access rollout.

Broadband service will provide the platform for
various e-governance projects. Service providers will
provide various value added services to suit the
requirements of consumers.

Foreign Ministers’ Meet

*139. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether any meeting of the Foreign Ministers of
India, Russia and China was heid in New Delhi recently;
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(b) if so, the details of the issues discussed and
the outcome thereof;

(c) whether any agreements were signed on the
occasion;

(d) if so, the details thereof and the benefits which
are likely to be accrued to India as a result of these
agreements; and

(e) the steps taken by the Government to strengthen
the relations with Russia and China?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (d) The Foreign Ministers
of India, Russia and China met in New Delhi on 14th
February 2007. The discussions during the meeting
covered the cument global situation, regional developments’
of common concem, counter-terrorism efforts and trilateral
economic cooperation in areas such as energy, transport
infrastructure, health, high technologies, including
information technology and biotechnology. The three sides
will hold official and expert level discussions in these
areas.

Although no agreements were signed, the three sides
issued a Joint Communique after the meeting the copy
of which is enclosed as Statement.

India, Russia and China agreed that a trilateral
business forum will be held in India during 2007. India
proposed that it would host a trilateral seminar on
emerging geo-strategic trends with the participation of
officials and scholars in 2007.

(e) The Government of India engages with the
Governments of Russia and "China to promote mutually
beneficial cooperation with each country and India has
bilateral agreements with Russia and with China over a
wide range of topics. In addition, there are frequent high-
level exchanges in various formats with Russia and with
China to further strengthen cooperation with the two
countries.

Statement

A trilateral meeting of the Foreign Ministers of the
Republic of India, the Russian Federation, and the
People's Republic of China was held 'in New Delhi on
February 14, 2007.
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The Ministers noted that the mechanism of trilateral
meetings is a manifestation of enhanced mutual
understanding and trust among the three countries and
positively assessed the outcome of their meetings. They
agreed that the Summit level trilateral meeting heid in St.
Petersburg on July 17, 2006 on the sidelines of the
G-8. Summit demonstrated the willingness of the three
sides to carry forward consultations on issues of shared
interest, at the highest political level, with the aim of
promoting the development objectives of the three
countries as well as peace, security and stability in the
region and the world. They reaffirmed that trilateral
cooperation was not directed against the interests of
any other country and was, on the contrary, intended to
promote international harmony and understanding and
find common ground amidst divergent interests. They
also emphasized the strong commitment of India, Russia
and China to multilateral diplomacy.

The Ministers discussed the political, security and
economic aspects of the current global situation, besides
exchanging views on how international relations are being
presently conducted. They noted that globalization opens
up opportunities for a more even distribution of
development resources and influence in the worlid thus
cremating a foundation for a more stable and balanced
intemational system. They also emphasized the need to
preserve the cultural and civilizational diversity of the
contemporary world and to promote the existing initiatives
for dialogue among civilizations and religions. They
expressed their conviction that democratization of
international relations is the key to building an increasingly
multi-polar world order that would be based on principles
of equality of nations—big or small, respect for
sovereignty and territorial integrity of countries,
international law and mutual respect. The Ministers
acknowledged that the UN is an appropriate instrument
for promoting and attaining such a world order. The
Sides stressed the importance of reforms at the UN,
including the UN Security Council, in order to deal with
the myriad challenges of today’'s world more effectively.
They shared the view that member states should aim to
make the UN more transparent, efficient and reflective
of contemporary realities. The Sides agreed to take steps
in this direction. In this context, the Foreign Ministers of
Russia and China reiterated that their countries attach
great importance to the status of India in intemational
affairs, and understand and s rt India's aspirations
to play a greater role in the United Nations.

The Ministers noted that international terrorism
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continued to pose a grave threat to all nations and
expressed concern about the new and evolving forms of
the menace. They agreed that under central and
coordinating role of the UN and within the framework of
its Global Counter-Terrorism Strategy collective action must
be strengthened further by taking into account the
mutating character of terrorism and its networks. They
agreed that an early entry into force of intenational
Convention for the Suppression of Acts of Nuclear
Terrorism and the earliest possible adoption in the UN of
the India-sponsored draft Comprehensive Convention on.
International Terrorism would lead to further consolidation
of the international legal basis for combating terrorism.
The Sides underlined the substantial potential of their
counter-terrorism cooperation in regional organizations.
They agreed that there can be no justification for any act
of terrorism, irrespective of motivations, wherever and by
whosoever committed. They stressed that selective
approaches in counter-terrorism cannot yield sustainable
results and it should be combated in a consistent,
sustained and comprehensive manner without any double
standards. The Sides also agreed to coordinate action
against all factors that feed international terrorism,
including its financing, illegal drug trafficking and trans-
national organized crime.

The Ministers agreed that India, Russia and China,
as countries with growing international influence, can make
substantive positive contribution to global peace, security
and stability. In this context, the Ministers exchanged views
on various regional and international issues of concem.
They agreed that cooperation rather than confrontation
should govern approaches to regional and global affairs.
While welcoming India’s joining the Shanghai Cooperation
Organization (SCO) as an observer country, the Foreign
Ministers of Russia and China stated that they would
actively facilitate early realization of mutually beneficial
contribution of India to the SCO.

The Ministers paid specific attention to the high
potential of trilateral cooperation and synergy in the
economic field. The Ministers reiterated the considerable
potential for mutually beneficial economic interaction
among the three countries in areas such as energy,
transport infrastructure, health, high technologies, including
IT and biotechnology. Recognizing the important role of
the business and industnal circles of the three consistently
growing and large economies, the Ministers agreed to
advice their respective apex business bodies to organize
a trilateral business forum taking into account the
capabilities and potential of the three countries. The
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Ministers agreed to monitor this process with a view to
facilitating the agreed business meeting which would take
place during 2007.

The Ministers expressed satisfaction at the results of
the trilateral meeting in New Delhi and agreed to hoid
their next meeting in China.

New Dethi
February 14, 2007

Empaneiment of Hospitals

“140. SHRI JOACHIM BAXLA:
SHRI BALASHOWARY VALLABHANEN!:

Wil the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether CGHS has removed several big private
hospitais recently from its approved list resulting in a lot
of inconvenience to the Central Government Employees
and other CGHS beneficiaries;

(b) if so, the reasons therefor;

(c) the steps being taken to include all major private
hospitals in the country in the CGHS approved list, and

(d) if not, the steps that are being taken by CGHS
to set up its own hospitals in all parts of the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN!I RAMADOSS): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) The process of empaneiment of hospitals with
CGHS is now a continuous one. Any private hospital/
diagnostic center that fulfils the conditions for
empanelment and is willing to accept the rates approved
by CGHS, can apply at any time for empaneiment.

(d) Does not arise in view of (c) above.
[Translation]
Launching of Space Sateliites

1046. SHRI THAWARCHAND GEHLOT: Will the
PRIME MINISTER be pleased to state:
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(a) the names of the Space Sateliites launched by
the country during the last five years along with their
launching places;

(b) the number of satellites launched unsuccessfully
and the reasons for then-failure including the cost thereof;

(c) the rank/position of India in sateliite launch system
globally; and
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(d) the steps taken by India to develop the launching
system?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
The details of the satellites launched by the country
during the last five years are as under:-

SlI. No. Name of the Satellite Launch Date Launching Place
1. INSAT-3C 24.1.2002 French Guyana.
2. Kalpana-1 12.9.2002 Sriharikota, india
3. INSAT-3A 10.4.2003 French Guyana
4. GSAT-2 8.5.2003 Sriharikota, India
5. INSAT-3E 28.9.2003 French Guyana
6. IRS-P6 (RESOURCES AT- 1) 17.10.2003 Sriharikota, India
7. EDUSAT 20.9.2004 Sriharikota, India
8. IRS-P5(CARTOSAT-1) 5.5.2005 Sriharikota, India
9. HAMSAT 5.5.2005 Sriharikota, India
10. 1NSAT-4A 22.12.2005 French Guyana
1. 1NSI:\T-4C 10.7.2006 Sriharikota, India
12. CARTOSAT-2 10.1.2007 Sriharikota, India
13. Space Capsule Recovery Experiment (SRE-1) 10.1.2007 Sriharikota, India

(b) Amongst the above 13 launches, only one i.e.
INSAT-4C on board GSLV-FO2 on 10th July 2006 was
unsuccessful. The reason for failure of the mission was
identified as malfunctioning of one of the four strap-on
stages of GSLV. The cost of INSAT-4C satellite was
Rs. 96 crores and the cost of GSLV was Rs. 150 crores.

(c) India is one among the six nations in the world
to develop satellites and have capability to launch them
using its own rocket system.

(d) India is currently developing GSLV MK lil capable
of launching 4 tonne class communication satellite into
Geo-stationary orbit. Technology development initiatives
have also been taken up in the area of advanced launch
vehicle systems including Reusable Launch Vehicles.

Allocation of USO fund

1047. SHRI KULDEEP BISHNOI: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to allocate
money from Universal Service Obligation Fund (USOF)
to certain mobile companies to provide phone facility in
remote areas of the country;

(b) if so, the details thereof;

(c) the amount aliotted to various phone companies
from this fund during the last three years; and

(d) the State-wise number of villages equipped with
phone facility?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Govemment is in
the process of taking necessary action to provide support
for provision of infrastructure for mobile services including
Wireless Access Services like Wireless in Local Loop
(WLL) using Fixed/Mobile Terminal in rural and remote
areas of the country. The infrastructure shall be created
in those specified areas where there is no existing fixed
wireless mobile coverage. The tenders have been invited
from existing Basic Service Operators (BSO), Cellular
Mobile Telephone service (CMTS) providers, Unified
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Access Services Licences (UASL) and Shortlisted
Infrastructure Providers Category-1 (IP-1) comprising of
both private and public sector operators. A total of 7,871
towers will be set up in rural and remote areas of the
country in 500 districts spread over 27 States. The
District-wise, Village-wise location of these towers can
be accessed on Department of Telecommunications
website (www.dot.gov.in).

(c) The amount disbursed from Universal Service
Obligation Fund (USOF) to various phone companies
during the last three years is given below:

(Rs. in Crores)

Sl. No. Name of the Service provider 2003-04 2004-05 2005-06
1. Bharat Sanchar Nigam Limited 197.30 1,311.00 1,744 .41

2. Reliance Infocomm Limited 0.80 0.90 18.78
3. Tata Teleservices Limited 0.58 1.12 2.35
4, Tata Teleservices (Maharashtra) Limited 0.73 0.95 1.31
5. Bharti Infotel Limited 0.13 0.10 0.00
6. Hindustan Futuristic Corporation Limited (HFCL) 0.01 0.00 0.00
7. Shyam Telelink Limited 0.45 0.10 0.00
Total 200.00 1,316.00 1,766.85

(d) A Slatenient indicating the State-wise number of villages

covered by fixed telephone services in the county

is enclosed.
Statement
(As on 31.12.2006)
Sl. No. Name of Service Area Provided by BSNL Provided by PBSOs (As per
claim statement and website
information)
1 2 3 4
1. Andaman Nicobar 198
2. Andhra Pradesh 23930 1358 TTL
3. Assam 24265
4. Bihar 38475
5. Jharkhand 27302
6. Gujarat 14208 3760 RIL




71 Winten  Answers MARCH 7, 2007 o Quastions 72
1 2 3 4
7. Haryana 8811
8. Himachal Pradesh 16814
9. Jammu & Kashmir 8572
10. Karnataka 27066
1. Madhya Pradesh 46966 242 Bharti
12, Chhattisgarh 16833
13. Maharashtra 36119 2595 TTL
14, North East-| 4457
15. North East-Il 3767
16. Orissa 40778
17. Punjab 12687 35 HFCL
18. Rajasthan 31561 886 Shyam
19. Tamilnadu 17899
20. Uttar Pradesh (East) 76006
21, Uttar Pradesh (West) 21268
22. Uttaranchal 12773
23. West Bengal 37306
24. Calcutta 437
Total 543598 88786
25. Kerala® 1468
Total 545066 8876
Grand Total 553942

‘Kerala at SI. No. 25 are not covered under subsidy support from USO Fund.
The total number of VPTs also includes 38795 VPTs installed in the remaining uncovered villages as on 31.12.2006 out of the total

of 66,822.

[English]
Uniform Cellphone Number

1048. SHRI BACHI SINGH RAWAT “BACHDA™ Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pieased to state:

(a) whether the Government proposes to allow the

cellphone users the freedom to retain the same number
even after change of service providers; and
(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) (a) and (b) As on date, no
decision has been taken in the matter.
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Per Capita income

1049. SHRI M. RAJA MOHAN REDDY: Will the
Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the details of per capita income, for the year
2005-06 State-wise; and

(b) the reasons for disparity among States?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) The estimated per capita income
for most of the states is not available for the year 2005-
08. However, the state-wise per capita income, at current
prices, for the year 2004-05 is given in the enclosed
Statement.

(b) The reason for disparity in per capita income
among the States is mainly attributed to the historical
inequality and initial economic conditions. Also, some
States may have generally had better governance and
followed growth-enhancing policies more effectivety than
others.

Statement

Per Capita Net State Domestic Product (Slate
/ncome) at Cumrent Prices

(Rupees)
Si.No. State/UT 2004-2006

1 2 3

1. Andhra Pradesh 23153
2. Arunachal Pradesh 19724
3. Assam 13633
4. Bihar §772
S. Jharkhand 13013
6. Goa 58184
7.  Guijarat 28355
8. Haryana 32712

9. Himachal Pradesh 27486
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1 2 3
10. Jammu & Kashmir 16190
1. Kamataka 23945
12. Kerala 27048
13. Madhya Pradesh 14089
14.  Chattisgarh 15073
15. Maharaghtra 32170
16. Manipur 14801
17. Meghalaya 19572
18. Mizoram .NA
19. Nagaland NA
20. Orissa 13601
21.  Punjab 30701
22.  Rajesthan 16212
23. Sikkim 24115
24, Tamil Nadu 25965
25. Tripura NA
26. Uttar Pradesh 11477
27. Uttaranchal 19652
28. West Bengal 22497
29. A & N islands NA
30. Chandigarh 67370
31. Dethi 53976
32. Pondicherry 56034

Source: Directorate of Economics & Statistics of respective State
Govemments as on 31.01.2007

[Transiation]
in-Vitro Fertility Clinic

1060. SHRI BALESHWAR YADAV: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:
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(a) whether the facility of the In-Vitro-Fertility Clinic
has been introduced in Al India Institute of Medical
Sciences;

(b) if so, the details thereof,

(c) whether there is any provision to provide

concession to the needy and poor people for the treatment
in said clinic;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (e) The information is being
collected and the same will be laid on the table of the
House.

[English]
Telephone Courts

1051. SHRI G. KARUNAKARA REDDY: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government organises Telephone
courts to provide relief to telephone subscribers;

(b) it so, the dates on which telephone courts were
organized in the country especially in Kamataka, during
the last two years, State-wise;

(c) the number of cases received and disposed off
by these courts during the said period, State-wise; and

(d) the details of the relief provided to the telephone
subscribers alongwith the rules of organizing such courts?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) The information is
being collected and will be laid on the Table of the
House.

[Translation]
Faulty Telephone Bills in Gujarat

1052. SHRI JIVABHAI A. PATEL:
SHRI VK. THUMMAR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether a large number of faulty telephone bills
have been delivered in rural areas of Gujarat;

(b) if so, the detalls thereof during the last three
years,

{c) the number of officials found guilty in this regard
alongwith the action taken against them; and

(d) the steps taken/proposed to be taken by the
Government to protect rural telephone users against such
problems?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) It has been stated by BSNL
that in some of the Secondary Switching Areas (SSAs)
bills were issued in certain cases without giving rebate
in fixed monthly charges for the period(s) during which
the telephones had remained faulty. The rebate was
however given to the customers in the subsequent bills.

(b) The details of faulty bills in the concermed SSAs
are as follows:

Year No. of Cases Rebate given In Fixed Name of SSAs
Monthly Charges (In Rs.)
2004-05 289 24,976 Ahmedabad, Baroda, Bhuj, Bulsar, Bhavnagar,
Himathanagar and Mehsana
2005-06 1161 61,367
2006-07 1030 1,08,626
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(c) No official was found guility.

(d) BSNL has instructed the concerned field units to
strictly implement Standing Orders regarding grant of
rebate in fixed monthly charges for faulty telephones.

{English]
Space Capsule Recovery Experiment

1053. SHRI BADIGA RAMAKRISHNA: Will the
PRIME MINISTER be pleased to state:

(a) whether India has become a member of the
exclusive space club by launching successfully Space
Capsule Recovery Experiment vehicle; and

(b) if so, the details thereof and the details of the
Space programme envisaged by ISRO in future?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
Yes, Sir. With the successful launch of Space capsule
Recovery Experiment (SRE-1) into orbit and its safe
recovery, india has joined the exclusive group of countries
such as USA, Russia and China having capability to
launch and recover a spacecraft from orbit.

(b) SRE-1 was launched into 635 km high polar sun-
synchronous orbit by India’s Polar Satellite Launch Vehicle,
PSLV-C7, on January 10, 2007 from Satish Dhawan
Space Centre SHAR, Sriharikoa. SRE-1 was in orbit for
12 days, during which two micro-gravity experiments were
conducted. On January 22, 2007, SRE-1 was successfully
de-boosted by firing its rocket motors and after a series
of complex manoeuvres, it was made to re-enter the
earth’s atmosphere and descend over the Bay of Bengal,
about 140 km East of Sriharikota. It was then
successfully recovered.

The future plans under the indian space programme
include development of advanced space transportation
systems like reusable launch vehicles; space
communications for developmental needs like education,
health-care, rural development and disaster management
support; enhanced imaging systems for natural resource
management and front ranking research related to
astronomy and planetary exploration.

PHALGUNA 16, 1928 (Saka)

to Questions 78

International River Port at Dhubri

1054. SHRI M.K. SUBBA: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Union Government has received any
demand from State Governments of Assam and West
Bengal for setting up an international river port at Dhubri
in Assam;

(b) if so, the details thereof;

(c) whether the Union Govemment has conducted
any Techno-economic feasibility study for developing such
international river port at Dhubri;

(d) it so, the outcome thereof; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHR!I T.R. BAALU): (a) and (b) No
Sir. However, Government of West Bengal had forwarded
a representation made by Brahmaputra Jalpath Dabi
Samiti, Dhubri to the Chief Minigster of West Bengal in
which request for establishment of a port at Dhubri with
all modem facilities was included.

(c) to (e) River Brahmaputra has been declared as
National Waterway from Dhubri to Sadiya, and various
developmental works are being executed on it, which
include setting up of a floating terminal at Dhubri with
open storage facility, road connectivity for loaded trucks
and fioating crane pontoon jetty for berthing of vessels
and mechanised handling of cargo with gangway. Further
upgradation is proposed at later stage based on cargo
availability and demand at Dhubri.

However, on the basis of a representation received
from Dhubri River Port Development Demand Committee
for a mechanised and modemized river port with handling
tacilities at Dhubri, IIT Guwahati has been asked to do
a quick feasibllity study of an alternative site, slightly
downstream at New Ghat.

Reduction in Tariff of BSNL Plan

1055. SHRI S. K. KHARVENTHAN: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether BSNL has recently reduced the fixed
line tariff particularly STD call rates, monthly rentals,
increased the free calls and many other concessions;

(b) if so, the details thereof;

(c) whether the MTNL has also proposed to follow
suit,
(d) if so, the details thereof, and

(e) the time by which the new proposal is likely to
come into effect?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
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(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) Fixed Line tariff for exchange system capacity
more than 29990 lines (Urban) has been reduced by
bringing it in line with “One India” Plan. The tariffs of
Basic services are being reviewed by BSNL from time
to time. Details of various plans offered by BSNL for
Fixed Line including BSNL “One India” plan are given in
the enclosed Statement-|

(c) to (8) Yes Sir. MTNL has been reviewing the
fixed line tarff to meet competition and to meet the
aspiration of customers, and has already introduced
certain reductions and concessions, details of which are
given in the enclosed Statement-li

Statement |

Present Tariff for BASIC SERVICE

The present tariff of BSNL basic services subscribers is as under:

(A) General Package
Monthly Rental Charges for B-fone/ WLL (F)

Rental charges General Plan w.e.f. from 1st January 2008
Exchange System Capacity Rural Urban
Less than 1000 lines. Rs. 50 Rs. 120
1000 lines to < 30000 lines. Rs. 110 Rs. 120
30000 lines to < 100000 lines. Rs. 150 Rs. 180
100000 lines & above Rs. 150 Rs. 180
Free Calis 75 50

(B) Altemative Packages:

In addition to the general package, revised/additional alternative packages tor customers under B-fone/WLL are as under:

Rural Subscriber Both Rural and Urban Subscribers
Particular BSNL BSNL Sulabh BSNL BSNL BSNL BSNL BSNL
Economy Special Economy Special  Plus Special Super Premium
1 2 3 4 5 6 7 8 9
Fixed Monthly charges with effect from 1st January 2006
Less than 30000 ines  Rs. 150  Rs. 650  Rs. 99  Rs. 300 R 375  Re. 975  RsM50  Rs. 2450
> 30000 10 < Rs. 150  Rs. 650 Rs10  Re.300 Rs 425 Rs O75  Rs 1450  Rs. 2450

100000 lines
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1 © 2 3 4 5 8 9
> 100000 lines Rs. 150 Rs. 650 Rs. 160° Rs. 300 Rs. 475 Rs. 975 Rs. 1450  Rs. 2450
Free Calls (MCU) 150 700 0 200 400/45 0/500 1100 1800 3500
Unit Rate (beyond 120 1.10 1.2 120 | +.10 0.90 0.80
Free calls)

“The fixed monthly charges of Sulabh Plan has been revised to Rs.75 & Rs. 120 per month for exchange systerm capacity less than

30000 lines and more than 30000 lines respectively with effect from 1st October 200€.

(c) Tariff under “BSNL ONE INDIA” for Basic and WLL Services

BSNL One iIndia

Particular Pulse in sec.

wef. 01.11.2006

Fixed Monthly Charges Rs. 180
Free calls (MCU) 50

Unit call rate Rupee One
call Charges

Local & Intra Circle Calls up to 50 kms

Own Network

Fixed, WLL 180 Rs. 0.33/min.*
Cellular (94) 60 Rs. 1.00/min.
Other Network

Fixed 180 Rs. 1.00/min.
Cellular, WLL 60 Rs. 1.00/min.
Intra Circle calls more than 50 kms & Inter Circle Calls

(Own and Other Network)

Fixed, WLL, Cellular 60 Rs. 1.00/min.
ISD Calls

USA, Canada, UK 10.0 Rs. 6.00/min.
Sri Lanka 10.0 Rs. 6.00/min.
Europe (other than UK), Singapore, Thailand,

Malaysia, Indonesia and Hong Kong 7.5 Rs. 8.00/min.
Kuwait, Bahrain, UAE, Oman, Qatar 7.5 Rs. 8.00/min.
Rest of World 6.0 Rs. 10.00/min.
Note:

* Local and Intra circle calls up to 50 kms. are chargeable at Rupee one for 3 minutes.

The above package will be applicable for both Rural and Urban subscribers.
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Statement Il

Details of recent reductions and concessions,
given by MTNL to subscnbers

In MTNL, Delti

() Monthly rental of One India Plan in Delhi was
reduced from Rs. 299/- to Rs. 180/- w.e.f.
01.11.2006.

(i) STD tariff of landline has been reduced from
Rs. 2.40/min to Rs. 2.00/min w.e.f. 1.1.2007.

(iii) Local call rate between landline to own mobile
(Dolphin, Trump, WLL, Garuda) has been revised
from Rs. 1.20/- per min to Rs. 1.20/- per 3 min
w.e.f. 01.1.2007.

(iv) WLL mobile connection to landline customers
from 20.11.06 to 2.12.06.

(v) Relaunching of promotional plan 1+1 for basic
service of MTNL from 5.12.06 for three months,

(vi) Benefit in booking of extended MTNL landiine
from 1.1.07 for 90 days.

in MTNL, Mumbai

(i) Monthly rental of One India Plan was reduced
from Rs. 299/- to Rs. 180/- w.e.f. 1.11.2006.

(i) Tariff from landline and WLL to MTNL own
network has been made local with Rs* 1.20/180
sec.

(iii) Tariff from landline/WLL to MTNL Delhi landline/
WLL has been reduced from Rs. 1.20/30 sec
to Rs. 1.20/180 sec. '

(iv) STD tariff of landline/WLL has been reduced
from Rs. 2.40/min to Rs. 2.00/min.

(v) “Only incoming” plan for landline with Rs. 150/-
rent per month has been made regular.

[Trans/ation]
Construction of Road and Bridge on NH-3

1056. SHRI ASHOK ARGAL: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to refer to the reply given to the Unstarred
Question No. 2790 dated May 10, 2006 and to state:
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(a) the present status of construction of a bridge
across the Chambal river and the remaining part of the
four laning of Dhaulpur-Murena section of National
Highway No. 3;

(b) whether the said project was to start by 2004;
(c) if so, the reasons for the delay;

(d) the action taken against the officials responsible
for the delay; and

(e) the time by which the said project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Tenders for four laning of km
51.00 to km 61.00 (including Chambal Bridge) on Dholpur-
Morena Section of NH-3 in the State of Rajasthan/Madhya
Pradesh have been invited in February, 2007 and work
is likely to be awarded in April, 2007. The cost of work
put to tender is Rs. 235.00 crore.

(b) to (d) During the year 2004-05, the project was
expected to be awarded with the provision of four lane
Dholpur bypass. However, on the request of Government
of Rajasthan, the alignment of the project has been
reviewed and four laning of the existing NH-3 through
Dholpur town was envisaged. The preparation for Detailed
Project Report/drawings, field investigations and pre-
construction activities like land acquisition, preparation of
plans and estimates for utility shifting etc. has been
subsequently taken up as per revised alignment which
took some time and thereafter, bids could be invited in
February, 2007.

(e) The work is stipulated for completion in 36
months from the commencement of work.

Abduction of Infants from Hospitals

1057. SHRI CHANDRA MAN! TRIPATHI:
DR. LAXMINARAYAN PANDEY:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the incidents of liting/disappearance of
newly born infants from the Gowvt. hospitals are drastically
increasing;
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(b) if so, the number of infants lifted/disappeared from
various hosplitals during the last two years, hospital-wise;

(c) the number of infants recovered out of the total
infants stolen and the number of persons arrested in
this regard,

(d) whether the staff of the hospitals has also been
found involved in such incidents;

(e) if so, the details about the action taken against
the gulity persons; and

() the steps taken by the Governments to check
such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) No, Sir.

(b) to (f) Does not arise.
[English]
Revival Proposal for CIWTC

1058. SHRI SAMIK LAHIRI: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has any proposal to
revive Central Inland Water Transport Corporation
(CIWTC);

(b) it so, the details thereof and the reasons therefor;
and

(c) if not, the plan of the Government in this regard?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) Cabinet
had in its meeting held on 1.12.2005 decided that the
Rajabagan Dockyard (RBD) should be handed over to
Garden Reach Shipbuilders & Engineers (GRSE) or to
any other Public Sector Enterprises along with existing
manpower, assets and liabilities. it was also decided
that outstanding principal amount as on 31.3.2006 be
converted into equity and interest should be written off.
It was further decided that Voluntary Retirement Scheme
(VRS) should be introduced in Central Inland Water
Transport Corporation (CIWTC) to bring dowrn the
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manpower level and CIWTC minus RBD should be
disinvested in favour of private parties.

As per present status of implementation of above
package, Rajabagan Dockyard stands transferred to
Garden Reach Shipbuilders & Engineers with effect from
1.7.2006. Orders have been issued for conversion of
outstanding principal amount as on 31.3.2005 into equity
and for writing-off of outstanding interest as on 31.1.2007.
Voluntary Retirement Scheme has been Introduced in
CIWTC and at present the number of employees In
CIWTC is 470. Action has been initiated by the
Department of Shipping to assess the viability of
disinvestment of Central Inland Water Transport
Corporation with varying employees’ strength.

[Trans/ation]
Four-laning of Kanpur-Sagar National Highway

1059. SHRI RAJNARAYAN BUDHOLIA: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has any proposal to
convert the Kanpur-Sagar National Highway into four
lanes and also construct a by-pass road to link cities
situated between Kaimaha-Barrier to Hamirpur;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.
[English]
Utilisation of Land Line and Cellular Phones

1060. SHRI RUPCHAND MURMU: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) the steps taken by the Government to promote
the utilisation of Land Line Phones and Cell One
Cellular Phones in West Bengal during the last one year,
and

(b) the result achieved as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Sir, following steps have
been taken by Bharat Sanchar Nigam Limited (BSNL)
during the last one year to promote utilization of landline
and celiular phones:~

() Periodic revision of tariffs to make them
competitive.

Introduction of new services viz. Broadband
service on landline.

(ii)

(ii) Publicising promotional schemes through printed
media such as News Paper at local and national
levels, magazines, use of broadcasting media
at local and national leveis, hoardings at
prominent places throughout the State and glow-
sign board at PCOs etc.

(iv) Participation in various local fairs, trade and
book fairs for educating the public about the

various services and tariff plans of BSNL.

Dissemination of information about various
schemes through SMS to mabile subscribers.

v)

(b) As a result of the efforts made, a total of
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3,53,994 telephone connections have been added in West
Bengal during the year 2006-07 till 31.1.2007.

Per Capita Expenditure

1061. SHRI NAVEEN JINDAL: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the per capita expenditure in the country
has increased during the last five years;

(b) if so, the details thereof, year-wise and state-
wise;

(c) the reasons for such increase in expenditure;
and

(d) the comparison between per capita expenditure
and per capita income?

THE MINISTER OF STATE OF THE, MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) and (b) Yes, sir. As per National
Sample Survey Organisation (NSSO) survey reports,
Estimated Average Monthly Per Capita Expenditure for
selected States in the rural & urban areas of the country
for last five years is given in the enciosed Statement.

(c) and (d) The Monthly Per Capita Expenditure has
increased by about 13% in rural areas and 15% in
urban areas as compared to about 38% increase in per
capita income at the National level during 2000-01 to
2004-05. Among other reasons, the increase in
consumption is due to growth in income.

Statement

Summary of Estimated Average Monthly Per Capita Expenditure as Per NSSO Survey Resufts

State/UT Average MPCE (Rs.) Rural Average MPCE (Rs.) Urban
200001 200102 200203 2004 200405 200001 200102 200203 2004  2004-05
1 2 3 4 5 6 7 8 9 0N
Andhra Pradesh 490 538 575 557 586 928 859 989 1102 1019
Assam 457 537 532 532 543 780 883 047 1019 1058
Bihar 396 400 424 442 417 505 625 692 784 696
Chhattisgarh 395 338 417 425 740 723 812 990
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1 2 3 4 5 6 7 8 9 10 1"
Delhi —_— —_ —_— — 918 1309 1267 1129 1301 1319
Gujarat 591 621 590 613 596 953 954 1229 1092 1115
Haryana 682 706 703 879 863 898 1040 1123 1050 1142
Himachal Pradesh 701 775 -— 793 798 1178 1196 —_ -_— 1390
Jammu & Kashmir 680 758 787 802 793 1048 1087 1063 1086 1070
Jharkhand 385 376 391 405 425 691 785 827 969 985
Karnataka 5§31 5§25 513 602 508 900 973 969 937 1033
Kerala 841 840 881 990 1013 1204 1240 1267 1372 1291
Madhya Pradesh 380 401 436 437 439 727 737 709 793 904
Maharashtra 507 589 545 569 568 1034 1209 1164 1259 1148
Orissa 392 308 390 414 399 773 736 869 872 757
Punjab 771 761 788 947 847 973 1009 1110 1059 1326
Rajasthan 538 578 574 580 591 793 805 830 985 964
Tamil Nadu 526 562 542 603 602 969 898 1072 1131 1080
Uttar Pradesh 453 423 486 538 532 738 729 879 827 857
Waest Bengal 473 506 493 580 562 902 967 1066 1133 1124
All India 495 498 531 565 559 915 933 1012 1060 1052
% Increase during 5 years 13 15
Per Capita Net National Product at factor cost at current prices (Rupees)
2000-0‘! 2001-02 2002-03 2003-04 2004-06
All India 16648 17800 18899 20936 22946
38

% Increase during 5 years

Declaring Bijapur Humanabad Road as NH-218E

1062. SHRI IQBAL AHMED SARADGI: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the National Highway Authority of India
has declared the Bijapur-Humanabad road via Jewargi
and Guibarga as National Highway 218E;

(b) if so, the details thereof;

(c) the names of National Highways that has been
taken up for improvement and maintenance in the State;

and

(d) the time by which the development on the
National Highways of the State including NH 218 E-is

likely to be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) The Bijapur-Humanabad
road via Jewargi and Gulbarga road was declared as
National Highway (NH) 218E by this Ministry vide
Notification dated 25.2.2004. This highway starts from its
junction with NH 13 near Bijapur and terminates at its
junction with NH 9 near Humanabad connecting Jewargi
and Gulbarga.

(c) and (d) There are in all 14 National Highways
including NH 218E passing through the state of Karmnataka
with a total length of 3978 km. Improvement and
maintenance of the National Highways is a continuous
process. The works are taken up as per /nfer se priority
and overall availability of funds.

Corruption against IASAPS

1063. SHRI SANTOSH GANGWAR: Will the PRIME
MINISTER be pleased to state:

(a) whether complaints of corruption has been
received against the IAS/IPS Officers during the last two
years;

(b) it so, the details thereof;

(c) whether the Government has ordered for
conducting an enquiry against them; and

(d) if so, the number of such officers terminated from
the service during tfte last two years?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
(a) and (b) As per available information 175 complaints
of corruption against IAS officers were received in the
Department of Personnel & Training during the years 2005
and 2006. The Ministry of Home Affairs has received 26
complaints of corruption against IPS officers during that
period.

(c) The verifiable complaints were sent to the
concerned State Governments/other authorities for further
inquiry/report.

(d) No IAS/IPS officers have been terminated from
service during the aforesaid period on the basis of such
complaints.
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[English]
Seeking of Loan from Worlid Bank

1064. SHRI NARAHARI MAHATO: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has sought loan from
World Bank for the new mining projects and expansion
of the existing coal mines;

(b) if so, the details thereof;

(c) the operative conditions and norms of the
proposal has been laid down in this regard;

(d) whether the World Bank has set any mandatory
norm for rehabilitation and re-training of tribals atfected
by such projects;

(e) whether the Government has been able to attain
the rehabilitation/re-training norms set by the World Bank
considering the prevailing mining conditions; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) Government
has not sought loan from World Bank for new mining
projects. However in the year 1998 Coal India had taken

loan from World Bank for expansion of the existing coal
mines.

(b) There were two projects under World Bank Loan
and Borrowing.

(i) Coal Sector Rehabilitation Project (CSRP)

(i) Coal Sector Environmental and Social Mitigation
Project (CSESMP)

CSRP covered 24 Projects and CSESMP covered
the same 24 projects and 1 additional project under
5 Subsidiaries of Coal India Limited viz. CCL, MCL,
SECL, WCL and NCL.

(i) Coal Sector Rehabilitation Project (CSRP)

The net utilization of loan as disbursed by
International Bank for Reconstruction and Development -
IBRD (Agreement dated 19 March 1998) and Japan Bank
for International Cooperation - JBIC (Agreement dated 13
April 1998) is to the tune of USD 245.73 million and JPY
28,440.82 million respectively, for procurement of
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equipment and technical assistance under Coal Sector
Rehabilitation Project (CSRP). The disbursement for
funding of procurement by IBRD and JBIC was completed
in December 2003. As such, there is no withdrawal of
loan since January 2004. ’

(i) Coal Sector Environmental and Social Mitigation
Project (CSESMP)

The Coal Sector Environmental and Social Mitigation
Project (CSESMP) (Agreement dated 05 June 1996) with
International Development Assoclation—IDA having its
major activities under Environmental Action Plan (EAP),
Rehabilitation Action Plan (RAP), and Indigenous People
Development Plan (IPDP) have been completed as per
schedule. As per the date stipulated by IDA, the project
has been closed on 30th June-02. A total amount of
USD 39.25 Million (equivalent to Rs. 177.69 crore) has
been disbursed as IDA credit and the entire repayment
of borrowing has already been made in the financial year
2005-06.

(c) Terms and Conditions laid down in the loan
agreement are as below:

Terms

1. The principal amount of each Subsidiary Loan
made by the Borrower to a Participating Subsidiary.

(a) shall be equal to the amount of Dollars
withdrawn on account of a Participating
Subsidiary’s respective part of the Project: and

(b) shall be repaid in the currency of the Borrower
in amounts equivalent (as of the date or
respective dates of payment) to the amount in
dollars so made available.

2. Participating Subsidiary concerned shall repay such
principal amount over a period of twenty (20) years,
inclusive of the grace period of five (5).

3. Borrower shall charge: (i) interest on such principal
amount withdrawn and outstanding from time to time at
a rate equal to the rate of interest applicable from time
to time under the Loan Agreement, and (ii) a guarantee
fee and service charge.

4. The Borrower shall charge a commitment charge
on such principal amount, not withdrawn from time to
time at the rate set forth in the Agreement.
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Conditions

The Subsidiary Loan Agreements shall include the
following provisions whereby,

1. Each Participating Subsidiary shall undertake to:

(a) carry out its respective part of the Project with
aue diligence and efficiency and in accordance
with the appropriate administrative,
environmental, financial, soclal and technical
standards and practices; and

(b) without limitation on the foregoing take all
measures necessary to ensure that its
respective part of the Project shall be
implementead in accordance with the
Implementation program of the Agreement.

2. Each Participating Subsidiary shall agree that: (a)
all procurement of goods, works and services to be
financed out of the Subsidiary Loan shall be carried out
by the Borrower on behalf of the Participating Subsidiaries
and in accordance with the provisions of the Agreement:
and (b) such goods, works and services shall be utilized
exclusively in the carrying out of its respective part of
the Project.

3. Each Participating Subsidiary shall undertake to
enable the Borrower and the Bank to inspect such goods,
works and services and the sites included in its
respective parts of the Project, the operation thereof,
and any relevant records and documents.

4. Each Participating Subsidiary shall undertake to
take out and maintain with responsible insurers such
insurance, against such risks and in such amounts, as
shall be consistent with sound business practice,
including, without limitation, such insurance to cover
hazards incident to the acquisition, transportation and
delivery of goods financed out of the proccuds of the
Subsidiary Loan to the place of use or installation, any
indemnity there under to be made payable in a currency
freely usable by the Borrower to replace or repair such
goods.

5. Each Participating Subsidiary shall undertake to
comply with the obligation set forth in the Agreement.

(d) Cil's R&R Policy-1994 has the norms for
rehabilitation and Re-training. The policy was framed
before the agreement with the World Bank. The R&R
Policy was modified in Aug 2000 considering the
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experience gained in implementation of the CSESMP
Projects.

(e) CIL has been able to attain the rehabilitation/
Re-training norms set in its R&R policy.

(f) Not applicable.
Telephone Services in Villages

1065. SHRI K.C. PALLANI SHAMY: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the number of villages covered by fixed/mobile
telephone services in the country, State-wise;

(b) the number of villages yet to be covered or in
the process of covering by any of the telephone service,
State-wise; and

(c) the steps taken by the Government to link all the
villages in the country by fixed/mobile telephone services?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Department does not
maintain segregated data in respect of mobile services in
the villages of the country. A Statement-| indicating the
State-wise number of villages covered by fixed telephone
services in the country is enclosed.

(b) Universal Service Obligation Fund (USOF) has
entered into an agreement with Bharat Sanchar Nigam
Limited (BSNL) in November 2004 for provision of Village
Public Telephones (VPTs) in the remaining 66,822
unconnected villages in the country. This excludes villages
having population less than 100, lying in thick forest areas/
naxalite infested areas etc. Out of these, 39,741 villages
have already been provided with VPTs by BSNL as on
31st January 2007. The remaining 27,081 villages will be
provided VPTs progressively by November 2007. A
Statement-ll indicating the State-wise number of villages
remains to be covered is enclosed.

(c) Following steps have been taken by the
Government to link-villages in the country by fixed/mobile
telephone services

(i) Provision of Village Public Telephones (VPTs)
in all the remaining uncovered eligible villages,
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excluding villages having less than 100
population, lying in thick forest areas/naxalite
infested areas etc.

(i) Provision of Rural Community Phones (RCPs)
with population more than 2000 and where there
are no Public Call Offices (PCOs).

(i) Replacement of Multi-Access Radio Relay
(MARR) VPTs.

(iv) Provision of Rural Household Direct Exchange
Lines (RDELs) on demand in 1685 commercially
unviable short Distance Charging Areas
(SDCAs).

(v) Government is in the process of launching a
scheme to provide for setting up and managing
infrastructure sites for provision of mobile
services including other wireless services like
Wireless in Local Loop (WLL) using Fixed/Mobile
Terminals in the specified rural and remote areas
of the country, where there is no existing fixed
wireless or mobile coverage.

Statement |

State-wise number of villages covered by Fixed
Telophone Services in the country as on 31.12.2006

SINO.  Name of Service Area Provided by Provided by PBSOs

BSNL (As per dlaim

statement and
website information)

1 2 3 4

1. Andaman and Nicobar Island 198

2. Andhra Pradesh 23930 1358 TTL
3. Assam 24265

4. Bihar 38475

5. Jharkhand 27302

6. Gujarat 14208 3760 RL
7. Haryara 6811

8.  Himachal Pradesh 16814

8. Jammu and Kashmir 8572

10. Kamataka 27066
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1 2 3 4
11.  Madhya Pradesh 46966 242 BHARTI
12.  Chhattisgarh 16933
13.  Maharashtra 36119 2595 TTL
14, North East-l 4457
156.  North East-il 3767
16.  Orissa 40778
17.  Punjab 12687 36 HFCL
18.  Rajasthan 31561 886 SHYAM
19.  Tamil Nadu 17899
20.  Uttar Pradesh (East) 76006
21.  Uttar Pradesh (West) 21268
22.  Uttaranchal 12773
23.  West Bengal 37306
24.  Calcutta 437
Total 543598 8876
25.  Kerala® 1468
Total 545066 8876
Grand Total 563942

‘Kerala at SI. No. 25 are not covered under subsidy support from
USO Fund.

—The total number of VPTs also inciludes 38795 VPTs installed
in the remaining uncovered villages as on 31.12.2006 out of the
total of 66,822.

Statement i

State-wise nu”;bar of villages remain to be
covered as on 31.01.2007

Sl. No. Name of the Total No. of Balance

Service Area uncovered remaining
villages uncovered
1 2 3 4
1. Andhra Pradesh 1,074 6542
2. Assam 8,931 1,049
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1 2 3 4
3.  Jharkhand 1,604 1,233
4, Gujarat 4,144 1,036
§.  Himachal Pradesh 1,002 235
6. Jammu and Kashmir 1,755 981
7. Madhya Pradesh 11,894 2,423
8. Chhattisgarh 5,043 2,724
9.  Maharashtra 6,441 1,707
10.  North East-l 2,128 1,951
1. Meghalaya 1,957 1,830
12. Mizoram 96 92
13. Tripura 75 29
14. North East-Il 1,650 1,236
15. Arunachal Pradesh 646 501
16. Manipur 876 622
17. Nagaland 28 23
18.  Orissa 4,899 4,829
19. Rajasthan 12,386 4,425
20. Uttaranchal 3,881 2,710
Total 66,822 27,081
[Transiation]

Visas to Foreign Students

1066. SHRI AVINASH RAI KHANNA: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether the image of India is being maligned
due to delay in providing visa to foreign students as
reported in the AHinocustan 7imes dated January 20, 2007,

(b) it so, the details of the facts reported therein;

(c) the reaction of the Govemment thereto, and

{d) the step/action taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b)
There have been a few instances of delay in issuing
student visas by Indian Missions/Posts abroad. The delay
has mainly been due to foreign students not fulfilling the
prescribed conditions concerning grant of student visas.

(c) and (d) The Government has recently liberalised
grant of student visas. The liberalised provisions are given
below:

(i) Visa to be granted for admission in recognised/
reputed educational institutions in India;

(i) Visa co-terminus with the duration of the course
or 5 years whichever is less;

(iii) No restriction on number of courses that can
be pursued;

(iv) No restriction with respect to change of the
course or institute or both;

(v) Student visa for industrial training/summer
project/internship;

(vi) Waiver of the requirement of No Objection
Certificate from the Ministry of Human Resource
Development; and

(vii) Extendibility on the grounds of clearing
supplementaries.

[English]
Food and Drug Testing Laboratory

1067. SHRI G.M. SIDDESWARA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Govt. has received any proposal
regarding setting up of a food and drug testing laboratory
in Karnataka; and

(b) if so, by when the said proposal is likely to be
approved?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (a) and (b) No proposal
has been received from State Government regarding
setting up of Food and Drug Testing Laboratory in
Karnataka. However, under the World Bank Assisted
Capacity Building Project for Food Safety and Quality

MARCH 7, 2007

to Questions 100

Control of Drugs, extension of the existing building of the
State Drug Laboratory in Bangalore has been approved.

Rescue Services in Coal Mines

1068. SHRI RANEN BARMAN: Will the Minister of
COAL be pleased to state:

(a) whether the rescue services in coal mines in
the country have been modemised at par with the
developed countries;

(b) if so, the details thereof;
(c) if not, the reasons therefor. and

(d) the time by which the Government proposes to
modernise these services?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) and (d) Yes,
Sir. Modernisation of rescue services for coal mines is
a continuous process and action is taken by the coal
companies to provide latest rescue equipment on par
with the developed countries. Some of the modern
equipment being used in rescue services in coal mines
of Coal India Ltd. (CIL) & Singareni Collieries Company
Ltd. (SCCL) are: for dealing with mine fires Drager BG-
4 and BG-174 self contained breathing apparatus (short
duration breathing apparatus); resuscitating puimotor/
maxaman, universal tester etc. BG-4 Positive pressure
type self contained breathing apparatus; high speed gas
chromatograph for quick and accurate analysis of mine
air; digital gas detectors for spot detection of mine gases
in underground mines; thermal image camera to locate
the seat of fire etc. are some of the latest equipment
procured/being procured by coal mines. For clearing the
roof falls in underground mines hydraulic rescue tools
with cutters, spreaders, lifting jacks and pneumatic lifting
bags etc. have also been procured/being procured. For
dewatering of workings, high capacity low head
submersible pumps have also been procured/being
procured. Other fire fighting equipment for dealing with
surtace fires like high capacity fire fighting nozzles, high
expansion foam, nomex fire proximity suits for rescue
personal have also been procured/being procured by coal
companies.

(c) Does not arise in view‘ of the reply given to
parts (a), (b) & (d) above.
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Concession in Toll

1089. SHRI SHRINIWAS DADASAHEB PATIL: Will
the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Union Government has received any
proposal from Maharashtra State Road Transport
Development Corporation for granting concessions to the
residents in the radius of 5 kms to 10 kms at Tasawade
Toll Plaza on National Highway No. 4; and

(b) it so, the details thereof and the action taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. National Highways
Authority of India has conveyed its consent to
Maharashtra State Road Development Corporation
(MSRDC) for granting concessional daily passes for
multiple journey in a day @ 1.5 time the rate of single
journey valid for 24 hours, and concessional monthly
passes for local people residing within a radius of 10
Km. and 20 Km. from Toll Plaza and school buses as
applicable for public funded project.

Free Immunity Test for AIDS Patients

1070. SHRI K.C. SINGH “BABA™ Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any decision has been taken to make
the immunity test for AIDS patients free of cost, and

(b) if so, the details thereof including the list of
hospitals where the said test is available free of cost?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI): (a) and (b) Yes, Sir. CD4 tsting has been
made free of cost for patients infected with HIV/AIDS.
The test shall be done free of cost every six months or
earlier if prescribed by a doctor of an ART centre treating
the person living with HIV/AIDS. The list of hospitals
where the test facilities are available is given in the
enclosed Statement.
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Statement
State S.No. List of Hospitais/Centers
with CD4 count facllity
1 2 3
Kamataka 1. Lady Curzon and Bowering
Hosp. (LCH) Bangalore
2.  Mysore Med. College, MMC,
Mysore
3. VIMS, Bellary
4.  Kamataka Institute of Medical
College, Hubli
Tamil Nadu 5. G.M.C. Madurai
6.  GHTM, Tambaram
7.  GMC, Chennai
8. GMC, Salem
9. Thanzavur Medical College
10.  Gowvt. Med. College, Tiruneivell
Maharashtra 1. Sir JJ Group Hospital, Mumbai
12.  KEM Hospital, Mumbai
13. BYL Nair Hospital, Mumbai
14.  Sion Hospital, Mumbal
15. BJMC, Pune
16.  Med. Coliege, Sangli
17. Govt. Med. College, Nagpur
18. Aurangabad
19. NARI, Pune
Goa 20.  Medical College, Bombiian Pan,
Goa
Andhra Pradesh 21.  GMC Guntur
22. Osmania Medical College,
Hyderabad
23.  Cuddapah
24.  Warangal
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1

Manipur

Nagaland

Delhi

Assam

Gujarat

Madhya Pradesh
West Bengal
Himachal Pradesh

Rajasthan

Uttar Pradesh

Chandigarh

Kerala

Bihar

Jharkhand

Haryana

Mizoram

25.
26.
27.
28.

29.

31.
32.

33.

35.
36.

37.

39.
40.
41.
42,

43.

45,

46.

47

49,

51,
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3 1 2 3
RIMS, imphal Jammu & Kashmir 53. MC Srinagar
JN Hospital, imphal Karnataka 54. NIMHANS
Ukahrul Delhi §6.  NICD, Deihi
Churachandpur Andhra Pradesh 56. NIMS, Hyderabad
Tuensang Orissa 57. RMRC Orissa
Dimapur Total Machines 57
Naga District Hospital Kohima [Translation]

RML Hospital

AlIMS, New Delhi

LNJP Hospital

Sufdarjung Hospital

GMC Gauhati

BJMC, Ahmedabad
Choithram Hospital, Indore
STM, Kolkatta

IGMC Shimla

MC Jodhpur

SMS, MC Hospital, Jaipur
KGMC, Lucknow

BHU, Varanasi

PGIMER, Chandigarh

Thiruvananthpuram Medical
College

MC Muzaffarpur
Pravadebi Hospital
JLN, Raipur

PGl Rohtak

MC Amritsar
Aizawi |

Ban on Swastick Symbol in EU

1071. PROF. VIJAY KUMAR MALHOTRA: Will the
Minister of EXTERNAL AFFAIRS be pieased to state:

(a) whether ban has been imposed on the display
of ‘Swastick’, the symbol of Hinduism in European Union
(EU);

(b) if so, the details thereof;

(c) whether the Government has taken up this matter
with European Union countries; and

(d) if so, the reaction of the European countries
thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) No.

(b) o (d) Do not arise.
[English]
National Family Health Survey

1072. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether a number of reports, studies and surveys
including the National Family Health Surveys (NFHS-3)
and the Focus on Children Under Six (FOCUS) have
indicated a noticeable decline in the qualfitative aspects
of the ICDS (integrated Chitd Degvelopment Services);

(b) if so, drawbacks have been indicated therein;
and
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(c) the steps taken to make the programme effective?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) As per the findings of NFHS- Il
performance of States/UTs in reducing malnutrition
amongst children varies considerably. While there has
been significant reduction in prevalence of malnutrition
amongst children below 3 years in some states, in many
others, the reduction has been far from satistactory.

FOCUS Survey conducted in some of the States
pointed out wide variations in effectiveness of the ICDS
between the States.

(c) Following steps have been taken to increase the
effectiveness of the delivery of services under ICDS:-

(i) Expansion of the ICDS Scheme to 466 ICDS
Projects and 1.88 lakh Anganwadi Centres
(AWCs) under 1st phase of expansion,

(i) Further expansion of ICDS Scheme to 173
Projects, 107274 AWCs and 25961 Mini AWCs.

(i) Doubling of financial .norms for supplementary
nutrition from Re. 1/- to Rs. 2/- per beneficiary
per day.

(iv) Sharing of 50% cost of supplementary nutrition
with the States/UTs.

(v) Constant emphasis on States/UTs to ensure
regular supply of supplementary nutrition as per
schematic norms; and ensure delivery of other
services.

(vi) To strengthen the existing monitoring and
supervision mechanism for ICDS. Central
Monitoring Unit (CMU) has been set up at
National institute of Public Cooperation and Child
Development (NIPCCD), which would monitor the
Scheme through independent professional
organization/institution in each State/UT.

(vii) A National level Monitoring Committee has been
set up under the Chairpersonship of MOS (M/o
Women & Child Development) to oversee the
entire functioning of ICDS Scheme.

Model Concession Agreement for Ports

1073. SHRI L. RAJAGOPAL: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:
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(a) whether the Model Concession Agresment (MCA)
for the Port Sector is ready for execution;

(b) if so, the details thereot including concession
period given, tariff fixation formula, appointment of
engineers, etc;

(c) whether any constitation have been held with
the Planning Commission in this regard;

(d) if so, whether any objection was raised by the
Planning Commission on MCA;

(e) it so, the details thereof; and

(f) the manner in which the MCA will be
implemented?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (f) For
construction of new or additional facilities through private
sector participation in the major ports under the control
of the Central Government, a ‘Model License Agreement’
(MLA) was finalised and circulated to all the Major Port
Trusts in March, 2000. The MLA addresses the concems
of the various stakeholders in the project inciuding the
technical parameters, rights and obligations of the
contracting parties, tariff, financial and commercial terms,
risk allocation, etc. However, pursuant to the decision of
the Committee on Infrastructure headed by the Prime
Minister, an Inter Ministerial Group under the
chairmanship of Secretary (Shipping) with representatives
from the Ministry of Finance, Ministry of Law & Justice
and the Planning Commission has been set up for
evolving a Model Concession Agreement (MCA) for Ports.
Necessary consultations with various stakeholders and
other concerned Ministries including the Planning
Commission are taking place. Certain differences of views
are in the process of resolution. The new MCA will
serve as the basis for concessions for Public Private
Partnership projects in Ports in future.

[Translation]
Health Facllity to Government Employees

1074. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:
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(a) whether any scheme has been sanctioned for
providing health services to the Central Government
Employees in Indore;

(b) if so, by when this scheme will be started; and
(c) if not, the reasons for delay and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Central Government employees
working In Indore can avail medical benefits available
under CS(MA) Rules, 1944,

[English]
Negative Marking In Civil Services Examination

1075. SHRI MILIND DEORA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Public Service Commission
(UPSC) has decided to introduce negative marking in
the Civil Services Examination as per the
recommendations of Satish Chandra Committee in 1988
as reported in the Asian Age dated January 5, 2007;

(b) if so, the reasons therefor;

(c) whether the introduction of the new system has
invited opposition/criticism from various quarters,;

(d) if so, the detalls thereof; and

(e) the reasons for inordinate delay in implementing
the recommendation of Satish Chandra Committee after
a gap of 18 years?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
(a) Yes Sir.

(b) The UPSC has decided to introduce negative
marking as a strong deterrent against guesswork and
accurately to assess the level of competence and
proficiency of candidates. Besides, this practice is in
keeping with the practice adopted by other competitive
examining bodies in the country.
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(c) and (d) It has been decided to introduce negative
marking by the UPSC from 2007 after due consideration
of the representations received.

(e) Although the recommendations were received in
August, 1989, the UPSC after due consideration did not
agree to the proposal of introduction of negative marking
at that time. However, keeping in view the overall changes
in the examination systems in the country, it has now
been decided to introduce negative marking begining the
Civil Services (Preliminary) Examination, 2007.

[Trans/ation]
Six Laning of Delhi Meerut Highway

1076. SHRI SAJJAN KUMAR: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether construction of six laning of Delhi-Meerut
Highway has been approved;

(b) if so, the details of the project;

(c) whether six laning of Meerut-Haridwar-Dehradun
highway has not been approved;

(d) it so, the reasons therefor; and

(e) the action taken by the Government to expedite
the approval?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Six laning of Delhi-Meerut
section of National Highway (NH) has been approved.
Preparation of Detailed Project Report (DPR) is in
progress at present.

(c) to (e) Six laning of Meerut-Haridwar-Dehradun
section of NH is not envisaged at this stage. Presently,
four laning of Meerut-Muzaffaragar section of NH has
been awarded and four laning is proposed to be continued
in Muzaffarnagar-Haridwar-Dehradun section of NH under
National Highway Development Project (NHDP) Phase-lill.

[English]
Realignment in NH-8

1077. SHRI MADHUSUDAN MISTRY: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:



109 Written Answers

(a) whether any proposal has been received from
Government of Gujarat for realignment of Narol-Naroda
section of National Highway No. 8;

(b) if so, the present status of the proposal; and

(c) the planning for rerouting of Narol-Naroda section
of National Highway 87

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (c) No proposal has been
received from Government of Gujarat for realignment of
Narol-Naroda section of NH-8. Ahmedabad Municipal
Corporation plans to develop this section with their own
resources.

Wages of DNB Students

1078. MS. INGRID MCLEOD: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has received
representation from DNB students regarding their
grievance;

(b) if so, the details thereof;

(c) whether some of the institutions/hospitals are
not following the guidelines/order of DNB Board regarding
payment of uniform wages/emoluments; and

(d) if so, the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI): (a) to (d) National Board of Examination, New
Delhi has received complaints from a number of
Institutions (as per list enclosed as Statement) regarding
non-payment of stipend as per stipulated guidelines
issued by the Board. These Institutions have been
informed that their accreditation will be withdrawn if they
fail to comply with the guidelines, accreditation of Jaipur
Golden Hospital in the speciality of General Medicine
and Tirath Ram Shah Hospital in the speciality of
Pediatrics has been withdrawn.

Statement

List of Institutions accredited by National Board of
Examinations against whom complaints have been
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received and Notice issued regarding Non-payament of
stipend as per the stipulated guidelines.

SI.No. Name of the Institutions

1. Sunder Lal Jain Hospital, New Dethi

2. Mata Channan Devi Hospital, New Delhi

3. Vidya Sagar Instt. Of Mental Health &
Neurosciences, New Delhi

4. St. Stephen's Hospital, New Delhi

5. Holy Family Hospital, New Delhi

6. Jaipur Golden Hospital, New Dethi

7. Tirath Ram Shah Hospital, New Delhi

8. G.T.B. Hospital, Delhi

9. Hindu Rao Hospital, Delhi

10. Deen Dayal ‘Upadhyay Hospital, New Dethi

11. Lok Nayak Hospital, New Delhi.

12. B.R. Ambedkar Hospital, New Delhi

13. Dharamshila Cancer Hospital, Delhi

14. Gandhi Eye Hospital, Aligarh

15. Vivekananda Poly Clinic, Lucknow

16. RGCIRC, Delhi

17. IHBAS, Delhi

18. Southern Railway Headquarters Hospital,
Chennai.

Developing Colachel and Chennai Port

1079. SHRI E.G. SUGAVANAM: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has any proposal to
develop Colachel as a maior port;

(b) if so, the details thereof and its present status;

(c) the time by which it is likely to be developed;
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(d) whether there is also a proposal to develop a
Second Container Terminal at Chennai;

(e) if so, the details thereof;
(f) the estimated cost of the project; and

(@) the time by which the second terminal is likely to
start functioning?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS.(SHRI T.R. BAALU): (a) to (c) A request
has been received from Government of Tamil Nadu for
development of Coiachel Port as a Major Port. Preparation
of a Techno-Economic Feasibility and Datailed Project
Reports as well as Environmental Impact Assessment
Studies for this project have been undertaken.

(d) to (g) Yes, Sir. The Second Container Terminal
at Chennai Port, at an estimated cost of Rs. 492 crores
will have a continuous berth length of 832 mtrs with a
rated capacity of 0.8 million Twenty Feet Equivalent Units
(TEUs) per annum. The project is to be implemented on
EOT basis for which a Letter of Intent has been issued
to the consortium of Port of Singapore Authority
Intemational Pvi. Ltd. (PSA International) and South India
Corporation Limited Logistics (SICAL LOGISTICS) during
November, 2006.

As per the draft Licence Agreement the licencee
guarantees that the project completion shall be achieved
in accordance with the provisions of the Agreement on a
date not later than 24 months from the Date of Award of
the Licence.

Amendment to Immigration Act

1080. SHRIMATI MANORAMA MADHAVRAJ: Will the
Minister of OVERSEAS INDIAN ‘AFFAIRS be pleased to
state:

(a) whether the Government has proposed to amend
the Indian Immigration Act 1983 to enforce compliance
of statutory standards by agents recruiting skilled and
semi-skilled labour for placement abroad;

(b) if so, the details thereof;

(c) whether the Government has planned to extend
the Immigration Check Not Required (ICNA) status to
more countries than presently available;
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(d) if so, the details thereof; and

(e) the time by which the proposed amendment/
extension is likely to be done?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI). (a) and (b) The Government
has proposed amendments to Emigration Act, 1983 to
address the present day concerns in emigration
management and to provide for the promotion and
regulation of overseas employment and the protaction
and welfare of the emigrants. The amendments are under
finalization.

(c) and (d) The Government has aiready placed
173 countries under Emigration Check Not Required
category. As a result, emigration check is' required only
in respect of the following 18 countries—Saudi Arabia,
Qatar, UAE, Kuwait, Oman, Bahrain, Yeman, Libya,
Sudan, Lebanon, Jordan, Syria, Afghanistan, Brunei,
Malaysia, Indonesia, Thailand and Iraq (emigration
banned.)

(e) The amendments are under finalization.
Financial Assistance to Spastics Institutions

1081. SHRI GEORGE FERNANDES: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state;

(a) the total number of Government Institutions and

voluntary Institutions of spastics in the country, State-
wise;

(b) whether the Government provides any financial
assistance to these Institutions;

(c) if so, the total amount provided to these
institutions during each of the last three years, Institute-
wise: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE .(SHRIMATI PANABAKA
LAKSHMI): (a) National Institute for Empowerment of
Persons with Multiple Disabilities (NIEMPD), Chennai
under the aegis of the Ministry of Social Justice &
Empowerment is implementing schemes for the weffare
of persons with multiple disabilities including those
suffering from Cerebral Paisy. There are 259 voluntary
organizations ‘which are receiving financial assistance from
the Ministry of Social Justice & Empowerment for the
welfare of Mentally Retarded and/or the persons suffering
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from Cerebral Palgsy. The State-wise details are given in
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the enclosed Statement-l, ! 2 3
. 1. Gujarat 9
(b) Yes Sir.
12. Haryana 14
(c) Rs. 1.00 crore and Rs. 6.50 crore was aliocated
to NIEMPD in 2004-05 and 2005-06 respectively. In 13.  Himachal Pradesh 1
respect of the Voluntary Institutions the details are given 14, Jammu & Kashmir 1
in enclosed Statement-||
15. Jharkhand 1
(d) Does not arise, in view of reply to part (c)
above. 16. Kamataka 23
17. Kerala
Statement |
18. Madhya Pradesh 12
Statewise detalls of No. of Voluntary Institutions of
Spastics Deen Dayal Rehabilifation Scheme 17. Maharashtra 0
S. No.  State/UT No. of Institutions 18. Manipur §
19. Meghalaya 1
1 2 3
20. Mizoram 1
1. Andhra Pradesh 57 21 . 14
2. Arunachal Pradesh 0 22 Pondict 0
3. Assam 5 23.  Punjab 8
4. Bihar 10 24.  Rajasthan 1
5. Chandigarh 0 25.  Tamil Nadu 21
6. Chhattisgarh 2 26. Tripura 0
7. Dadra and Nagar Haveli 0 27. Uttar Pradesh 22
8. Daman and Diu 0 28. Uttaranchal 6
9. Delhi 8 29. West Bengal 21
10. Goa 0 Total 250.00
Statement N

Detajls of NGOs grant released under Deendayal Disabled Rehabiiitation Scheme during the year 2003-04 for

Corabral Palsy and Mental Relarted persons

State District Organisation Name Released
1 2 3 4
Andhra Pradesh Rangareddy Aathmeeya Manasika Vikasa Kendram 1041768
Andhra Pradesh Krishna Adi Andhra Educational Society 391204




115 Written Answoers MARCH 7, 2007 to Questions
1 2 3 4
Andhra Pradesh Rangareddy Andhra Mahila Sabha (Hyderabad) 1389653
Andhra Pradesh Nizamabad Andhra Pradesh State Forum for 451170
Economically Weaker Section
Andhra Pradesh Rangareddy ANURAAG 837082
Andhra Pradesh Rangareddy Arun Special Centre 1479294
Andhra Pradesh Nalgonda Asha Jyothi Walfare Association for the 455427
Disabled
Andhra Pradesh Kumool Backward Area Rural Development Society 914886
Andhra Pradesh Vizianagaram Chaitanya Institute for the Leaming Disabled 656046
Andhra Pradesh Rangareddy Hellen Kellers' School for Deaf & 722205
Mentally Retarded Children
Andhra Pradesh Nellore Indian Red Cross Society (Nellore) 412110
Andhra Pradesh West Godavari J & J Karunodaya Institute for MR 1046462
Andhra Pradesh West Godavari Kalyani Rural Rehabfitiation and 559854
Education Society
Andhra Pradesh Rangareddy Kiranam 778527
Andhra Pradesh Rangareddy Lakshya Sadhana 620001
Andhra Pradesh Vishakhapatnam Lebenshife 5002695
Andhra Pradesh Krishna Manasika Vikas Kendram 754857
Andhra Pradesh Krishna Manasika Vikas kendram 2116206
Andhra Pradesh Warangal Manochetana 475335
Andhra Pradesh Rangareddy New Don Bosco Educational Society 1555902
Andhra Pradesh Karimanagar PAMENCAP (Godavarikhani) 716057
Andhra Pradesh Karimanagar PAMENCAP (Karimanagar) 1058715
Andhra Pradesh Rangareddy PAMENCAP (Secunderabad) 983097
Andhra Pradesh Rangareddy PAMENCAP (Secunderabad) 488468
Andhra Pradesh Rangareddy Parents Assocation of AG's Office 645777
Employees
Andhra Pradesh Vishakhapatnam Pavani Institute fo Multiple Handicapped & Spastics 836145
Andhra Pradesh Rangareddy PAWMENCAP & Spastics (Hyderabad) 932715
Andhra Pradesh Chittoor People's Action for Social Service 1188845
Andhra Pradesh Neliore Pragathi Charities 1163807
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1 2 3 4
Andhra Pradesh Rangareddy Radha Institute for Mentally Retarded 844409
Chiidren
Andhra Pradesh Chittoor Rastriya Seva Samithi 1510848
Andhra Pradesh Chittoor Rastriya Seva Samithi 1452217
Andhra Pradesh Chittoor Rastriya Seva Samithi 858040
Andhra Pradesh Hyderabad Rural Assciation for Developmental 536724
Awareness and Rehabilitation of the Handicapped
Andhra Pradesh Hyderabad Sai Seva Sangh 911259
Andhra Pradesh Chittoor Satya integated Rural Education and 482958
Economic Development Society
Andhra Pradesh Kammam Seva Sadanam 351684
Andhra Pradesh Rangareddy Shanthiniketan 1275579
Andhra Pradesh East Godavari Siri Institute for Mentally Handicapped 1456639
Andhra Pradesh Krishna Smt. Mera Ramamma Memorial Trust 555839
Andhra Pradesh Nizamabad Sneha Society for Rural Reconstruction 1318689
Andhra Pradesh Guntur Sri Dakshinya Bhava Samithi 1860138
Andhra Pradesh Rangareddy Sri Sai Educational Society 434232
Andhra Pradesh Rangareddy Sri Sai Public School, Educational Society 289557
Andhra Pradesh Kurnool St. Ann's Manovikas Kendra 406125
Andhra Pradesh Kumool St. Ann's Manovikas Kendra 918558
Andhra Pradesh Guntur Surya Kiran Parents Assciation for the 564244
Welfare of M.H.
Andhra Pradesh Guntur Surya Kiran Parents Association for the 1788435
Waelfare of M.H.
Andhra Pradesh Rangareddy Anuraag 637092
Andhra Pradesh Medak Swayam Seva Ass. for Parents of Rural 688230
Children with
- Andhra Pradesh Secundrabad Sweekar Rehabilitation institute for 2894175
Handicappd
Andhra Pradesh Hyderabad Thakur Hari Prasad Institute of Research 6286326
and Rehab. for MH

Andhra Pradesh Hydrabad Thekur Hari Prasad Institute of Rsearch 3674556
and Rehab. for MH

Andhra Pradesh Karimnagar The Karimnagar District Freedom 1200636
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1 2 3 4
Andhra Pradesh Rangareddy The Rural Education and Wt Turst 464580
Andhra Pradesh East Godavari Uma Manovikasa Kendram (Kakinada) 2416446
Andhra Pradesh Prakasam Uma Manovikasa Kendram (Ongole) 1347192
Andhra Pradesh Vizianagaram Women and Child Welfare Centre 2685159
Bihar Gaya Askanksha Institute for Mentally Handicapped 406710
Bihar Patna Akhil Bhartiya Gramin Vikash Avam Seva 822960
Mandal
Bihar Patna Ayurvedic & Megnetotherapy Research 1001790
institute (AMRI)
Bihar Patna Bihar Institute of Spaech & Hearing Rsearch Centre 804530
Bihar Arrah Foundation for Integral Human Advancement 59400
Bihar Patna JM Institute of Speech & Hearing 654530
Bihar Patna Physical Medicine & Rehabiitation Institute 1411290
Chhattisgarh Korba ANKUR 469800
Delhi Dethi AAROH 535145
Delhi Delhi Anchal Charitable Trust 362664
Delhi Delhi Association for National Brotherhood for 1057941
Social Welfare
Delhi Dethi Balvantray Mehta Vidya Bhawan 435420
Anguridevi Shersingh Memorial Academy
Dethi Delhi Federation for the Weltare of the 317113
Mentally Retarded
Delhi Delhi Parents Association for the Wetfare of 404370
Children with Mental Handicap
Dethi Dethi Society for Child Development 565588
Dethi Dethi TAMANA 1749150
Gujarat Vadodara Medical Care Centre 568486
Gujarat Ahmedabad SOPAN 245700
Gujarat Vadodara The Baniyan City Jaycee Education Turst 170100
Gujarat Rajkot The Society for the Mentally Retarded 635312
Haryana Sirsa Distirct Council for Child Wetfare 250690
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1 2 3 4
Haryana Balabhgarh Educational cum Vocational Association 4405056
for the Disabled
Haryana Rohtak Indian Red Cross Society (Rohtak) 1607173
Haryana Gurgaon Khushbod Welfare Society 393309
Haryana Faridabad National Association for the Integration 506538
and Rehabiiitation of the Handicapped
Haryana Gurgaon Sadbhavana Charitable Trust (Regd.) 823613
Haryana Kamal Tapan Rehabiiitation Society 1316565
Himachal Pradesh Sirmaur Aastha Welfare Society 240624
Jammu & Kashmir Jammu Rotary innerwheel Home for the Mentally 145756
Retarded Chlidren
Jharkhand Ranchi Deepshikha Institute for Child 4680
Development and Mental Health
Kamataka Devengere Angaviklara Ashakiran Turst 2191988
Karnataka Koppal Association for the Rehabilitation of the 978120
Disabled
Kamataka Gadag Bapuji Vidya Samasthe 1066689
Kamataka Bidar Chywan Ayurvedic Education Society 243450
Karnataka Bangalore Divya Shanthi Christian Association 475875
Karnataka Kodagu Kodagu Vidyalaya Opportunity School Trust 100800
Karnataka Bangalore Krishna Turst 559162
Karnataka Koppal Lion's Charitable Trust 280735
Karnataka Gulbara Mahadevi Tai Mahila Vidya Vardhak Sangh 1138056
Kamnataka Udupi Manasa Rehabilitation and Training 880587
Centre for MR Children
Karnataka Gadag Manju Education Society 892958
Karnataka Bangalore Sarvodaya Service Society 567252
Kamataka Beigaum Shri Doodana Vikas Shikshan Samaste 355600
Karnataka Beigaum Shri Renuka (Yallama) Vidya Vardhak Sangh 1472679
Kamataka Bangalore Shri Vadiraja Trust 527904
Kamnataka Mangalore St. Agnes Teacher Training Institute for 206473
Special Education
Kamnataka Bellary Vishwa Bharathi Kalanikethan & 143550

Education Society
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1 2 3 4
Kerala Thiruvanthapuram All Kerala Assciation for Mentally 158359
Retarded Children
Kerala Thiruvanthapuram All Kerala Association for Mentally 123608
Retarded Chidren
Kerala Thiruvanthapuram All Kerala Assciation for Mentally 271634
Retarded Children
Kerala Emakulam Atphons Social Center 574267
Kerala Kozikode (Calicut) Ashakiran Association for Mentally 714699
Retarded Persons
Kerala Kottayam Ashanilayam 674235
Kerala Kottayam Ashanilayam Social Service Centre 217935
Kerala Kozhikode (Calicut)  Association for Welfare of the 179885
. Handicapped
Kerala Kozhikode (Calicut)  Assciation for Welfare of the 1288260
Handicappd
Kerala Trichur Bala Sahaya Samiti 246515
Kerala Thiruvanthapuram Bethania Rehabilitation Centre for 257242
Disabled Women
Kerala Kozhikode (Calicut)  Calicut Islamic Cultural Society 859675
Kerala Idukki Camel Jyothi Centre for Mentally Retarded Children 489933
Kerala Emakulam Charitable Society for Wefare of Disabled 598275
Kerala Emakulam Chavara Special Schoo! for the Mentally Retarded 422347
Kerala Kottayam Deepthi Center 811845
Kerala Palakkad _Directorate of Social Action 430110
Kerala Emakulam Emakulam Women's Association 164430
Kerala Emakulam Faith India 230805
Kerala Emakulam Faith India 792855
Kerala Emakulam Janey Centre for Special Education 543231
Kerala Kannur Jaycee Society for Rehabilitation of the Handicapped 140310
Kerala Allapuzha K. Velayudhan Memorial Trust 765351
Kerala Kollam Karuna Charitable Society 404685
Kerala Trichur MADONNA 602933
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Kerala Kollam Manovikash Special School for Mentally 396387
Handicapped

Kerala Palakkad Marian Service Society 808152

Kerala Wayanad Mercy Home Charitable Society 232200

Kerala Trichur Padma Educational & Charitable 475753
Establishment

Kerala Trichur Pope John Paul Peace Home 1458405

Kerala Idukki Pratesksha Bhawan 905791

Kerala Trichur Preteeksha Training Centre 1270440

Kerala Emakulam Raksha Soclety for Care of Children with 830448
Multiple Handicaps

Kerala Trichur Reach-Society for Remedial Education 735925
Assessment Counsetiing Handicapped

Kerala Thiruvanthapuram Rotary Institute for Children in Need of 1655280
Special Care

Kerala Thiruvanthapuram Sanathana Adwaitha Ashram 794844

Kerala Kottayam Sanjose Weifare Centre 704520

Kerala Kottayam Santhinilayam for Handicapped Children 667014

Kerala Emakulam Santimargam Social Weifare Service 486000
Society

Kerala Kottayam Seva Niketan 338605

Kerala Emakulam Shilpa Society for the Mentally 388576
Handicapped

Kerala Thiruvanthapuram Shri PR.S. Pillay Memorial Bala Vikas 1172525
Trust

Kerala Emakulam Sneha Sadan Special School for the 811629
Mentally Retarded

Kerala Trichur Sneha Bhavan Society 103392

Kerala Emakulam Snehanilayam Special School 684760

Kerala Trichur Sneharam Training Centre 566955

Kerala Trichur Social Welfare Centre 1916783

Kerala Trichur Social Welfare Centre 1552644

Kerala Trichur Social Welfare Centre 490500
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Kerala Trichur Social Weltare Centre 507825
Kerala Kannur Society for Rehabilitation of Mentally 588327
Defficient Chiidren
Kerala Kannur St. Cemillus Training Centre for Mentelly 644512
Retarded
Kerala Allapuzha St. Joseph's Social Center 423808
Kerala Kannur Vikas Social Service Society 1310147
Kerala Emakulam Vimala Mahila Samajam 1212714
Kerala Kottayam Women's Welfare Centre 656820
Kerala Kollam Young Women's Christian Assciation 178020
Madhya Pradesh Bhopal Digdarshika Institute of Rehabilitation Research 262415
Madhya Pradesh Mandsaur Indian Red Cross Society (Mandsaur) 111600
Madhya Pradesh Jabalpur Justice Tankha Memorial Rotary Institute for 616248
Spastic and Handicapped Children
Madhya Pradesh Morena Kranti Kala Sengam 1125480
Madhya Pradesh Ujjain Madhya Pradesh Viklang Sahayata Samiti 802309
Madhya Pradesh Ujjain Prem Sagar Special School 540875
Madhya Pradesh Mandla Swema Silayee Kadhayee Prasikshan Kendra 564355
Madhya Pradesh Bhopal Shiv Kalyan Evam Shikshan Samiti 14400
Madhya Pradesh Indore Shri Shri Utkarsh Samiti 224100
Madhya Pradesh Jabalpur Vikang Seva Bharti 768060
Maharashtra Bhandara Parivartan Shikshan Sanstha 915975
Maharashtra Pune Savall 659304
Maharashtra Gadchiroli Swami Vivekanad Dhyan Prasarak 1825820
Mandal
Manipur Imphal All Manipur Mentally Handicapped 910656

Persons Welfare Organisation

Manipur Imphal All Manipur Mentally Handicapped 280260
Persons Welfare Organisation

Manipur imphal (Zone 1I) Centre for Mental Hygiene 628947
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Manipur Iimphal (Zone ) Centre for Mental Hygiene 455780

Meghalaya Shillong Dwar Jingkrymen School for Children in 555588
Need of Special Education

Mizoram Aizaml Society for Rehabilitation of Spastic 1243350
Children

Origsa Ganjam All india Women's Conference 1166265

Orissa Koraput ALOK 16650

Orissa Cuttack Assciation for Social Reconstructive 1199610
Activities

Orissa Sonepur District Handicappd Welfare School 329040

Orissa Cuttack Indian Red Cross Society 730188

Origsa Kalahandi Jowels International 990126

Orissa Dhenkanal Jibanjoti Welfare Association for the 1096146
Mentally and Pysically Handicapped

Orissa Khurda National Institute of Tribal Welfare and 733559
Social Action

Orissa Puri Nilachal Seva Prathisthan 719910

Orissa Khurda Open Leaming Systems 1001835

Origsa Bhubaneswar Sisusakha Sangha 646029

Orissa Nayagarh Society for Environmental Development 2500920
and Voluntary Action (SEVA)

Origsa Khurda Union for Leaming, Training and 885600
Reformative Activities

Punjab Rupnagar Ambuja Cement Foundation 321169

Punjab Hoshiarpur Asha Deep Welfare Society 352341

Punjab Jalandhar District Red Cross Society 241708

Punjab Amritsar Indian Red Cross Society (Amritsar) 269160

Punjab Faridkot Indian Red Cross Society (Faridkot) 258749

Punjab Jalanahar Indian Red Cross Society, Prayas 310514

Punjab Patiala Navjivini School of Special Education 1163888
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Rajasthan Jaipur Chetna Samvaerdan Samiti 990524
Rajasthan Jaipur Disha-Centre for Special Education 504609
Rajasthan Bharatpur Mahila Bal Vikas Gramodhyog Shiksha Samiti 679320
Rajasthan Alwar Navdeep Vikas Samiti 268763
Rajasthan Hanumangarh Saur Chetna Evam Urja Vigyan Shodh 847343
Sansthan
Rajasthan Bhilwara Sona Viklang Punarwas Avam Shodh 311178
Sansthan ‘
Rajasthan Sriganganagar Tapovan Manovikas Vidyalaya 478260
Tamil Nadu Erode Action for Water and Rural Development 606249
Tamil Nadu Chennai All India Physically Handicapped Welfare 264330
Trust
Tamil Nadu Tiruchirapalii Arivalayam 1306108
Tamil Nadu Chennai Carmel Centre for Mentally Retarded 921150.
Tamil Nadu Chennai Dr. Dattu Rao Memorial Charitable Trust 921773
Tamil Nadu Kanyakumari - Harmony Home 352350
Tamil Nadu Tanjavur indian Society for the Handicapped 386865
Tamil Nadu Chennai Karunai Villa Trust for Mentally Handicapped 1008368
Tamil Nadu Erode Knogu Arivalayam School for Mentally Retarded 827280
Tamil Nadu Madurai M.S Chellamuthu Trust & Research 2311320
Foundation
Tamil Nadu Chennai Madhuram Narayan Centre for 1738796
Excptional Chidren
Tamil Nadu Channai Navajyothi Trust 10901
Tamil Nadu Madurai St. Paul Society for the Mentally Disabled 570555
Tamil Nadu Chennai The Spastic Society of Tamil Nadu 853108
Tamil Nadu Chennal Vidya Sagar 1871730
Tamil Nadu Chennai Vidya Sagar 640548
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Tamil Nadu Coimbattore Cidya Vikasini Opportunity School 385020
Tamil Nadu Chennai Viay Human Services 1475712
Tripura West Tripura Tripura State Council for Child Weltare 458595
Uttar Pradesh Ghaziabad Anand Charitable Society 514530
Uttar Pradesh Ghaziabad Anand Training Charitable Society 1004760
Uttar Pradesh Lucknow Chetna 639675
Uttar Pradesh Agra Handicappd Development Council 922230
Uttar Pradesh Lucknow Nirvan 188955
Uttar Pradesh Kanpur The Spastic Centre Kanpur 40960
Uttar Pradesh Lucknow UP Parents Assn. for Weifare of Mentally 616263
Handicapped Citizens
Uttar Pradesh Allahabad Viklang Kendra (Rotary Sponsored 1034855
Crippled Youth & Welfare Society)
Uttaranchal Deharadun Jyoti School for Handicapped (Shri Bharat ‘952273
Mandir School Society)
Uttaranchal Dehradun Raphaol 1378516
Waest Bgngal Kolkata Alakendu Bodh Niketan Residential 524340
West Bengal Kotkata Bikashayan 1480788
West Bengal 24 Parganas (North) Chittaranjan Smriti Pratibandi Seva 116775
Kendra
West Bengal Kolkata Greenfisids 214265
West Bengal Kotkata Indian Institute of Cersbral Paisy 388638
West Bengal Kolkata Jatiya Jaradhi Sansad 276080
West Bengal Kolkata Manovikas Kendra 4763303
West Bengal Kolkata Mentaid 832305
West Bengal Kolkata Prabartak institute for Epilepsy & 334961
Cerebral Paisy
West Bengal Hooghly Pratibandhi Kalyan Kendra 2327069
West Bengal Purulia Purulia Manovikas Kendra 713480
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West Bengal Midnapur Sevayatan Kalyan Kendra 811719
West Bengal Hooghly Shelter 1035586
West Bengal Burdwan Society for Mental Health Care 1428950
West Bengal Coch Behar Spastic Society of Cooch Behar 326490
West Bengal Hooghly Srirampur Child Guidance Centre 983049
West Bengal Howrah Yuba Unnayan Seba Samity 567450
Details of NGOs Grant released under Deendaya/ Disabled Rehabilitation Scheme duning the ysar 2004-05
State District Organisation Name Released
1 2 3 4
Andhra Pradesh Rangareddy Aathmeeya Manasika Vikasa Kendram 1151010
Andhra Pradesh Krishna Adi Andhra Educational Society 491823
Andhra Pradesh Nizamabad Andhra Pradesh State Forum for 222210
Economically Weaker Section
Andhra Pradesh Rangareddy ANURAAG 768132
Andhra Pradesh Rangareddy Arun Special Centre 1350351
Andhra Pradesh Nalgonda Asha Jyothi Welfare Association for the Disabled 547695
Andhra Pradesh Kumool Backward Area Rural Development Society 996840
Andhra Pradesh Vizianagaram Chaitanya Institute for the Leaming Disabled 741186
Andhra Pradesh Rangareddy Durgabai Desmukh Vocational Training
& Rehab. Centre (Andhra Mahila Sabha),
Hyderabad 1480834
Andhra Pradesh Rangareddy Hellen Kellers' School for Deaf & Mentally
Retarded Children 2049232
Andhra Pradesh Nellore Indian Red Cross Society (Nellore) 476577
Andhra Pradesh West Godavari J & J Karunodaya Institute for MR 1017680
Andhra Pradesh West Godavari Kalyani Rural Reabilitation and
Educational Society 679428
Andhra Pradesh Rangareddy KIRANAM 953509
Andhra Pradesh Rangareddy Lakshya Sadhana 088447
Andhra Pradesh Vishakhapatnam Lebenshife 4331160
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Andhra Pradesh Krishna Manasika Vikas Kendram 592623
Andhra Pradesh Krishna Manasika Vikas Kendram 1950228
Andhra Pradesh Warangal Manochetana 220793
Andhra Pradesh Rangareddy New Don Bosco Educational Society 953748
Andhra Pradesh Karimnagar PAMENCAP (Godavarikhani) 802197
Andhra Pradesh Karimanagar PAMENCAP (Karimnagar) 1053999
Andhra Pradesh Rangareddy PAMENCAP (Secunderabad) 1097811
Andhra Pradesh Rangareddy PAMENCAP (Secunderabad) 280134
Andhra Pradesh Rangareddy Parents Assciation of AG's Office Employees 680850
Andhra Pradesh Visakhapatnam Pavani Institute for Multiple Handicapped & Spastics 750312
Andhra Pradesh Rangareddy Pawmencap (Myderabad) 1161855
Andhra Pradesh Chittoor People's Action for Social Service 1139400
Andhra Pradesh Neliore Pragathi Charities 1254060
Andhra Pradesh Rangareddy Radha Institte for Mentally Retarded Children 600706
Andhra Pradesh Chittoor Rastriya Seva Samithi 562356
Andhra Pradesh Chittoor Rastriya Seva Samithi 2622059
Andhra Pradesh Chittoor Rastriya Seva Samithi 1046520
Andhra Pradesh Hyderabad Rural Association for Developmental

Awareness and Rehabiiitation of the Handicapped 500463
Andhra Pradesh Hyderabad Sai Seva Sangh 836377
Andhra Pradesh Chittoor Satya Integated Rural Education and

Economic Development Society 525825
Anchra Pradesh Khammam Seva Sadanam 741455
Andhra Pradesh Hyderabad Shanthinketan 1417073
Andhra Pradesh East Godavari Sri Institute for Mentally Handicapped 1764126
Andhra Pradesh Krishna Smt. Mera Ramamma Memorial Trust 1711863
Andhra Pradesh Nizamabad Sneha Society for Rural Rconstruction 1444914
Andhra Pradesh Guntur Sri Dakshinya Bhava Samithi 2314827
Andhra Pradesh Rangareddy Sri Sai Educational Society 784836
Andhra Pradesh Kurmool St Ann's Manovikas Kendra 1151775
Andhra Pradesh Kumool St. Ann's Manovikas Kendra 959047
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Andhra Pradesh Guntur Surya Kiran Parants Association for the Welfare of M.H. 2240614
Andhra Pradesh Rangareddy Swayamkrushi 273872
Andhra Pradesh Medak Swaytam Seva Ass. for Parents of Rural Children with 343836
Andhra Pradesh Secunderbad Sweekar Rhabilitation Institute for Handicapped 3082187
Andhra Pradesh Hyderabad Thakur Hari Prasad Institute of Research and 5426397

Rehab. for MH
Andhra Pradesh Hyderabad Thakur Hari Prasad Institute of Research and Rehab. 3655773

For MH
Andhra Pradesh Karimnagar The Karimnagar District Freedom Fighters’ Trust 1269306
Andhra Pradesh Rangareddy The Rural Educational and Development Trust 734130
Andhra Pradesh East Godavari Uma Educational and Technical Society (Kakinda) 2995560
Andhra Pradesh Prakasam Uma Manovikasa Kendram (Ongole) 694431
Andhra Pradesh Vizianagaram Women and Child Welfare Centre 2871099
Bihar Gaya Akhanksha Institute for Mentally Handicapped 389360
Bihar Patna Akhil Bhartiya Gramin Vikash Avam Seva Mandal 647480
Bihar Patna Ayurvedic & Megnetotherapy Research Institute (AMRI) 544860
Bihar Patna Bihar Institte of Speech & Hearing Research Centre 696420
Bihar Arrah Fundation for integral Human Advancement 509148
Bihar Patna JM Institute of Speech & Hearing 1749888
Bihar Vaishali Janta Samaj Kalyan Sansthan 371250
Bihar Samastipur Nutan Vikas Vihar 92070
Bihar Patna Physical Medicine & Rehabilitation Institute 1190430
Chhatisgarh Korba ANKUR 555930
Delhi Delhi AAROH 288777
Delhi Delhi Anchal Charitable Trust 601488
Delhi Dethi Association for National Brotherhood for Social Welfare 1195686
Delhi Delhi Balvantray Mehta Vidya Bhawan

Anguridevi Shersingh Memorial Academy 457740
Dethi Delhi Parents Association for the Weifare of Children with

Mental Handicap 437258
Dethi Delhi Society for Child Development 700138
Dethi Delhi Special Olympics Bharat 1372000
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Delhi Deihi Tamana 874575
Gujarat Dahod Blind Welfare Council 16905
Gujarat Vadodara Medical Care Centre 554723
Gujarat Ahmedabad SOFAN 117450
Gujarat Vadodara The Baniyan City Jaycee Education Trust 173436
Haryana Jind Amar Jyoti Foundation 108225
Haryana Sirsa District Council for Child Weltare 251655
Haryana Ballabhgarh Educational cum Vocational Association for the Disabled 488025
Haryana Sonepat Hari Das Shiksha Samiti 180270
Haryana Hissar Indian Red Croos Society (Hissar) 483441
Haryana Rohtak indian Red Cross Society (Rohtak) 205684
Haryana Rohtak Indian Red Cross Society (Rohtak) 2508478
Haryana Gurgaon Khushboo Welfare Society

National Association for the Integration and

Reabilitation of the Handicapped 597564
Haryana Hisar Royal Foundation fo India 104940
Haryana Gurgaon Sabhavana Charitable Trust (Regd.) 580680
Haryana Kamal Tapan Rehabilitation Society 1488162
Haryana Yamunanagar Utthan Instituts of Development & Studies 762269
Himachal Pradesh Simaur Aastha Weltare Society 303912
Jammu & Kashmir Jammu Rotary Innerwheel Home for the Mentally 528686

Retarded Children
Jharkhand Ranchi Deepshika institute for Child Development and Mental Health 735858
Kamataka Devengere Angavikdara Ashakiran Trust 2344813
Kamataka Koppal Association for the Rehabilition of the Disabled 1026108
Kamataka Gadag Bapujl Vidya Samasthe 1044729
Kamnataka Bidar Chywan Ayurvedic Education Society 837340
Kamataka Bangalore Krishna Trust 279681
Kamataka Koppal Lion's Charitable Trust 319484
Kamataka Turmkur M.G. Education Society 46080
Kamataka Guibarga Maadevi Tal Mahila Vidya Vardak Sangh 963090
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Kamnataka Udupi Manasa Rehabilitation and Tranining Centre for 908891
MR Children
Karnataka Gadag Manju Education Society 883112
Karnataka Bangalore Sarvodaya Services Society 845748
Kamataka Bijapur Shama Jyoti Vidya Samaste 917586
Karnataka Belgaum Shri Doodana Vikas Shikshan Samaste 683290
Kamataka Belgaum Shri Renuka (Yallama) Vidya Vardhak Sangh 1439694
Karnataka Bangalore Shri Vadiraja Trust 258093
Karnataka Kolar Shri Vadiraja Trust 263952
Karnataka Bagalkot Shri Yalagureshwar Vidya Vardhak Sangha 50103
Karnataka Mangalore St. Agnes Teacher Training Institute for Special 90192

Education
Kamataka Bangalore The Association for Mentally Handicapped 444654
Karnataka Bellary Vishwa Bharathi Kalanikethan & Education Society 368280
Kerala Thiruvanthapuram All Kerala Association for Mentally Retarded Children 588463
Kerala Emakulam Alphons Social Centre 422930
Kerala Emakulam Alphons Social Centre 287134
Kerala Kozhikode (Calicut)  Ashakiran Association for Mentally Retarded Persons 959130
Kerala Kottayam Ashnilayam 891961
Kerala Kottayam Ashanilayam Social Service Centre 80437
Kerala Kozhikode (Calicut)  Association for Welfare of the Handicapped 52875
Kerala Kozhikode (Calicut) - Association for Welfare of the Handicapped 1275921
Kerala Trichur Bala Sahaya Samiti 317682
Kerala Thiruvanthapuram Bethania Rehabilitation Centre for Disabled Women 535995
Kerala Kozhikode (Calicut) Calicut Islamic Cultural Society 569160
Kerala Iduldki Carmel Jyothi Charitable Society 767484
Kerala Emakulam Charitable Society for Welfare of Disabled 915741
Kerala Emakulam Chavara Special School for the Mentally Retarded 628839
Kerala Kottayam Deepthi Centre 740619
Kerala Palakkad Directorate of Social Action 182879
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Kerala Emakulam Emakulam Women’s Association 171558
Kerala Emakulam Feith india 250830
Kerala Erakulam Faith India 839281
Kerala Eranakulam Janey Centre 662201
Kerala Kannur Jaycee Society for Rehabilitation of the Handicapped 821767
Kerala Allapuzha K. Velayudhan Memorial Trust 723409
Kerala Kollam Karuna Charitable Society 412101
Kerala Trichur Madonna 627682
Kerala Palakkad Marian Service Society 1021725
Kerala Wayanad Mercy Home Charitable Society 388215
Kerala Trichur Padma Educational & Charitable Establishment 282263
Kerala Trichur Pope John Paul Peace Home 1488557
Kerala Idukki Prateeksha Bhawan School for Mentally Retarded 1224369
Chiidren
Kerala Trichur Prateeksha Charitable Society 1361182
Kerala Emakulam Raksha 866649
Keraia Trichur Reach-Society for Remedial Education Assessment 959580
Counselling Handicapped
Kerala Thiruvanthapuram Rotary Institute for Children in Need of Special Care 1965240
Kerala Thiruvanthapuram Sanathan Adwaitha Ashram 397422
Kerala Kottayam Sanjose Weltare Centre 1012252
Kerala Kottayam Santhinilayam for Handicapped Children 1012356
Kerala Emakulam Santimargam Social Welfare Service Society 628560
Kerala Kottayam Seva Niketan 335295
Kerala Emakulam Shilpa Society for the Mentally Handicapped 621855
Kerala Thiruvanthapuram Shri P.R.S. Pillay Memorial Bala Vikas Trust 287553
Kerala Emakulam Sneha Sadan Complex 855666
Kerala Trchur Snehabavan Society 120492
Kerala Emakulam Snehanilayam Special School (Managed by Handmaids 342380
of the Sacred Heart of Jesus Society)
Kerala Emakulam ‘Bnehanilayam Special School (Managed by Handmaids
of the Sacred Heart of Jesus Society) 615382
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Kerala Trichur Sneharam Charitable Society 716191
Kerala Trichur Social Welfare Centre 2090835
Kerala Trichur Social Welfare Centre 1659429
Kerala Trichur Social Welfare Centre 1131471
Kerala Kannur Society for Rehabilitation of Mentally Defficient Children 314977
Kerala Kannur Society of Daughters of St. Camilius 784305
Kerala Allapuzha St. Jossph's Social Centre 411840
Kerala Kannur Vikas Social Service Society 1052235
Kerala Emakulam Vimala Mahila Samajam 1608065
Kerala Kottayam Women's Welfare Centre 520740
Kerala Kollam Young Women's Christian Association 231303
Madhya Pradesh Indore Deaf Dumb Association Indore M.P. 109980
Madhya Pradesh Bhopal Digdarsika Institite of Rehabilition Resarch 445833
Madhya Pradesh Satna Durga Siksha Sadan 367200
Madhya Pradesh Jabalpur Justice Tankha Memorial Rotary Institute for

Spastic and Handicapped Children 746415
Madhya Pradesh Morena Kranti Kala Sangam 533040
Machya Pradesh Ujjain M.P. Viklang Sahayata Samiti (Navjyoti

Special School, Shajapur Distt.) 48690
Madhya Pradesh Ujjain Madhya Pradesh Viklang Sahayata Samiti 812929
Madhya Pradesh Dewas Malwa Council for Social work 48150
Madhya Pradesh Ujjain Prem Sagar Special School 449631
Madhya Pradesh Gwalior Ramakrishna Ashrama 454040
Madhya Pradesh Mandia Seema Silayee Kadhayee Prashikshan Kendra 409037
Madhya Pradesh Bhopal Shiv Kalyan Evam Shikshan Samiti 529704
Madhya Pradesh Indore Shri Shri Utkarsh Samiti 192600
Madhya Pradesh Jabalpur Viklang Seva Bharti 632097
Maharashtra Bhandara Parivartan Sikshan Sanstha 889650
Maharashtra Pune Savali 469854
Maharaghtra Gadchiroli Swami Vivekanand Dhyan Prasarak Mandal 596858
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Maharashtra Gadchiroli Swami Vivekanand Dhyan Prasarak Mandal 568957
Manipur imphal All Manipur Mentally Handicapped Persons 826778

Weifare Organisation
Manipur Imphal All Manipur Mentally Handicapped Persons 334170

Weifare Organisation
Manipur Imphal (Zone Il) Centre for Mental Hygine 482175
Manipur Imphal (Zone If) Centre for Mental Hygiene 412560
Meghalaya Shiliong Dwar Jingkrymen School for Children in

Need of Special Education 713556
Mizoram Aizaw Society for Rehabilitation of Spastic Children 1335060
Orissa Koraput ALOK 463995
Orissa Sonepur District Handicapped Welfare School 246240
Orissa Nuapada District Red Cross Society 155970
Orissa Cuttack indian Red Cross Society 278825
Orissa Cuttack Indian Red Cross Society 348071
Orissa Kalshandi Jewels intemational 756540
Orissa Dhenkanal Jibanjyoti Welfare Association for the

Mentally and Physically Handicapped 1168686
Orissa Khurda National Institute of Tribal Welfare and Social Action 366779
Orissa Puri Nilachal Seva Prathisthan 733835
Orissa Bhubaneswar Open Leaming Systems 564899
Orissa Bhubaneswar Open Leaming Systems 572670
Orissa Bhubaneswar Sisusakha Sangha 323014
Orissa Nayagarh Society for Environmental Development and

Voluntary Action (SEVA) 1483488
Orissa Kurda Union for Leaming, Training and Reformative Activities 883440
Punjab Rupnagar Ambuja Cement Foundation 539600
Punjab Hoshiarpur Asha Deep Weifare Society U574
Punjab Faridkot Indian Red Cross Society (Faridkot) 367816
Punjab Jalandhar indian Red Cross Society, Prayas 738054
Punjab Patiaia Navjivini School of Special Education 1150038
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Rajasthan Jaipur Digha-Centre for Special Education 508832
Rajasthan Tonk Manav Dharam Viklang Seva Sansthan 143982
Rajasthan Atwar Navdeep Vikas Samiti 1081234
Rajasthan Hanumangarh Saur Chetna Evan Urja Vigyan Shodh Sansthan 713738
Rajasthan Bhiiwara Sona Viklang Punarwas Avam Shodh Sansthan 986765
Rajasthan Sriganganagar Tapovan Manovikas Vidyalaya 563346
Tamil Nadu Erode Action for Water and Rural Devdopment 638334
Tamil Nadu Chennai All india Physically Handicapped Welfare Trust 132165
Tamil Nadu Tiruchirapaili Arivalayam 1277094
Tamil Nadu Chennai Carmel Centre for Mentally Retarded 817200
Tamil Nadu Chennal Dr. Dattu Rao Memorial Charitable Trust 1110400
Tamil Nadu Chennai Karunai Villa Trust for Mentally Handicapped 1261243
Tamil Nadu Erode Kongu Arivalayam School for Mentally Retarded 1020780
Tamil Nadu Madurai M.S Cellamuthu Trust & Research Foundation 231120
Tamil Nadu Chennai Madhuram Narayan Centre for Exceptional Chidren 1874477
Tamil Nadu Chennai Nevajyothi Trust 213108
Tamil Nadu Cuddalore Oasis Trust for the Handicapped 39752
Tamil Nadu Kancheepuram Paligaram Udayam, Udayam Rehabiiitation Centre 11880
Tamil Nadu Nilgiri Shanthi Neethi Kendra 26617
Tamil Nadu Madurai St. Paul Society for the Mentally Disabled 651672
Tamil Nadu Chennai The Spastic Society of Tamilnadu 883783
Tamil Nadu Chennali Vidya Sagar 1547873
Tamil Nadu Chennai Vidya Sagar 448822
Tamil Nadu Coimbatore Vidya Vikasini Opportunity School 415260
Tamit Nadu Chennai Viay Human Services 1515798
Tripura West Tripura Tripura State Council for Child Weltare 447480
Uttar Pradesh Pilibhit Adarsh Viklang Kalyan Samiti 112050
Uttar Pradesh Etawah Adunic Vidya Mandir Avam Junior High School Samiti 97155
Uttar Pradesh Ghaziabad Anand Training Charitable Society 1111050
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Uttar Pradesh Fatehpur Bhavana Institute for the Defriendly Disabled 144360
Uttar Pradesh Lucknow Chetna 1318039
Uttar Pradesh Agra Handicapped Development Council 982728
Uttar Pradesh Chandouli Jan Swasthya Avam Shiksha Kalyan Sanstha 139140
Uttar Pradesh Lucinow Nirvan 517284
Uttar Pradesh Banda Rama School for Blind Evam

Physically Handicapped Children 87840
Uttar Pradesh Lucknow UP Parents Assn. for Welfare of Mentally 643912

Handicapped Citizens
Uttar Pradesh Allahabad Viklang Kendra (Rotary Sponsored

Crippled Youth & Waelfare Society) 1108671
Uttaranchal Dehradun Jyoti School for Handicapped (Shri Bharat Mandir 697545

School Society)
Uttaranchal Dehradun Raphael 854039
West Bengal Kolkata Alakendu Bodh Niketan Residential 966780
West Bengal Kolkata Bikashayan 1204866
West Bengal 24 Parganas (North) Chittaranjan Smriti of Pratibandhi Seva Kendra 657802
West Bengal Kolkata Indian Institute of Cerebral Palsy 240943
West Bengal Kolkata Manovikas Kendra 2251764
West Bengal Koikata Mentaid 450488
West Bengal Darjesling North Bengal Handicapped Rehabifitation Society 1714539
West Bengal Hooghly Pratibandhi Kalyan Kendra 1093123
West Bengal Purulia Purulia Manovikas Kendra 417614
West Bengal Midnapur Sevayatan Kalyan Kendra 1039365
West Bengal Hooghly Sheiter 500323
West Bengal Burdwan Society for Mental Health Care 1091656
West Bengal Cooch Behar Spastic Society of Cooch Behar 812025
West Bengal Hooghly Srirampur Child Guidance Centre 493263
Total 214855990
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Details of NGOs grant released under Deendayal Disabled Rehabilitation Scheme duning the year
2005-06 for Cerabral Palsy and Mental Retarded Fersons
State Name of Organisation District name Sum of Released
1 2 3 4

Andhra Pradesh Aathmeeya Manasika Vikasa Kendram Rangareddy 1083213

Andhra Pradesh Adi Andhra Educational Society Krishna 875792

Andhra Pradesh Al-Shifa Minority institutions for Cuddapah 406748
Mentally Retarded & Old Aged

Andhra Pradesh Andhra Pradesh State Forum for Nizamabad 768732
Econmically Weaker Section

Andhra Pradesh ANURAAG Rangareddy 710451

Andhra Pradesh Arun Special Centre Rangareddy 1405944

Andhra Pradesh Asha Jythi Wefare Association for the Disabed Nalgonda 669041

Andhra Pradesh Assciation for Welfare & West Godavari 1276362
Comprehensive Rural Development
(Arunodaya Manvikasa Kendram)

Andhra Pradesh Backward Area Rural Development Society Kumool 1041435

Andhra Pradesh Care Land Kumool 1564047

Andhra Pradesh Chuiianya Institute for the Leaming Disabled Vizisnagaram 956727

Andhra Pradesh Chaitanya Manovikas Rehabiiitation Centre Prakasam 59130

Andhra Pradesh Durgabai Desmukh Vocational Training & Rangareddy 1626255
Rehab. Centre (Andhra Mahila Sabha), Hyderabad

Andhra Pradesh Eco Club Brama Institute for the Mahaboobnagar 479979
Mentally Handicapped

Andhra Pradesh Hellen Kellers' School for Deaf & Rangareddy 705582
Mentally Retarded Children

Andhra Pradesh indian Red Cross Society (Nellore) Neliore 565956

Andhra Pradesh J & J Karunodaya Institution and Educational West Godavari 710181
Society

Andhra Pradesh Kalyani Rural Rehabilitation and West Godavari 710181
Educational Society

Andhra Pradesh Kiranam Rangareddy 1122948

Andhra Pradesh Lakshya Sadhana Rangareddy 760131

Andhra Pradesh Lebenshilfe Vishakhapatnam 4300650

Andhra Pradesh Leema Deaf and Mentally Guntur 416070
Handicapped Welfare Association

Andhra Pradesh Manasika Vikas Kendram Krishna 726579

Andhra Pradesh Manasika Vikas Kendram Krishna 1914516
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Andhra Pradesh Manochetana Warangel 1163371
Andhra Pradesh New Don Bosco Educational Society Rangareddy 987886
Andhra Pradesh Nirman Association for the Mentally Handicapped Rangareddy 120969
Andhra Pradesh PAMENCAP (Godavari Khanv) Kanmnagar 1044108
Andhra Pradesh PAMENCAP (Karimanagar) Kanmnagar 1084136
Andhra Pradesh PAMENCAP (Secundrabad) Rangareddy 1015317
Andhra Pradesh PAMENCAP (Secunderabad) Rangareddy 479448
Andhra Pradesh Parents Association of AG's Office Employees Rangareddy 494190
Andhra Pradesh Pavani Institute for Multiple Handicapped & Spastics Vishakhapatnam 375156
Andhra Pradesh Pawmencap (Hyderabad) Rangareddy 1428021
Andhra Pradesh People’s Action for Social Service Chittoor 1408106
Andhra Pradesh Pragathi Charities Nellore 1269270
Andhra Pradesh Radha Institute for Mentally Retarded Children Rangareddy 602055
Andhra Pradesh Rastriya Seva Samithi Chittoor 2875617
Andhra Pradesh Rastriya Seva Samithi Chittoor 568566
Anghra Pradesh Rastriya Seva Samithi Chittoor 595260
Andhra Pradesh Rastriya Seva Samithi Chittoor 1033344
Andhra Pradesh Rural Association for Developmental Hyderabad 671382

Awareness and Rehabilitation of the Handicapped
Andhra Pradesh Rural india Medical & Relief Society Chittoor 2810685
Andhra Pradesh Sabita Educational Society Prasant Nagar, 28703

Sangareddy, Medak

Andhra Pradesh Sadhana Society for Mentally Rangareddy 781803

Handicapped
Andhra Pradesh Sadhana Society for Mentally Handicapped Rangareddy 1358352
Andhra Pradesh Sai Seva Sangh Hydersbad 9o0ez7
Andhra Pradesh Satya Integatd Rural Education and Chittoor 790065

Economic Development Society
Andhra Pradesh Seva Sadanam Khammam 720945
Andhra Pradesh Shanthiniketan Hyderabad 1475689
Andhra Pradesh Sharda Health and Social Services Rengareddy 227336

‘ Siri Institute for Mentally Handicapped East Godavari 1840853

Andhra Pradesh
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Andhra Pradesh Smt. Merla Ramamma Memorial Trust Krishna 1083447
Andhra Pradesh Sneha Society for Rural Reconstruction Nizamabad 1415856
Andhra Pradesh Sri Dakshinya Bhava Samithi Guntur 2321199
Andhra Pradesh Sri Sai Educational Society Rangareddy 833436
Andhra Pradesh St. Ann's Manvikas Kendra Kumool 1020758
Andhra Pradesh Surya Kiran Parents Association for the Guntur 659304
Weltare of M.H.

Andhra Pradesh Surya Kiran Parents Association for the Guntur 974196
Welfare of M.H.

Andhra Pradesh Swayamkrushi Rangareddy 963600

Andhra Pradesh Sweekar Rehabilitation Institute for Handicapped Secunderabad 1531094

Andhra Pradesh Thakur Hari Prasad Institute of Research Hyderabad 440505
and Rehab. for MH

Andhra Pradesh Thakur Hari Prasad Institute of Hyderabad 2695874
Research and Rehab. for MH

Anchra_ Pradesh Thakur Hari Prasad Institute of Hyderabad 2074892
Research and Rehab. for MH

Andhra Pradesh Thakur Hari Prasad Institute of Haderabad 383442
Research and Rehab. for MH

Andhra Pradesh The Karimnagar District Freedom Fighters Trust Karimnagar 1298520

Andhra Pradesh The Rural Education and Development Trust Rangareddy 825156

Andhra Pradesh Uma Educational and Technical East Godavari 2316114
Society (Uma Manovikasa Kendram), (Kakinda)

Andhra Pradesh Uma Manovikasa Kendram (Ongole) Prakasam 1412352

Andhra Pradesh Velugu Chittoor 734184

Andhra Pradesh Women and Child Wefare Centre Vizianagaram 2600964

Assam Ashadeep Guwahati 511020

Asgam Ashadeep Guwahati 67140

Assam Guwahati Mental Wetfare Society Guwahati 487080

Assam Prerona Spastic Society of Jorhat Jorhat -;60315

Assam Sahayika Guwahati 134190

Bihar Aakanksha Institute for Mentally Handicappeed Gaya 430200

Bihar Akhil Bhartiya Gramin Vikas Avam Seva Mandal Patna 620235
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Bihar Ayurvedic & Megnetotherapy Research instiute (AMR) Patna 494100
Bihar Bihar institute of Speech & Hearing Research Centre Pstna 716220
Bihar Bihar Rehabiitation & Welfare Institute Patna 52560
Bihar Foundation for Integral Human Advancment Arrah 510588
Bihar Indian Institute of Rural Reconstruction and Jehanabad 3157947
Soclal Change
Bihar J.M. Institute of Speech & Hearing Patna 1341558
Bihar Physical Medicine & Rehabilitation Institute Patna 1298250
Bihar Yoga Nature Care & Health Care Foundation Patna 175880
of India
Chhatisgarh Aakanksha Lions School for Mentally Handicapped Raipur 798150
Chhatisgarh Ankur Korba 623781
Delhi AAROH Delhi 889956
Delhi Anchal Charitable Trust Delhi 262944
Delhi Asha Viklang Education & Rehabilitation Centre Deihi 201420
Dethi Association for National Brotherhood for Social Weitare Dehi 1335968
Delhi Balvantray Mehta Vidya Bhawan Anguridavi Dethi 596287
Shersingh Memorial Academy
Delhi Parents Association for the Weifare of Children Delhi 400122
with Mental handicap
Delhi Society for Child Development Delhi 348590
Dehi Tamana Delhi 2151270
Gujarat Blind Weltare Council Dahod 4176800
Gujarat Khodia Education Trust Mehsana 139176
Gujarat Medical Care Centre Vadodara 593169
Gujarat Nav Shakti Vidyalaya Rajkot 35486
Gujarat Rajkot Diocese Trust (Nav Shakti Vidyalaya) Rejkot 504109
Gujarat Shri Arbuda Adarsh Trust Gendhinagar 831012
Guijarat SOPAN Ahmedabed 276300
Gujarat The Baniyan City Jaycee Education Trust Vadodara 143640
Guijarat The Society for the Mentaily Retarded Rajkot 483894
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Haryana
Haryana

Haryana

Haryana
Haryana
Haryana
Haryana

Haryana

Haryana
Haryana
Haryana
Haryana
Haryana
Himachal Pradesh

Jammu & Kashmir

Kamnataka
Kamataka
Karnataka
Karnataka
Kamataka
Kamataka
Kamataka

Karmnataka

Kamataka

Kamataka

District Council for Child Wefare

Educational cum Vocational Association for
the Disabled

Indian Red Cross Society (Hissar)
Indian Red Cross Society (Rohtak)
indian Rd Cross Society (Rohtak)
indian Red Cross Society (Rothak)
Khushboo Welfare Society
Nalanda Shiksha Samiti

National Associatior: for the intagration
and Rehabilitation of the Handicapped

Sadbhavana Charitable Trust (Regd.)
Sadbhawana Samiti

Suryodya Education Society

Tapan Rehabilitation Society

Utthan Institute of Development & Studies
Aastha Welfare Society

Rotary Innerwheel Home for the
Mentally Retarded Children

Angaviklara Ashakiran Trust

Apostolic Carmel Education

Association for the Rehabilitation of the Disabled
Bapuji Vidya Samasthe

Chywan Ayurvedic Education Society

Divya Jyoti Education Society

Divya Shanthi Christian Association

Kamataka Parents Association for
Mentally Retarded Citizens

Krishna Trust

Lion's Charitable Trust

Ballabhagarh

Hissar

Rohtak

Rohtak

Gurgaon

Faridabad

Gurgaon
Rewari
Rewari
Kamal
Yamunanagar
Sirmaur

Jammu

Haveri
Bangalore
Bangalore

Bangalore
Koppal

193249

244013

1628878
172638
197981

65790

720621

290340
80991
184140
1673351
181620
401328

174272

2671263
505859
1148229
1183622
721955
379967
216225

146700

401049
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Kamataka M.G. Education Soclety Tumkur 492930
Kamataka Mahadvi Tai Mahila Vidya Vardhak Sangh Guibarga mm
Kamataka Manasa Rehabilitation and Training Udupi 1003716
Centre for MR Chiidren
Kamnataka Manju Education Society Gadag 1033767
Kamataka Sarvodaya Service Society Bangalore 875070
Kamataka Shama Jyoti Vidya Samaste Bijapur 478740
Kamataka Shri Ambigar Cowdaiah Education Society Bangalore - 805248
Kamataka Shri Doodana Vikas Shikshan Samaste Belgaum 822023
Kamataka Shri Renuka (Yallama) Vidya Vardhak Sangh Belgaum 1530099
Kamataka Shri Vadiraja Trust Bangalore 578077
Kamataka Shri Yalagureshwar Vidya Vardhak Sangha Bangalore 569169
Karnataka The Association for Mentally Handicapped Bangalore 403929
Karnataka The Nandadeepa Education & Rehabiitation Society  Kolar 84080
for Disabled
Kerala Abhaya Thiruvanthapuram 216941
Kerala Alphons Social Center Emakulam 8658564
Kerala Ashakiran Association for Mentally Kozhikode (Calicut) 479565
Retarded Persons
Kerala Ashanilayam Kottayam 931131
Kerala Ashanilayam Social Service Centre Kottayam 1005483
Kerala Association for Welfare of the Handicapped Kozikode (Calicut) 1118277
Kerala Bala Sahaya Samiti Trichur 162740
Kerala Belinana Rehabilitation Centre for Disabled Women  Tiruvananthapuram 135766
Kerala Calicut Islamic Cultural Society Kozhikode (Calicut) 673106
Kerala Carmel Jyothi Charitable Socisty Idukki 782469
Kerala Charitable Society for Welfare of Disabled Emakulam 985770
Kerala Chavara Special School for the Mentally Retarded Emakulam 777618
Kerala Deepthi Center Kottayam 763785
Kerala Directorate of Social Action Palakkad 308232
Kerala Emmaus Villa Wayanad 577170
Kerala Emakulam Women's Association Emakuiam 85779
Kerala Janey Centre Emakuiam 725273
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Kerala Jayoee Society for Rehabiitation of the Handicapped Kannur 839241
Kerala K. Velayudhan Memorial Trust Alapuzha 381704
Kerala Karuna Charitable Society Kollam 684146
Kerala Madonna Trichur 860355
Kerala Manovikash Kollam 389880
Kerala Marian Service Society Palakkad 1178343
Kerala Mercy Home Charitable Society Wayanad 446195
Kerala Padma Educational & Charitable Establisment Trichur 498366
Kerala Pope John Paul Peace Home Trichur 734278
Kerala Pratesksha Bhawan School for Mentally Iduldi 1273500
Retarded Children
Kerala Prateeksha Charitable Socisty Trichur 1531638
Kerala Raksha Emakulam 927968
Kerala Reach-Society for Remedial Education Trichur 1097451
Assessment Counselling Handicapped
Kerala Rotary institute for Children in Need of Thiruvananthapuram 2093940
Special Care
Kerala Sanjose Welfare Centre Kottayam 506126
Kerala Sanihinllayam for Handicapped Children Kottayam 1060041
Kerala Santimargam Social Welfare Service Society Emakulam 683952
Kerala Seva Niketan Kottayam 476865
Kerala Shipra Society for the Mentally Emakulam 460470
Handicapped
Kerala Shri P.R.S. Pillay Memorial Bala Vikas Trust Thiruvananthapuram 841320
Kerala Sneha Sadan Complex Emakulam 932262
Kerala Snohanilayam Special Trichur 131904
Kerala Snehanilayam Special Emakulam 890397
School (Managed by Handmaids of the
Sacred Heart of Jesus society)
Kerala Snenaram Charitable Society Trichur 1046556
Kerala Social Welfare Centre Trichur 2061877
Kerala Social Wefare Centre Trichwr 829714
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Kerala Social Weitare Centre Trichur 565736
Kgnh Society for Rohabilitation of Mentalty Kannur 427619
Deficient Children
Kerala Society of Daughters of St. Camillus Kannur 800577
Kerala St. Joseph Social Center Alapuzha 637020
Kerata St. Joseph Mental Health Care Home Trichur 4161115
Kerala Vikas Social Service Society Kannur 1224909
Kerala Vimala Mahila Samajam Emakulam 500760
Kerala Vimala Mahila Samajam Emakulam 312480
Kerala Vimala Mahila Samajam Emakulam 1954152
Kerala Women's Welfare Centre Koftayam 524160
Kerala Young Women's Christian Association Kollam 394988
Madhya Pradesh Digdarghika Institute of Rehabilitation Research Bhopal 174960
Madhya Pradesh Durga Shiksha Sadan Satna 838080
Madhya Pradesh Justice Tankha Memorial Rotary Jabalpur 857702
Instiute for Spastic and Handicapped Children
Madhya Pradesh Kranti Kala Sangam Morena 1266244
Madhya Pradesh M.P. Vikeng Sahayata Samiti (Naviyot Ujjein 308304
Special School, Shajapur Dist.)
Madhya Pradesh Madhya Pradesh Vikiang Sahayata Ufjain 406464
Samiti
Madhya Pradesh Prem Sagar Special School Ujjain 574812
Madhya Pradesh Ramakrishna Ashrama Gwalior 488715
Madhya Pradesh Seoma Silayee Kadhayee Mandia 570883
Prashikshan Kendra
Madhya Pradesh Shri Shri Utkars Samiti Indore 483072
Madhya Pradesh Shri Shri Utkarsh Samiti indore 247545
Madhya Pradesh Vidang Seva Bharti Jabalpur 710698
Maharashtra Apang Va Niradhar Bauddeshiya Nagpur 196477
Kalyankari Sanstha
Maharashtra Bhondekar Sanskrutik Krida va Samajk Bhandara 133418

Sikshan Sanstha




171 Written Answers

MARCH 7, 2007

to Questions

172

1

2

'Maharashtra
Maharashtra
Maharashtra
Manipur

Manipur

Manipur

Manipur
Manipur
Manipur
Meghalaya

Mizoram
Orissa
Orissa
Orissa
Orissa
Orissa
Orissa
Orissa
Orissa
Orissa
Orissa
Orissa
Orissa
Punjab
Punjab
Punjab
Punjab
Punjab
Punjab

Institute of Rural Paediatrics
Savali
Swami Vivekanand Dhyan Prasarak Mandal

Al Manipur Mentally Handicapped Persons
Welfare Organisation

All Manipur Mentally Handicapped
Persons Welfare Organisation

Betar Living Conditions & Research
Organisation

Centre for Mental Hygiene
Centre for Mental Hygiene
Peopie Advance in Social Services (PASS)

Dwar Ji School for Children
in Need of Special Education

Society for Rehabilitation of Spastic Children
ALOK

District Red Cross Society

Indian Red Cross Society

Indian Red Cross Society

Jewels Intemnational

Jibanjyoti Welfare Association for the
Mentally and Physically Handicapped

National Institute of Tribal Welfare and
Social Action

Nilachal Seva Prathisthan
Open Leaming Systems
Regional Rehabilitation and Research centre

Union for Leaming, Training and Representative

activities

Utda Kalyan Seva Sangh

Ambuja Cement Foundation

Asha Deep Welfare Society

Indian Red Cross Society

Indian Red Cross Society (Amritsar)
indian Red Cross Society (Faridkot)
Indian Red Cross Society, Prayas

imphal (Zone )
Imphal (Zone |l)
Churachandpur
Shillong

Aizawl
Koraput
Nuapada
Cuttack
Cuttack
Kalahandi
Dhenkanal

Ratakhandi, Nayagarh

Puri
Bhubaneshwar
Rourkela
Khurla

Rupnagar
Hoshlarpur

Amritsar
Faridkot
Jalandhar

198517
512680

1267708
883080

308180

380862

647712
523656
374416
682020

1316925
566887
§70827
347228
315848

1245321

1083806

830780

85040

441720

224001
222250
540258

61650

656120

251948

1066446
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Punjab Navjivini School of Spacial Education Patiala 1327923
Punjab Soclal Action Group Ludhiana 34380
Rajasthan Karam Manovikas Sansthan Alwar 642519
Rajasthan Mahila Bal Vikas Gramodyog Bharatpur 790208

Shisha Samiti
Rajasthan Manav Dharam Viklang Seva Sansthan Jhalawar 242600
Rajasthan Manav Dharam Vikiang Seva Sansthan Tonk 468891
Rajasthan Navdeep Vikas Samiti Alwar 794556
Rajasthan Prayas Prachya Shodh Peet Samiti Udaipur 284760
Rajasthan Saur Chetna Evam Urja Vigyan Shodh Sansathan Hanumangarh 818571
Rajasthan Seth Ninua Ram Charitable Public Welfare Society Dholpur 191754
‘Rajasthan Society for Weltare of Mentally Handicapped Jaipur 354793
Rajasthan Sona Vikalang Punarwas Avam Shodh Sansthan Bhilwara 807553
Rajasthan Tapovan Manovikas Vidyalaya Sriganganagar 651060
Tamil Nadu Action for Water and Rural Development Erode 651114
Tamil Nadu Carmel Centre for Mentally Retarded Chennai 810740
Tamil Nadu Dr. Dattu Rao Memorial Charitable Chennai 1156840
Tamil Nadu Indian Society for the Handicapped Tanjavur 348840

Wetfare and Rehabilitation (ISHWAR)
Tamil Nadu Kanna Villa Trust for Mentally Chennali 1347336

Handicapped
Tamil Nadu Kongu Arivalayam School for Mentally Founded Erode 1232640
Tamil Nadu M.S. Celiamuthu Trust & Research Foundation Madurai 716040
Tamil Nadu M.K. Chellamuthu Trust & Research Foundation Madurai 398520
Tamil Nadu M.K. Chellamuthu Trust & Research Foundation Madurai 232920
Tamil Nadu Madhuram Narayan Centre for Exceptional Children  Chennal 1656936
Tamil Nadu M.S. Challamuthu Trust & Research Faralation Madural 232920
Tamil Nadu Mathuram Narayan Centre for Exampletional Children Chennai 1856936
Tamil Nadu Navajyothi Trust Chenna 165014
Tamil Nadu Oasis Trust for the Handicapped Cuddalore 645253
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Tamil Nadu Paligaram Udayam, Udayam Rehabilitation Centre Kancpepuram 282320
Tamil Nadu Sansi Trust Madurai 607374
Tamil Nadu Sonstew Rehabilitation Center for the Handicapped  Coimbatore 1192365
Tamil Nadu St. Paul Society for the Mentally Disabled Madurai 758844
Tamil Nadu The Spastic Society of Tamil Nadu Chennai 532555
Tamil Nadu Vidya Sagar Chennai 1030104
Tamil Nadu Vidya Sagar Chennai 395928
Temil Nadu Vidya Vikasini Opportunity School Coimbatore 497520
Tamil Nadu Vijay Human Services Chennal 1422825
Tipura Tripura State Council for Child Welfare West Tripura 223740
Uttar Pradesh Adarsh Vikiang Kalyan Samiti PHibhit 408665
Uttar Pradesh Vidya Mandir Avam Junior High School Samiti Etawah 603900
Uttar Pradesh Apradar Social Welfare Minority Society Ballia 125514
Uttar Pradesh Anand Training Charitable Society Qhaziabad 1210394
Uttar Pradesh Asha Centrs, Meerut (Army Welfare Society) Meerut 81482
Uttar Pradesh Bhavana Institute for the Differently Disabled Person Fatshpur 579798
Uttar Pradesh Chetna Lucknow 495090
Uttar Pradesh Dwaba Kalyan Samiti Alishabad 413910
Uttar Pradesh Handicapped Development Council Agra 990000
Uttar Pradesh Institute of Advance Studies & Research in Varanasi 175949
Rehabilitation
Uttar Pradesh Jai Ma Kali Lucknow Montessory High School Samiti Lucknow 384930
Uttar Pradesh Jan Swasthya Avam Shiksha Kalyan Sanetha Chandouti 600842
Uttar Pradesh Laxmi Sarva Viklang Seva Samiti Gorakhpur 138311
Uttar Pradesh Manaw Kalayan Awam Uthan Samiti Ghazipur 134650
Uttar Pradesh Manisha Sewa Sansthan Lucknow 86850
Uttar Pradesh Meerut Children Weitare Trust Meerut 508340
Uttar Pradesh Nirvan Lucknow 548919
Uttar Pradesh Rachana (Branch of Intgrated Institute for Disabled)  Jaunpur 12779
Uttar Pradesh Rama School for the Blind Evam Physically Banda 619290
'Handicapped Chiidren
Uttar Pradesh Samta Vikas Samiti J.P. Nagar 40140
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Uttar Pradesh UP Parents Assn for Welfare of Lucknow 728308
Mentaity Handicapped Citizens .
Uttar Pradegh Viklang Kendra (Rotary Sponsored Alishabad 1497267
Crippled Youth & Welfare Society)
Uttaranchal Mangal Deep Vidya Mandir Almora 269775
Uttaranchal Rapael Dehradun 183751
Uttaranchal Rapael Dehradun 1002706
Uttaranchal Shri Bharat Mandir School Society Dehradun 708813
Uttaranchal Unersess Research & Development Society Bageshwer 782263
Uttaranchal Viklang Mandbudhi Kalyan Samiti Nainital 333522
West Bengal Alakendu Bodh Niketan Residential Kolkata 189800
West Bengal Alakendu Bodh Niketan Residential Kowkata 575820
West Bengal Alakendu Bodh Niketan Residential Kolkata 353160
West Bengal Alakendu Bodh Niketan Residential Kolkata 1262237
Woest Bengal Bangal Ashar Alo Bankura 659115
West Bengal Bikashayan Kotkata 1375308
West Bengal Chittaranjan Smriti Pratibandhi Seva Kendra 24 Pareganas (North) 378153
West Bengal Indian Institute of Cerabral Palsy Kokata 237960
West Bengal Korak Pratibandhi Kalyan Kendra Kotkata 700875
West Bengal Kotwali Saleha Memorial Schooi for Maida 1781783
Hearing & Mentally Handicapped
West Bengal Manovikas Kendra Koikata 139171
Waest Bengal Manovikas Kendra Kokata - 6623897
West Bengal Mentaid Kolkata 180666
West Bengal North Bengal Handicapped Darjeeling 1028835
Rahabiiitation Society
Waest Bengal Sevayatan Kalyan Kendra Midnapur 1202589
West Benga Shetter Hooghly 1630512
West Bengal Society for Mental Heaith Care Burdwan 516960
West Bengal Society for Mental Health Care Burdwan 1060785
West Bengal Spastic Society of Cooch Behar Cooch Behar 280620
West Bengal Serampur Child Guidance Centre Hooghly 1320678
West Bengal Council for Child Welfare Kolkata 1054170

West Bengal
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[Trans/ation/
Mobile Tower in Villages

1082. SHRI RAGHUVEER SINGH KOSHAL:
SHRI BRAJESH PATHAK:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government proposes to set up
GSM/BTS towers in villages to strengthen the
communication system as reported in the Aashtrya
Sahara dated January 23, 2007;

(b) if so, the details thereof, State-wise and location-
wise;

(c) whether tenders have been/are being invited from
private sector companies for the purpose;

(d) if so, the estimated total number of rural areas
in the country where the towers are likely to be set up;

(e) whether such towers are being set up in all the
areas;

(f) if not, the reasons therefor;

(g) whether the work is being done on other
schemes for development of mobile services in the
country; and

(h) if so, the details thereof, State-wise and Location-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Government is in the
process of taking necessary action to provide support
for provision of infrastructure for mobile services including
Wireless Access Services like Wireless in Local Loop
(WLL) using Fixed/Mobile Access Services like Wireless
in Local Loop (WLL) using Fixed/Mobile Terminals in
rural and remote areas of the country. The infrastructure
shall be created in those specified areas where there is
no exiting fixed wireless or mobile coverage.

(b) A total of 7,871 towers will be set up in rural
and remote areas of the country in 500 districts spread
over 27 States. The District-wige, Village-wise location of
these towers can be accessed on Department of
Telecommunications website (wmww dot.gov.in).

MARCH 7, 2007

o Questions 180

(c) Yes, Sir. The tenders have been invited from
existing Basic Service Operators (BSO), Cellular Mobile
Telephone Service (CMTS) Providers, Unified Access
Services Licenses (UASL) and Shortlisted Infrastructure
Providers Category — | (IP-1) comprising of both private
and public sector operators. Bids have been received.

(d) These towers will be set up in 7,871 villages.

(e) These tcwers will be installed only in those rural
and remote areas of the country where there is no
existing Fixed Wireless or mobile coverage.

() Does not arise in view of (e) above.

(g) No, Sir.

(h) Does not arise in view of (g) above.
Pre-paid Moblle Connections

1083. SHRI TUFANI SAROJ: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the number of prepaid mobile subscribers
of Bharat Sanchar Nigam Ltd. (BSNL)/Mahanagar
Telephone Nigam Ltd. (MTNL) has increased substantially
in the country, specially in Uttar Pradesh;

(b) if so, the number of such mobile connection
subscribers State-wise, circle-wise;

(c) whether connections have been provided to all
the people applied for such connection; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) Information about number of pre-paid Mobile
connections of BSNL/MTNL as on 31-03-2006 and
31-01-2007 are given in the enclosed Statement.

(c) and (d) Yes, Sir. MTNL is providing mobile
connections on demand. In BSNL, mobile connections
are being provided on demand in all Circles except in
North East-l, North East-ll, Chhattisgarh and Maharashtra
circles where due to capacity constraint, there is waiting
list. BSNL is augmenting its network to clear the waiting
list.
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Statement

Pre-paid Moble connections of BSNLMTNL
As on 31.03.2006 and 31.01.2007

to Questions 182

Sl.No. Name of State Number of Prepaid No. of Prepaid Mobile
Mobile Connections as connections as on
on 31.03.2008 31.01.2007
1 2 3 4
BSNL
1. Andaman and Nicobar 23826 31555
2. Bihar 616770 672538
3. Jharkhand 314483 428372
4. Origsa 408204 589571
5. West Bengal (including Siddm excluding 581614 833387
Calcutta Telecom. District)
6. Calcutta (Telecom District) 378777 616020
7. North East-i(Tripura, Meghalaya, Mizoram) 15614 49790
8. North East-ll (Manipur, Arunachal 87367 126395
Pradesh, Nagaland)

9. Assam 96680 183325
10. Gujarat 893750 787495
11. Madhya Pradesh 223014 693088
12. Chhattisgarh 76954 264898
13. Maharashtra (including Goa excluding Mumbai) 759476 15898679
14. Haryana 4505643 739062
186. Himachal Pradesh 181631 296555
16. Punjab 317766 864089
17. Rajasthan 918519 1489046
18. Uttar Pradesh (East) 1437202 2473407
19. Uttar Pradesh (West) 585436 757405
20. Uttaranchal 256027 382741
21. Jammu and Kashmir 354391 600045
22. Andhra Pradesh 1027517 1509771
23. Karnataka 1064170 1412240
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1 2 3 4
24. Kerala 1137039 1500864
25. Tamil Nadu 1052265 1689365
26. Chennai (Telecom District) 431833 595675
BSNL (Total) 13370658 21093378
MTNL
1. Delhi 675360 883644
2. Mumbai 782102 1025003
MTNL (Total) 1457462 1908647
[English] LAKSHMI): (a) and (b) There are no reports of increased
incident of circulation of substandard and fake drugs in
Fake Drugs certain cities and towns. A study of the samples of

1084. SHRI SUGRIB SINGH:
SHRI HEMLAL MURMU:
SHRI CHANDRABHAN SINGH:
SHRI B. MAHTAB:
SHRI KISHANBHAI V. PATEL:
SHRI MOHD. TAHIR:
SHRI SHISHUPAL N. PATLE:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to

(a) whether there have been increasing incidents of
circulation of substandard and fake drugs in some cities
& towns;

(b) # so, the reasons therefor;
(c) whether according to survey made by
ASSOCHAM, fake drugs worth 4000 crores are sold in

the country;

(d) it so, the details thereof and the reaction of the
Government in this regard; and

(e) the steps taken to stop the circulation of
substandard and fake drugs?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA

drugs tested all over the country in the last 3 to 4
years reveals that 7 to 8 percent of samples were
reported to be not of standard quality and out of this
0.2 to 0.3 percent were found to be spurious.

(c) and (d) Spurious and misbranded drugs are
commonly called as fake drugs. ASSOCHAM has
published certain facts and figures indicating the quantum
of counterfeit, spurious and contraband goods including
pharmaceuticals. However authenticity of the claims can
not be confirmed.

(e) The major steps taken by the Govemment to
combat the circulation of substandard and spurious drugs
are given below:

1. The Drugs and Cosmetics Act 1940 is being
amended in pursuance of the recommendation of the
Expert Committee setup under the Chairmanship of Dr.
R.A. Mashelkar, Director General and Secretary CSIR. It
is proposed to provide for stricter penalities, provision for
special courts for speedy trial of drug related offences,
compounding of offences authorizing the police aiso to
file prosecution for drug related offences and making ali
drug related offences cognizable and non-bailable.

2. Govemment of India has also launched a 5 year
World Bank Aided Capacity Building Project for Food
Safety and Quality Control of Drugs with a total project
cost of Rs. 354.25 crores. Extensive assistance is being
provided to State Governments to augment their drug
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testing facility by way of equipments, manpower, training
and civil works under the project and a strong IEC

campaign for the education of the consumers has also
been initiated.

3. Schedule-M has been amended to make it at
par with Intemational standards and it is mandatory for
the manufacturers of drugs to comply with the
requirement for quality control of product manufactured
by them.

[Translation]
Sale of Goods after their Expiry Date

1085. DR. LAXMINARAYAN PANDEY:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether imported goods like chocolates, wafers,
chips etc. are being sold in different parts of country
even after the lapse of their expiry date as reported in
Hinoustan dated January 4, 2007,

(b) if so, the details thereof and reaction of the
Government thereto; *

(c) the action taken against those responsible; and

(d) the preventive measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) No such complaint regarding sale
of imported food stuffs after lapse of their expiry date
has been received in this Ministry.

(c) and (d) The implementation of the PFA Act,
1954 and Rules framed thereunder are entrusted with
the Food (Health) Authorities of the States/U.Ts. They
have been instructed to lift samples of imported food
articles sold in the market and take action including
prosecution of offenders in the cases where the samples
are found to be adulterated/misbranded or violating the
labeling provisions of the PFA Act, 1964 and Rules
framed thereunder.

Further, as a preventive measure, in the Department
of Commerce has issued a Notification under Sec. 5 of
the Foreign Trade (Development and Regulation) Act,
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1992 that all edible/food products, domestic sale and
manufacture of which are govemed by Prevention of
Food Adulteration Act, 1954 shall also be subject to the
condition that at the time of importation, the products are
having a valid shelf life of not less than 60% of its
original shelf life.

[English]
Setting up of New System of Vigllance

1086. SHRIMATI JAYABEN B. THAKKAR:
SHRI N. JANARDHANA REDDY:

Will the PRIME MINISTER be pleased to state:

(a) whether in a circular issued on November, 20086,
the Central Vigilance Commission had directed the
concermned Ministries and Departments dealing with public
utility service to improve their vigilance administration
through an effective use of web sites;

(b) if so, the details of new system of vigilance
administration;

(c) whether no Government Organisation has
responded to this circular of CVC;

(d) if so, the reasons therefor,

(e) the action taken or proposed to be taken by the
Government against the errant organisations which have
failed to comply with the directions;

(f) whether any monitoring machinery has been set
up to keep track of such things;

(g) if so, the details thereof, and
(h) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
(a) Yes, Sir.

(b) The Commission’s guidelines are aimed at
ensuring that government organizations, which have
interface with the general public provide complete
information on their websites regarding the laws, rules
and procedures governing the issue of licenses,
permissions, clearances efc.
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(c) to (h) As it is an ongoing and continuous process,
the Commission has advised the Heads of Departments
to adopt a proactive approach to ensure regular updation
of the information on websites.

Amendment to PFA Act, 1954

1087. SHRI ADHALRAO PATIL. SHIVAJIRAO:
SHRI HARIBHAU RATHOD:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of HEALTH FAMILY WELFARE be
pleased to state:

(a) whether the Government has received any
proposal from the Government of Maharashtra for
amendment to the Prevention of Food Adulteration Act,
1954 so as to make all punishable offences cognizable
and non bailable under this Act;

(b) if so, the details thereof, and
(c) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHM!): (a) Yes, Sir.

(b) The proposal was that all offences punishable
under this Act shall be congnizable and non-bailable.

(c) The proposed Prevention of Food Adulteration
(Maharashtra Amendment) Bill, 2006 was in contravention
to the provisions of Section 20 of the Prevention of
Food Adulteration Act, 1954. Further, since the Food
Safety and Standards Act, 2006 has been passed by
the Parliament and after its coming into force Prevention
of Food Adulteration Act, 1954 shall be repealed,
therefore, it was suggested by this Ministry that the
Prevention of Food Adulteration (Maharashtra
Amendment) Bill, 2006 may be kept in abeyance.

Mashelkar Committee Report

1088. SHRIMATI JAYAPRADA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Govemment has received requeet/
representations from generic companies in regard to
Mashelkar Committee’'s recommendations;

(b) if so, the details thereof; and
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(c) the reaction of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) As per information available, there are
no generic companies existing in the country.

(b) and (c) Does not arise in view of reply to (a)
above.

Shortage of Drugs

1089. SHRI KIRTI VARDHAN SINGH:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether life savings drugs for persons attacked
by dogs, snakes or scorpions are inadequate;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has any plan to
coordinate with the WHO to counter this shortage;

(d) if so, the details thereof, and

(e) the measures proposed to be taken to make
such drugs readily available to the affected persons?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) No Sir. No shortage of Anti
Rabies Serum (ARV) and Tissue Culture Anti Rabies
Vaccine (TCARV) required for the treatment of rabies
and Ante Snake Venom Serum (ASVS) required for the
treatment of snake bites have been reported.

(c) and (d) No Sir. The production capacity of the
institutions manufacturing these drugs within India are
sufficient to meet the requirement by the States.

(e) The State Governments can obtain the drugs/
vaccines by placing advance supply orders with the
institutions manufacturing these drugs.

Closure/Merger of Post Offices

1080. SHRI P. MOHAN:
SHRI FRANCIS FANTHOME:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) whether the Government proposes to close or
merge some of the post offices in the country;

(b) i so, the detalls thereof alongwith the norms
being followed in earmarking such post offices;

(c) whether the staff representatives were consulted
in JCM in this regard:

(d) if so, the outcome thereof;

(e) the number of post offices closed or merged so
far in rural and urban areas separately;

(f) whether there is large scale resentment amongst
the postal employees due to closure of several post offices
in Uban and Rural areas; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) The Department
has no such general policy to close or merge post offices
in the country. However, the Department receives requests
for opening of new post offices from different quarters.
These are examined as per prescribed norms In
consonance with 10th Plan Policy Imperatives the justified
requests are acceded to by relocation/merger of post
offices from those areas where these are no longer
justified.

Closure of post offices is sometimes resorted to in
unavoidable and rare circumstances e.g. completion of
construction work of a dam, dilapidated accommodation,
court orders for vacation of building and availability of
post offices in close proximity etc.

(c) and (d) No, Sir. This is not an item of the JCM.

(e) The rural/urban breakup of post offices closed,
merged/relocated as on 31.03.2006, is 80 and 527

respectively.
(f) and (g) No, Sir.
Development of Maghdalla Port

1091. SHRI P.S. GADHAVI: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:
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(a) whether the Centrally Sponsored Schems (CSS)
for development of Maghdalia Port has been approved;

and

(b) it so, the details thersot and the action taken
thereon?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) No, Sir.

(b) Does not arise.
Technology Upgradation Fund Scheme

1092. DR. M. JAGANNATH: Will the PRIME
MINISTER be pleased to state:

(a) whether the Planning Commission has
disapproved the proposal of the Ministry of Textiles for
extension of Technology Upgradation Fund Scheme
(TUFS);

(b) if so, the reasons therefor;

(c) whether the Planning Commission has any
alternative scheme in this regard; and

(d) if so, the detalis thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir.

(b) to (d) Does not arise.
[Translation]
Pension Fund In BSNL/MTNL

1093. CH. MUNAWAR HASSAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the pension fund for employees working
in the two undertakings namely the BSNL and the MTNL
has not been constituted so far;

(b) if so, the fund from which they are giving pension
to their respective retired empioyees;

(c) the guidelines issuediikely to be issued by the
Govemnment for getting a uniform pension policy adopted
for the employees of both the corporations; and
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(d) the time by which these undertakings are likely
to constitute their respective pension funds?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Sir, no pension fund has
been constituted in respect of government employees
absorbed in Mahanagar Telepephone Nigam Limited
(MTNL) whereas there is no provision for constitution of
a pension fund in respect of government empioyees
absorbec in Bharat Sanchar Nigam Limited (BSNL).

(b) As no pension fund has been set up, MTNL is
presently paying pension to most of such retired
emplayees from company's own funds. The govemment
is paying pension to those government employees
absarbed in MTNL prior to 30.9.2000 who opted to
receive prorata pension and also to those retiring after
taking absorption in BSNL.

(c) Ministry of Personnel, Publlic Grievances and
Pensions’ OM No.4/18/87 P&PW (D) dated 5th July 1989
contains the guidelines for the pension to the Govemment
employees absorbed prior to 30.9.2000 in MTNL whereas
Rule 37A of CCS (Pension) Rules 1972 is applicable for
the Government employees absorbed after 30.9.2000 in
MTNL/BSNL as notified by Ministry of Personnel, Public
Grievances and Pensions vide No.4/61/99 P&PW(D) dated
30.9.2000.

(d) The matter is sub-judice and no time limit can be
prescribed for constitution of pension fund in the case of
MTNL.

[English]
Hiring of Local Indians by indian Embassies

1094. SHRI MADHU GOUD YASKHI: Wil the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether Indian Embassies hire local indians for
carrying out various jobs;

(b) it so, the details thereof, and

(c) the details of benefits including medical facilities
provided to them?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) Yes.

(b) Indian Missions/Posts abroad are manned by
personnel posted from India or on transfer from other
Indian Missions and by locally recruited staff. Such local
staff is recruited on contractual basis under powers
delegated to the Head of Mission/Post. They could include
Indian nationals or nationals of the country in which the
Indian Mission/Post is located or nationals of a third
country. The staff so employed locally includes Secretarial/
Clerical Staff, Interpreters cum Translators, Marketing
Officers, Chauffeurs, Gardeners, Cleaners etc.

(c) During their employment with the Mission, in
addition to the pay, they are entitled to Cost of Living
Allowance when the United Nations Cost of Living Index
increases by 5%, Daily Allowance at the rates determined
by the Ministry, Bonus provided such payment is
necessary according to local laws, annual leave, sick
leave, extra-ordinary leave, matemity leave in case of
female employees. Locally recruited employees are also
entitied to terminal gratuity at the prescribed rates on
retirement, on superannuation/termination (except on
disciplinary grounds) and on resignation on valid grounds,
accepted by the Head of Mission/Post. The payment of
gratuity is not admissible in cases where Mission/Post is
contributing towards a mandatory social security scheme
uniess specifically sanctioned by the Ministry. The Ministry
considers requests for providing medical facilities to the
locally recruited employees on case by case basis. They
are also entitled to Free retum air passage from their
respective Missions/Posts to New Delhi and back subject
to the condition that the locally recruited employee has
completed twenty five years of continuous service with
the Indian Mission/Post. Where local laws make it
mandatory to provide facilities apart from those mentioned
above, such requests are also considered.

E-disha Ekal Seva Kendra

1095. SHRI K. YERRANNAIDU: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has any proposal for
establishment of “E-Disha Ekal Seva Kendras” under
Common Services Centres (CSCs) scheme;

(b) if so, the details thereof, and

(c) the role of SCA (Service Center Agéency) in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) The Govemment
has recently approved a Scheme for providing support
for establishing 100,000 broadband, Intemet enabled,
Common Service Centres (CSCs) in rural areas of the
country. These Centres would be opened in the ratio of
1 CSC for every 6 census villages in a State. These
Centres would provide a mix of Govemment and private
Services in rural areas. The Scheme is to be
implemented in a public private partnership. The full
details of the Scheme are available in the CSC guidelines
which are accessible at www.mit.gov.i.

(c) The Service Centre Agency is a private entity
loosely analogous to a franchiser which would operate,
manage and build the VLE network and business. An
SCA would be identified to manage the CSC business
for one or more districts in a State (one district would
cover 100-200 CSCs). The full details of the role of the
SCA are available in the CSC guidelines which are
accessible at www./vigov.in

[Transiation]
Four-laning of National Highways

1096. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of SHIPPING, ROAD
TRANSPORT AND HIGHWAYS be pleased to state:
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(a) whether heavy rush of traffic on National Highway
No. 9 (Pune-Solapur-Hyderabad) and National Highway
No. 13 (Pune-Solapur-Bijapur) results in a large number
of road accidents;

(b) it so, whether the Union Govemment has any
proposal to undertake four-laning of both the National
Highways;

(c) it so, the details thereof inciuding the time by
which these projects are likely to be completed; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (d) There are several factors
which are responsible for road accidents viz. lack of
traffic discipline on the part of drivers and road users,
mixed traffic condition, overspeeding, overloading,
mechanical defects in vehicles, poor geometries of road
etc. and not necessarlly the heavy rush of traffic. In
order to ease the situation, four laning of National
Highways is undertaken in a phased manner on the
basis of volume of traffic, inter-se-priority and availability
of funds. Details in respect of four laning of National
Highway No. 9 (Pune-Solapur-Hyderabad) and National
Highway No. 13 (Solapur- Bijapur) are given in the
enclosed Statement.

Statement
National Length Already Under Proposal for four laning Proposal for
Highway (Km) four/six Implementation Under National four laning
Number laned Highway Development under non-
Project (NHDP) Phase NHDP
ms
9 534 45 Km 31 km in Detailed Project Report Bids are invited
Comprising Andhra (DPR) is in progress for from consultants
26 Km. in Pradesh 170 km in Pune- for preparation
Maharashtra Solapur Section. of DPR for 69 km
and 19 km. in Andhra Padesh.
in Andhra Pradesh
13. 98 —_ - Length of 30 Km from -

Solapur to Maharashtra/
Kamataka border has
been identified for
preparation of DPR for
four laning
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issuance of Visa to the POK Leaders

1097. SHR! JAI PRAKASH (Mohanlal Ganj): Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Govemment had issued visa to the
leaders of Pak Occupied Kashmir on the passport showing
their nationality as Jammu & Kashmir;

(b) if so, the factual details thereof, and

(c) the action taken by the Govemment in this
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) No.

(b) and (c) Do not arise.
[English]
Village Public Telephones

1098. SHRI SARBANANDA SONOWAL: Wil the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether as against the target of providing Village
Public Telephones (VPTs) in 66,822 uncovered villages
under the programme, only 30,251 villages have been
provided VPTs as on August 31, 2006;

(b) it so, the reasons therefor;

(c) whether the target of providing VPTs to villages
of Assam region has been achieved; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) Universal Services Obligation Fund (USOF) has
entered into an agreement with Bharat Sanchar Nigam
Limited (BSNL) in November, 2004 for provision of Village
Public Telephones (VPTs) in remaining 66,822
unconnected villages in the country by November, 2007.
"This excludes villages having population less than 100,
lying in thick forest area/naxalite infested areas. The roll
out period for provision of VPTs under this agreement
has been prescribed as 20%, 40% and 40% respectively

MARCH 7, 2007

to Questions 196

in a phased manner for a period of 3 years. Out of
these, 39,741 villages have already been provided with
VPTs by BSNL as on 31* January 2007. The remaining
27,081 villages will be provided VPTs progressively by
November 2007.

(c) and (d) Universal Service Obligation Fund (USOF)
has entered into an agreement with Bharat Sanchar
Nigam Limited (BSNL) in November, 2004 for provision
of Vilage Public Telephones (VPTs) in remaining 8,931
unconnected villages in the State of Assam by November
2007. This excludes viliages having population lees than
100, lying in thick forest area/naxalite infested areas.

Out of these, 7,882 villages have already been
provided with VPTs by BSNL as on 31% January 2007.
The remaining 1,049 villages will be provided VPTs
progressively by Nobember 2007.

[Tranalation]

Central Projects

1099. SHRI KAILASH NATH SINGH YADAV:
SHRI RASHEED MASOOD:
SHRI IQBAL AHMED SARADGI:
PROF. MAHADEORAO SHIWANKAR:
SHRI SHISHUPAL N. PATLE:

Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Government has decided to wind
up certain Central projects being monitored by the
Ministry of Statistics and Programme Impiementation; and

(b) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) and (b) No, Sir. However, due
to slow progress some projects were frozen on account
of geo-mining problems, fund constraints, land acquisition
problems, changes in strategy and other reasons, after
the start of preliminary works. These projects were later
taken up for monitoring.

[Enghsh]
Border issues with Neighbouring Countries

1100. SHRI DUSHYANT SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:
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(a) whether the Government has taken any steps to
resoive Indo-China, indo-Pak and indo-Bangiadesh border
disputes;

(b) if so, the details of the discussion held and the
outcome thereof;

(c) whether any further talks have been proposed to
be held with these countries in the near future; and

(d) if so, the likely dates fixed for any such bilateral
talkks with these countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (d) India has appropriate
mechanisms with Bangladesh, China, and Pakistan to
address border-related issues. Details are given below,
country-wise:

Bangiadesh

The Land Boundary Agreement (LBA), signed
between India and Bangiadesh in 1874, has been
implemented except for three issues pertaining to: (i)
demarcation of 6.1 Km. of the border in three sectors,
namely: Lathitilla-Dumabari (3 km in Assam sector), South
Berubari (1.5 km in West Bengal sector), and Muhuri
river/Belonia sector (1.6 km in Tripura sector); (ii)
Exchange of adverse possessions; and (i) Exchange of
enclaves.

These issues are discussed in the indo-Bangladesh
Joint Boundary Working Group, which has met thrice so
far. The dates for the next meeting will be decided
through diplomatic channeis

China

in June 2003, India and China each appointed a
Special Representative on the boundary question to
explore the framework of a boundary settiement, from
the political perspective of the overall bilateral relationship.
There have been nine meetings of the Special
Representatives so far with the last round being held in
New Delhi on Januar; 16-18, 2007. Both sides signed
the “Agreement on Political Parameters and Guiding
Principles for Settlement of India-China Boundary
Question” on April 11, 2005 during the visit of the
Chinese Premier to India. The two Special
Representatives are presently engaged in discussions
on an agreed framework for a boundary settiement on
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the basis of the aforementioned Agreement. The dates of
the next round of talks would be decided through

diplomatic channels.
Pakistan

India-Pakistan talks on the Jammu & Kashmir and
Sir Creek issues are heild within the framework of the
Composite Dialogue. The 4" round of the Composite
Dialogue is scheduled to commence with the Foreign
Secretary talks in Islamabad on 13-14 March 2007. In
Jammu & Kashmir, Pakistan is in illegal occupation of
about 78,000 sq. kms. of Indian territory and has illegally
ceded 5180 sq. kms. of Indian territory to China.

On Sir Creek, a joint survey of the horizontal
segment was conducted in January 2005 and a joint

survey of the creek segment is currently taking place.
Talks have also been held with Pakistan on the

delimitation of the maritime boundary.
Growth of Computer Software Services

1101. SHRI N.S.V. CHITTHAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY

be pisased to state:

(a) whether the computer software services have
registered enormous growth during the current financial
year;

(b) ¥ so, the detalis thereof alongwith the growth
rate of hardware exports;

(c) the details of targets fixed for export of computer
hardware for the cument financial year, and

(d) the achievements made so far?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) As per NASSCOM
(National Association of Software and Services
Companies) the Indian IT-ITES sector (including the
domestic and exports segments) is expected to exceed
US$ 47.8 bilion in annual revenue in Financial Year
2007, an increase of nearly 28 percent in the current
fiscal year.

As per the Electronics and Computer Software
Export Promotion Council (ESC) Export of Electronics



199 Wnitten Answers

Hardware has registered a growth of 41.18 percent in
Rupee terms (38.89 percent in US$ terms) during the
period April 2006 to December 2006 over the
corresponding period in the previous financial year.

(c) and (d) As per ESC target set for total Export of
Electronics Hardware is Rs. 11500 crores (US$ 2556
million) for the current financial year. The target set for
export of Electronics Hardware for the current financial
year was achieved by 83.48 percent as on December
2006.

Code of Ethics for Doctors

1102. SHRI CHANDRA BHUSHAN SINGH:
SHRI M. RAJA MOHAN REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Medical Council of india’'s Code of Ethics
is not being enforced at all, as reported in 7he Hinou
dated 31st January, 2007;

(b) if so, the reasons therefor; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) In order to regulate the conduct of
doctors, the Medical Council of India with the approval
of the Central Government have notified the Indian
Medical Council (Professional Conduct, Etiquette and
Ethics) Regulations, 2002. These Regulations prescribe
the various acts of commission and omission on the
part of a physician, which are construed as misconduct
and unethical. The Medical Council of India or the
appropriate State Medical Councils have been empowered
to take disciplinary action against a physician for violation
of the provisions of the Regulations. Various complaints
are received by the Government from time to time
against the violation of code of ethics of doctors. The
Medical Council of India is advised to inquire into such
violations and take strict action against violators.

Asian and Commonwealth Games

1103. SHRI FRANCIS FANTHOME: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:
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(a) the number of Goid, Silver and Bronze medals
won by Indian Sportspersons during each of the
last three Asian and Commonwealth Games, discipline-
wise,

(b) whether the performance of indian sportspersons
has declined over the last three Games;

(c) if so, the reasons therefor;

(d) whether the Government proposes to review the
entire preparation for the forthcoming Commonwealth
Games to be held in 2010 in Delhi;

(e) if so, the details thereof; and

(f) the number of Gold, Silver and Bronze medals
likely to be won by the Indian sportspersons during the
ensuing Commonwealth Games?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MAN!I SHANKAR AIYAR): (a) The details of medals
won, discipline-wise, during each of the last three Asian
and Commonwealth Games are enclosed as Statement-
| and |l respectively.

(b) and (c) No, Sir.

(d) and (e) Detailed discussions are being held on
a continuing basis with all the stake holders, viz., the
individual National Sports Federations concemed with the
Commonwealth Games Desciplines, the Indian Olympic
Association and the Sports Authority of India with a
view to working out plans which could lead to
improvement in the medal tally during the Commonwealth
Games 2010, and making the necessary provisions
towards this end through the Schemes of the Ministry
of Youth Affairs and Sports.

() It is too early to make any exact assessment
about the number of medals likely to be won by Indian
sportspersons. However, as per the present assessment,
it is expected that India’s medal tally ‘will improve in the
forthcoming Commonwealth Games, 2010.
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Statement |
S.No. Disciplines in 2008 Medal Won By Medal Won By Medal Won By India
Asian Games Indian in 1998 AG india in 2002 AG Inida in 20068 AG

1 2 3 4 5

1. Aquatics Nil Nl Ni

2. Archery Nil NIL 1(1B)

3 Athietics 15(2G+65+3B) 17-(7G + 6S + 4B) 10(1G + 5S + 4B)
4. Badminton Nil Nit Nil

5. Baseball Not participated Not participated Not Participated
6. Basketball Not participated Not participated Not Participated
7. Body Building Not participated Nil Not Participated
8. Bowling Not participated Nil Nil

8. Boxing 2(G+1B) Nil 2(28)
10. Canoeing & Kayak Nit Not Participated Nil
1. Chess Not included Not included 2(2G)
12. Cue Sports 4(2G+1S+1B) 3(1G+1S+ 1B) 4(1G+ 1S + 2B)
13. Cycling Ni Not participated Not participated
14, Equestrian 1(1B) 1(18) 1(1B)
15. Fencing Not participated Not participated N
16. Football Nil Nil Nil
17. Golf Nil 1(1G) 1(18S)
18. Gymnastics Not participated Not participated Nl
19. Handball Not participated Not participated Nil
20. Hookey 2(1G+1S) 1(18) 1(18)
21, Judo Nil Nil Nil
2. Kabaddi 1(16) 1(1G) 1(18)
23 Karats DO Not participated N Not perticipated
24, Rowing 2(28) 1(18) 3(2S+1B)
25. Rugby Not participated Not participated N
26. Saliing Nil 3(1S + 28) 2(18+ 1B)
27. Sepak Takraw Not perticipated Not participated Nil
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1 2 3 4 5
28. Shooting 3(25+18B) 2(28) 14 (3G+55+68)
29. Softball Not participated Not participated Not participated
30. Soft Tennis Not participated Not participated Not participated
31. Squash Nil Nil 1(1B)
32. Table Tennis Nil Nil Nil
33. Taekwondo Not participated 1(1B) Nil
34. Tennis 4(4B) 4(1G+15+2B) 4 (2G+2S)
35. Triathion Not Participated Not Participated Nil
36. Volleyball Nil Nil Nil
ar. Waightiifting 1(18) Nil Not Participated
38. Wrestiing Nil 1(1B) 6(1S-1-5B)
39. Wushu Not participated Not participatsd 1(18)
Total 35(7G+11S+178B) 36(11G+125+13B) 54(10G+185+268B)
Statement |i
S.No. Disciplines Medal Won By Medal Won Medal Won By
In 2010 CWG India in 1998 CWG by India in 2002 CWG India in 2006
1 2 3 4 5
1. Athletics NP 2 (1S +1B) 3(25 + 1"B)
2. Aquatics NP NIL NIL
. 3. Badminton 4 (258-+ 2B) 18 2B
4, Boxing 1(1S) 3(1G + 1S + IB) 5(1G+25+28B)
5. Cycling NP NP NP
6. Gymnastics NP NIL NIL
7. Hockey Nil 1 G (WOMEN) 1 S (WOMEN)
8. Lawn Bowis NP NP NP
9, Netball (W) NP NP NP
10. Rughby 7a SIDE (M) NP NP NP
1. Shooting 7(4G+2S+1B) 24(14G+75+3B) 27(16G+75+48B)
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12.

13.

14.

Table Tennis
Weightiifting

NP
NP

13(3G+5S+5B)

NIL
3B

27(11G+9S+7B)
Old rulee—3

NIL
3 (2G+1B)

9(3G+55+1B)
New rules of 1 medails

15. Wrestiing Not Held

16. Judo Not Heid

medals for each
wt. category

for eac wt. category
(Out of 27 medals won
by Indian in 2002
Games only 9 medals
were in total, as such
Indian have won same
number of medals but
last 18 medals in
counting due to change
in rules in 2006
Games.)

6 (3G+3S) Not held
(Wrestling discipline
was not included in
2006 wherein, India
have won 6 medals in
2002 Games.)

2 (1S+1B) Not held
(Judo discipline was
not included in 2006
wherein India have won
2 medals in 2002
Games.)

Grand Total

26 (7G+10S+8B)

69 (30G+22S+17B) 50 (22G+17S+11B)

Number of Medals won by India in 2002 Games are
69. However, after reducing the number of medais won
by India in disciplines of Wrestling (6), Judo (2) and
Weightiifting (18 i.e. Snatch and Clean & Jerk) the number
of medals comes to 43, against which Indian contingent
have won 50 medals in 2006 Commonwealith Games.
Practically Indian contingent has improved its medal tally
by 7 medals.

issue of Passports

1104. SHRI PRALHAD JOSHL:
SHRI RAYAPATI SAMBASIVA RAO:

Wil the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has decided to do away
with the Police verification before issuing passports;

(b) if so, the details thereof and the reasons therefor;

(c) whether Indian passports have been issued to
foreign nationals in fake names;

(d) if so, the details thereof including the number of
foreign nationals who have received Indian passports in
fake names;

(e) the action taken against the passport issuing
authorities;

(f) the corrective measures/precautions taken by the
Govemment in this regard; and
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(g) the number of passports applied and issued
during 20087

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b)
The Government have taken steps to expand the number
of applicants who can get passports on the basis of post
issuance police verification. The Government have aiso
taken steps to expedite the police verification process.
Further, Passports are issued to senior citizens,
Government servants and minors without police
verification subject to completion of certain formalities.
Tatkal Scheme has been further liberalised by reducing
the time period for issuance.

(c) and (d) As per information available with the
Ministry, in 2005, Immigration authorities detected 40
foreigners holding Indian passports which had been
obtained fraudulently.

(e) and (f) These passports were revoked and action
was taken against the culprits as per the Passports Act.
Action, as required, was also taken against erring passport
officials. Relevant procedures and precautions to be taken
have been reiterated to the Passport Issuing Authorities.

(g) During 2006, 44,22,714 passport applications were
received and 44,41,768 passports were issued including
on the basis of some pending applications from the
previous year.

[Translation]
Rules for Construction of Over-Bridges

1105. SHRI HARIKEWAL PRASAD:
SHRI HARISINH CHAVDA:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pieased to state:

(a) the rules governing the construction of over-
bridges across National Highways in the country;

(b) the number of over-bridges on these National
Highways which are pending for completion during the
last three years, year-wise;

(c) the reasons for the delay ih completion; and

(d) the time by which the construction of these over-
bridges is likely to be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRi
K.H. MUNIYAPPA): (a) Presumably in the gquestion “Road
Over Bridges (ROBs)" are being referred as over Bridges.
In National Highways Development Project (NHDP),
generally the level crossings are replaced by ROBs. Due
to paucity of funds, it is not possible to provide ROBs
in lieu of existing level crossings in general on National
Highways not covered under NHDP and decision is taken
on case to case basis.

(b) to (d) There are about 101 nos of ROBs pending
for completion out of which, 95 nos. are in National
Highway Development Project (NHDP). The ROBs on
non-NHDP are targeted for completion within a year i.e
before April 2008. ROBs under NHDP are part of civil
packages of up gradations of highways and their
completion date is the same as for the corresponding
package. However, in some cases delay has been
encountered due to delay in acquisition of land or delay
in approval by Railway authorities.

[Engiish]
Telephone Call Rates

1108. SHRI RAVI PRAKASH VERMA:
SHRI FRANCIS FANTHOME:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there is any mechanism to regulate the
cost of local telephone calls;

(b) it so, whether the telephone operators are
threatening to raise local call rates;

(c) it so, the response of the Govemment thereto;

(d) whether the Government proposes to regulate
local telephone call rates;

(e) if so, the details thereof;

(f) whether Bharat Sanchar Nigam Limited (BSNL)/
Mahanagar Telephone Nigam Limited (MTNL)
proposes to further reduce the call charges of STD and
ISD; and

(g) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The regulation of
all tariffs for telecommunication services in the country
has been entrusted under the Telecom Regulatory
Authority of India Act, 1997 to TRAL

(b) TRAI has not received any communication from
the telephone operators threatening to raise local call
rates. However, the operatiors have the fiexibility to fix
any tariffs, subject to the regulatory principles laid down
by the TRAI.

(c) Does not arise in view of (b) above.
(d) No, Sir.
(e) Does not arise in view of (d) above.
() No, Sir. There is no such proposal at present.
(g) Does not arise in view of (f) above.
Extra Postal Services by Postal Deptt.

1107. SHRIMAT! P. SATHEEDEVI:
SHRI GURUDAS DASGUPTA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of services rendered by the Post
Offices in the country;

(b) whether Postal Department is undertaking Extra-
Postal Services like accepting Income Tax Retums,
Passport applications, selling of application forms relating
to various examinations etc.;

(c) if so, the details of such services undertaken by
the Postal Department;

(d) whether the department is equipped with sufficient
employees for undertaking such extra-departmental
services; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The Indian Postal System
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currently provides a number of services, which can be
broadly classified into four categories: Communication
services (Letters, Letter Cards, Post Cards, Printed Post
Cards, Competition Post Cards, Registered Newspapers,
etc.), Transportation services (Parcel, Logistics Post),
Financial Services (Savings Bank, Money Order,
International Money Transfer Services, Public Private
Partnership for extending financial service outreach
through the post office network, Postal Life Iinsurance )
and Premium Value Added Services (like Speed Post,
Business Post, Retail Post).

(b) Yes, Sir.

(c) Department of Posts has the largest Postal
Network in the world with 1,66,616 post offices of which
89% are in the rural areas. Department of Posts is
leveraging its network to offer services like acceptance
of payment of utility bills, sale of application forms relating
to various examinations, acceptance of loan applications
on behalf of financial institutions, acceptance of Income
Tax and Service Tax retums etc.

(d) and (e) Such additional services are taken up
by the Department of Posts with the objective of optimal
utilization of existing manpower and infrastructure, which
'is adequate for the purpose.

Central Legisiation for Private Hospitals

1108. SHR! P. KARUNAKARAN:
SHRI S.K. KHARVENTHAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has realized that many
private hospitals are charging abnormal fee from the
patients;

(b) if so, the reasons therefor;

(c) whether the Govemment proposes to bring any
legislation to control and administer the private hospitals/
nursing homes;

(d) if so, the details in this regard,

(e) whether the Government has proposed to
constitute National Nursing Council to verify, categorise
and standardize them; and
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(f) if so, the details thereof and the time by which it
is likely to be constituted?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (d) Health is a State subject and
regulation of private hospitals including the fees charged
by them is the responsibility of the State Government.
Enactment of a legisiation for registration & regulation of
clinical establishment is a priority area for this
government.

(e) and (f) The Indian Nursing Council is already
existing under The Indian Nursing Council Act, 1947.

Coastal Health Programme

1109. DR. K.S. MANOJ: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether any coastal health programme has been
incorporated in the National Rural Health Mission
(NRHM); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) The National Rural Health Mission
(NRHM) has no specific programme on heaftn care in
coastal areas. However, the NRHM envisages improving
health delivery in all areas, including coastal areas.

Recognition to Medical Colleges

1110. SHRI SUBRATA BOSE: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the names of the States which run three year
medical courses;

(b) whether these courses are recognised by the
Medical Council of India; and

(c) the reasons for not according recognition to
medical colleges with such courses in West Bengal by
the Medical Council of India?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Information is being collected and
will be placed on the Table of the House.
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CIC in N.E. Region

1111. DR ARUN KUMAR SARMA: Wil the PRIME
MINISTER be pleased to state:

(a) the details of basic services being utilized through
Central Information Commission (CIC) in the North East
Region including future plan, if any, like E-governance
and Right to Information;

(b) whether the Government is likely to consider the
permanent absorption of the services of CIC operators
to ensure sustained services for the benefit of rural
people;

(c) if so, the details of plan thereof and if not, the
reasons therefor;

(d) whether these CICs could reach a state of
commercially viable self sustained units as per the original
plan of the Government,

(e) if so, the status thereof, State-wise; and

(f) if not, the reasons therefor and the steps taken
by the Government to make them commercially viable?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
(a) to (c) The Central Information Commission has been
constituted to perform the functions assigned to it under
the Right to Information Act, 2005. The Commission does
not provide any other services.

(d) to(f) It has not been considered desirable to
make the Central Information Commission a commercially
viable organisation.

Corruption in Transport Sector

1112. SHRI MOHAN RAWALE:
SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether any survey has been conducted by the
Transparency Intemational (india) regarding the corruption
prevalent in transport sector in India as reported in the
Hindustan Times dated February 02, 2007;
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(b) if so, the facts reported thersin and the reaction
of the Government thereto;

(c) the factors and practices responsibie for prevaient
corruption in transport sector,;

(d) whether any suggestions have been made in
this survey to check corruption in the transport sector;

(e) if so, the details thereof, and

(f) the details of the efforts being made by the
Govemment to bring transparency in the transport sector
in order to check corruption?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) In a news item titled
“Trucks roll on Rs. 22000-cr ‘grease’ road” published in
“The Hindustan Times™ on 2nd February, 2007, it has
been reported that the survey conducted by Indian
chapter of Transparency International inter-alia pointed
out that the efficiency of the trucks is going down by
40% largely as a result of being allowed to overioad. it
has been alleged that the truckers are paying bribes to
the enforcement authorities to overioad their vehicles. It
has also been alleged that the truck driver loses about
11 hours of travel time each day because of stoppages
by RTO officials, police, sales tax officers and pays bribes
to them. The details of the survey report are not available
with this Department. The State Governments have been
advised to take appropriate steps to eliminate alleged
corruption in the Road Transport Sector on 28" February,
2007.

(c) Regulation of vehicular traffic on roads falls under
the purview of the State Governments. The Central
Government has no mechanism to assess the factors/
practices being followed by the enforcement agencies
responsible for corruption, it any, in road transport sector.

(d) and (e) It has been reported in the news item
that the Transparency International has recommended
various reform charter to weed out corruption stressing
on e-truck transport, outsourcing of services and uniform
rules across the country.

(f) The enforcement of the provisions of the Motor
Vehicles Act, 1988 and Central Motor Vehicles Rules,
1989 is the responsibility of the State Governments. They
have been advised to plug the loop holes in the
enforcement mechanism so as to eliminate alleged
corruption in the Road Transport Sector. They have also
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been advised to take steps to have single checking points
for various authorities at inter-state border check-posts.

National Alds Control Organisation

1113. SHRIMATI MANEKA GANDH]I: Will the Minister
of HEALTH AND FAMILY WELFARE be pieased to
state: >

(a) whether the National AIDS Control Organisation
is proposing to spend on prevention of HIV/AIDS and
promotion of the usage of condoms; and

(b) it so, the details thereof with particular reference
to its spending in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Yes, Sir. Prevention of HIV/AIDS,
including promotion of the use of condoms is an integral
part of the National AIDS Control Programme and is
being promoted for dual use—protection from HIV and
other sexually transmitted infections; and unwanted
pregnancy. 75% of the budget for the Programme in its
Phase 1ll is earmarked for prevention activities, including
promotion of the usage of condoms, Targeted
Interventions, Blood Safety and Information, Education
and Communication (EEC). The supply of condoms and
IEC activities are carried out in both the urban and rural
areas, with priority being accorded to high HIV prevalent
and high fertility districts and Targeted Interventions
among the high risk groups and bridge populations. Prime
focus is on strengthening condom access by increasing
the number of outlets selling condoms to 30 lakhs, an
increase from 6 lakhs at present.

Diabetes as a Giobal Threat

1114, SHRI E. PONNUSWAMY:
SHRI N. JANARDHANA REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether 200 kids develop diabetes everyday in
the country as reported in the 7imes of /ndia dated
December 8, 20086;

(b) if so, the details of patients in various age groups
suffering from Diabetes;

(c) whether the United Nations General Assembly in
its resolution on 14 November, 2006 has declared
Diabetes as a global threat and asked its member nations
to formulate a National Policy in this regard,
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(d) if so, whether the Government has formulated
any policy in this regard,;

(e) if so, the details thereof;

() whether the Government also intends to give
subsidy on insulin and drugs used for treatment of
diabetes; and :

%

(g) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (g) According to WHO revised
estimates there are 32 million Diabetic cases in India
including kids (as in 2002). UN General assembly in its
resolution on 14th November, 2006 has declared diabetes
as a global threat and asked member nations to
formulate National Policy in this regard. It is proposed to
launch a National Programme for Prevention & Control
of Diabetes, CVD & Stoke during the Xith Five Year
Plan with the ‘focus on increasing public awareness
thereby preventing the common risk factors associated
with these diseases.

[Transition]
Dengue Cases in AlIMS

1115. SHRI GIRIDHARI YADAV:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether All India Institute of Medical Sciences
remained badly affected by Dengue during the last week
of September and first week of October and several
doctors died of this disease;

(b) the reaction of the Government thereto;
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(c) whether the Government has fixed any
responsibility in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI): (a) to (d) In addition to large number of
Dengue cases reported during September/October, 2008,
to AIIMS number of Dengue cases were also reported
within AlIMS campus, which resulted in death of one
Medical student. The matter was considered in Institute
Body Meeting held on 18.10.2006. The Director was
asked to give his response on the action taken by him
to prevent the outbreak of Dengue within the premises
of AlIMS. He has filed his response to the issue before
the Hon'ble Delhi High Court and the matter is sub-
judice.

[English]
Outstanding Amount against Cellular Operators

1116. SHRI HITEN BARMAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the cellular operators owe a huge
amount of licence fee and tariff plan migration fee to
the Government and BSNL;

(b) it so, the details thereof alongwith the amount
outstanding against each company, till date; and

(c) the efforts made/proposed to be made by the
Government to recover the outstanding dues?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) The total amount of
Licence Fee which the Celiular Operators owe to the
Government as on 31.01.2007 is Rs. 482.00 Crores.
The details of outstanding amount are as under:

(Rs. in crores)

Si.No. Name of Licensee Dues outstanding Remarks

1. M/s BPL Mobile Communications Ltd. 29.00 Penalty amount for the FY 2002-03. Stay
granted by TDSAT.

2. M/s Koshika Telecom Ltd. 453.00 License terminated and all Bank guarantees
stand encashed. Arbitration award is
awaited.

Total 482.00
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Cellular Operators and other operators are not liable
to pay any license fee or any charge as Tariff Plan
Migration fee’ to BSNL.

Vacanclies in DOT in Ladakh

1117. SHRI CHHEWANG THUPSTAN: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the total number of posts in all categories
sanctioned for Ladakh region of J&K State in the
Department of Telecommunications;

(b) the number of incumbent posts, category-wise;

(c) the number of vacant posts available in all
categories; -

(d) whether the Government proposes to fill all
vacancies to overcome shortages of staff to improve
services; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) The information is
given in the enclosed Statement.

(d) and (e) Creation and filing up of the vacant
posts are the continuous processes. Keeping in view the
fast changing business as well as technological scenario,
need-based recruitment by Direct recruitment as well as
internal promotions are being done and the same will be
continued in future as well.

Statement

Total number of sanctioned working and vacant posts
in all categories for Ladakh region of J&EK

Cadre Sanctioned  Working Vacant
1 2 3 4
STS/JAG 3 3 Nil
TES GROUP'S' 11 6 5
JT0 19 4 15
Sr.AO/AO 2 2 Nil
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1 2 3 4
AAO/AO 2 Nii 2
TTA 20 4 16
Sr.TOA(P)* 6 6 Nil
Sr.TOA(G) 19 2 17
™ 30 22 8
PA T 0 1
Driver 1 1 0
Lineman* 3 3 0
RM** 36 25 10
Cleaner* 2 2 0

* These cases have been deciared as wasting and the posts
are personal to incumbents.

** There in ban on direct recruitment againat Group ‘D' posts.
The available posts are used for regularization of Casual
Laborers and Compassionate ground appointments.

Tele-density in Rural Areas

1118. SHRI N.N. KRISHNADAS:
SHRI RAM KRIPAL YADAV:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the present rural tele-density is 1.67%
as compared to 26% in urban areas of the country;

(b) if so, the reasons therefor;

(c) whether Government has any plan to increase
the rural tele-density in all over the country, e, .>ally in
rural areas,;

(d) if so, the details thereof;

(e) whether the Bharat Sanchar Nigam Ltd. (BSNL)
is not providing cable telephone connections in certain
areas but giving WLL connections only; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) As on 31.1.2007, the tele-
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density in rural areas is 1.86 as compared to tele-density
of 55.43 in urban areas.

(b) The contributing factors for higher tele-density in
urban areas as compared to rural areas are as under:

(i) Higher economic and literacy status as well as
easier availability of supporting infrastructure® in
the urban areas as compared to rural areas.

(i) The private sector telecom service providers are
generally focusing more on urban areas because
of higher revenue per line in urban areas as
compared to that in rural areas.

(c) Yes, Sir.

(d) Following steps are being taken by the
Government to improve the tele-density especially in rural
areas in the country:

(i) Replacement of Multi-Access Radio Relay
(MARR) Village Public Telephones (VPTs).

(ii) Provision of Rural Household Direct Exchange
Lines (RDELs) on demand in 1685 commercially
unviable Short Distance Charging Areas
(SDCAs).

(iii) Government is in the process of launching a
scheme to provide for setting up and managing
infrastructure sites for provision of mobile
services including other wireless services like
Wireless in Local Loop (WLL) using Fixed/Mobile
Terminals in the specified rural and remote areas
of the country, where there is no existing fixed
wireless or mobile coverage.

(iv) Large scale deployment of Wireless in Local
Loop (WLL) network in rural areas by Bharat
Sanchar Nigam Limited (BSNL).

(v) Relaxation of the outdoor cable norms to 5
kms. as against the earlier norm of 2.5 kms.
for landline exchanges by BSNL.

(vi) BSNL has planned extensive infrastructure roll
out which will provide mobile coverage.

(e) BSNL is providing wired line telephone connection
with 5 kms. of local exchange. The demand beyond 5
kms of the local exchange and non feasible area within
5 kms. is met on WLL.
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() The telephone connections beyond 5 kms. of
local exchange are provided on WLL as provision of
telephone on wired line is techno-commercially unviable.

[Translation]
Transit Facllities with Myanmar

1119. SHRIMATI KARUNA SHUKLA: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Govemment is contemplating to open
free transit facilities with Myanmar on the lines of Nepal
and Bhutan;

(b) it so, the details thereof; and

(c) the tacilities likely to be extended to the citizens
of Myanmar to enter into India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) No.

(b) and (c) Do not arise.
Flyovers on Delhi-Gurgaon Expressway

1120. SHRI RAJIV RANJAN SINGH “LALAN": .
SHRI RAMJI LAL SUMAN: "

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether construction work of flyovers at
Mahipalpur, Delhi and Udyog Vihar, Gurgaon on Delhi-
Gurgaon Express Highways was scheduled to be
completed by January 31, 2007,

(b) if not, the facts thereof and the scheduled date
by which the work was to be completed;

(c) the reasons for delay, if any, in the completion
of the work by the scheduled date; and

(d) the date by which the work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (d) Yes, Sir. However, there
was marginal delay in opening of traffic on account of
certain technical and safety aspects. These flyovers have
been opened to traffic on 06.02.2007.
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[English]
Centrally Sponsored Scheme

1121. SHRI P.C. THOMAS: Will the Minister of

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether the Government has framed a Centrally
Sponsored Scheme (CSS) for promotion of Coastal
Shipping under the National Maritime Development
Programme;

(b) if so, the details thereof and the current status
of the scheme;

(c) the details of proposals received from various
State Governments for developing ports under CSS and
the action taken thereon by the Government;

(d) whether Azhikal Port in Kannur district in Kerala
is being considered under the scheme, and - *

(@) if so, the detail thereof alongwith its present
status?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e)
Development of seven minor ports for promotion of
coastal shipping has been included in the National
Maritime Development Programme (NMDP). As only one
port from each Maritime State was to be included, only
Azhikal port was included from Kerala. A Centrally
Sponsored Scheme (CSS) for development of such ports
is yet to be approved. Further action will be taken after
the CSS is finally approved.

Non-avallability of Peritoneal Dialysis

1122. SHRI RAGHUNATH JHA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Peritoneal dialysis is not available in
Safdarjung Hospital while the same is available in AlIMS
and LNJP hospitals;

(b) if so, the reasons for the said dialysis not being
available in Safdarjung Hospital, and

(c) the steps taken/proposed to be taken to make
the dialysis available in the hospital immediately?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) The facility of peritoneal dialysis is
available in Safdarjung Hospital.

integrated Disease Survelilance Programme

1123. SHRI JUAL ORAM:
SHRI B. MAHTAB:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the main objectives of the Integrated Disease
Surveillance Programme;

(b) whether the programme has failed to achieve its
objective;

(c) if so, the reasons therefore; and

(d) the steps taken to revamp the implementation of
the above programme?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) Integrated Disease Surveillance Project
(IDSP) is a decentralized, State based system of
surveillance for communicable and non-communicable
disease. IDSP objective is to improve efficiency of the
existing survelilance activities and detect disease trends
over time and evaluate control strategies. The major
components of IDSP include strengthening of laboratories,
use of information technology to collect, compile & analyze
data and training of rapid response terms to investigate
and control the outbreak.

(b) to (d) IDSP States are still in various stages of
establishing their surveillance systems and the data inflow
is at initial stage, IDSP, when fully implemented is
expected to detect early warning signals of impending
outbreaks and assist in timely and effective response.
Under IDSP Laboratories have been strengthened by
provision of equipment and manpower. IT network is
being established and all districts Surveillance Units, State
headquarter and Government Medical Colleges are being
inter-linked for surveillance data collection and analysis.
Weekly disease surveillance reports are being received
regularly from about 250 districts. Data analysis and
action are being taken by respective districts.
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1532 Programme Officers/RRT have been trained.
Medical Officers, MPWs and laboratory Technicians have
also been trained in IDSP

A centralized Call Centre with a toll free number is
also being established to provide information on unusual
events/outbreaks to the call centre at any time.

Functioning of Government Departments

1124, SHRI SARVEY SATYANARAYANA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is planning to involve
Non-Governmental Organisations and Media Groups to
get public feedback on the functioning of the Government
Departments;

(b) if so, the details thereof and the feedback
received in this direction during the last two years; and

(c) the steps undertaken by the Government to
improve the functioning of Government Departments?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
(a) Government Ministries/Departments have already been
advised to consult the stake holders while preparing their
Citizen’'s Charters, which specifically are drawn up to
apprise the general public of the various services
provided, including norms and timelines.

(b) No such information is centrally available.

(c) Government Ministries/Departments keep making
improvements in their functioning based on public
teedback

Visit of External Affairs Minister to Afghanistan
!

1125. SHRI N. JANARDHANA REDDY:
SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Minister of External Affairs has
visited Afghanistan recently,
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(b) i so, the details of discussions held and the
outcome thereof;

(c) whether the issues like terrorism and security of
Indians working in Afghanistan also came up for
discussion;

(d) if so, the outcome thereof;

(e) the steps taken by the Government for the safety
of Indians;

(f) whether the Minister of External Affairs has
announced enhancement of assistance being provided
to Afghanistan;

(g) If so, the details thereof including the assistance
provided by India during the last two years; and

(h) the names of sectors for which assistance is
being provided?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) and (b) External Affairs
Minister, Shri Pranab Mukherjee visited Kabul on January
23-24, 2007 to invite President Karzai to the 14" SAARC
Summit to be held in New Delhi on April 3-4, 2007.
During the visit, EAM called on President Hatnid Karzai,
Speaker of the Wolesi Jirga Mohammad Yunus Qanooni,
Chairman of the Parliamentary Committee on Foreign
Relations of the Wolesi Jirga Ustad Rasool Sayyaf and
Foreign Minister Rangin Dadfar Spanta. In his interactions
with the Afghan leaders, the entire gamut of bilateral
relations was discussed. An MoU on Cooperation in the
Field of Development in Public Administration was also
signed with UNDP and Afghan Government. EAM also
handed over the Polyclinic Block of Indira Gandhi Institute
for Child Health (IGICH), built with Indian assistance. He
also unveiled a plaque naming a street adjacent to Indira

Gandhi Institute for Child Health Care (IGICH) as “Indira
Gandhi Road".

(c) to (e) Issues like terrorism and security of Indians
also came up for discussions. Both the sides agreed on
the need to eradicate terrorism. Government of India
are taking all possible measures to ensure the safety of
Indian workers in Afghanistan, The Indian Mission/Posts
in Afghanistan issue regular security advisories and
updates for the benefit of Indians working in Afghanistan.
Iindian workers are urged to register themselves with the
Indian Embassy or any of the Consulates. They have
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been instructed to take adequate security measures and
inform their employers and the Embassy/Posts in case
they perceive any security threat. Government of India
is in constant touch with the Government of Afghanistan,
at various levels. Government of Afghanistan has assured
that it will take all the steps necessary to provide security
to Indians in Afghanistan.

(f) As part of India's long-term commitment to the
stability, progress and peace in Afghanistan, during the
visit of EAM, India announced an additional pledge of
US $100 million. With this additional pledge, India’s total
assistance pledge for the reconstruction of Afghanistan
becomes US $7.50 million.

(9) and (h) The Indian assistance to Afghanistan
during the financial year was Rs. 272.25 crores and for
the financial year 2005-08, it amounted to Rs. 383 crores.
India's assistance has mainly been in the sectors that
have been identified by the Afghan Government as priority
areas of development. They are construction, agriculture,
industry, telecommunications, information & broadcasting,
power, urban development, technical assistance, education
and health.

Rationalisation of Manpower

1126. PROF. M. RAMADASS: Will the Minister of
COAL be please to state:

(a) whether Coal India Ltd. has undertaken the
process of rationalization of manpower in the organization;

(b) if so, the details thereof;

(c) whether a comprehensive study on manpower
requirement of executives at various levels was
undertaken recently;

(d) it so, the outcome thereof; and

(e) if not, the time span within which the study
would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes,
Sir. The details of rationalisation of manpower are as
under:

Executive cadre employees:

iIM, Lucknow has been assigned the task of study
on executive manpower planning and development

PHALGUNA 16, 1928 (Saka)

to Questions 226

process for the year 2006-06 and the next five years to
focus on the following points:

1. To categorise mines, units and areas into
different categories depending on their
complexity with respect to geo-mining conditions
as well as other complexities that may require
positioning of adequate number of appropriate
level of executives in that particular mine/unit/
area.

2. To design suitable organization structure for
each category of mine, unit and area In
subsidiary companies.

3. To assess the optimal requirement of executives
in different disciplines of requisite grades in all
the establishments of CIL and its subsidiaries
from unit level to apex level; keeping in view
various statutory and administrative
requirements;

4. To draw executive manpower pyramid for each
company, discipline-wise indicating manpower at
each level/grade and then combine them to
form executive pyramid for CIL as a whole for
each discipline.

5. To super impose the existing manpower pyramid
over the pyramid assessed afresh.

6. To suggest ways and means for removal of
discontentment among stagnating executives.

7. To suggest ways of fitting the existing pyramid
into the assessed pyramid.

Non-executive cadre employees

Realigtic assessment of manpower requirement is
made and manpower budgets are made every year
keeping in view, among other things, the annul action
plan for coal production, OB removal, coal processing
and dispatch, technology adopted, major inputs like
HEMM and creation of Infrastructure, growth in
productivity etc. Relocation/redeployment within the area/
company, training/re-training for skill development to match
with the requirement, inter-company transfer, VRS etc.
are some of the measures adopted for rationalization of
manpower.

(c) to (e) Yes, sir. The comprehensive study on
manpower development and process is being undertaking
by IIM, Lucknow which has submitted an interim report
on 7.6.2006. A High Power Committee under
Chairmanship of CMD, Cetral Mine Planning and Design
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Institute (CMPDI), Ranchi has besen constituted in Sept.,
2006 to examine the report. Sittings of the committee
have aiready been held to facilitate IIM for shaping up
the report and an interim report is expected to be
submitted shortly.

Manpower Requirement in Postal Service

1127. SHRI GURUDAS DASGUPTA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHOLOGY be pleased to state:

(a) whether there is a steady decline in the quality
of Postal Services in the country due to shortage of
manpower,
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(b) if so, the actual number of postal employees in
different categories against the required number of
employees in the year 2005 and 2006; and

(c) the steps taken/proposed to be taken to appoint
sufficient employees in all the offices of Postal
Department in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir.

(b) and (c) The sanctioned strength and actual
strength, categorywise, as on 31.3.2005 and 31.3.2006
is as below:

Year Particulars Group ‘A Group ‘B’ Group ‘C’ Group ‘D’ Total
31.3.2005 Sanctioned 751 7959 220475 51829 281014
Actual 705 2015 200302 43656 246678
31.3.2006 Sanctioned 791 7958 217636 49579 275964
Actual 780 3609 187565 42232 234186

Filing up of vacancies by direct recruitment and
promotion is an ongoing process.

HIV/AIDS Prevalence in Children

1128. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether some experts have visited India to know
the status of HIV/AIDS affected children in some parts
of the country in the recent past:

(b) if so, the details thereof;

(c) the measures suggested by them to tackle this
menace;

(d) whether the Government has arrived at any
concrete decision based on their suggestions so far; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA

LAKSHMI): (a) to (e) Yes, Sir. UNICEF organized a
National Consultation on children affected by HIV/AIDS
in 2005. As a follow-up, a study is being undertaken to
examine the barriers to services for children with HIV
positive parents or orphaned by AIDS.

The above study is in its final stages and no report
has been submitted so far.

Maternal Mortality Rate

1129. DR. K. DHANARAJU:
SHRI ALOK KUMAR MEHTA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether every seven minutes, a woman dies of
child birth related complications in the country as reported
in 7he Hindustan Times dated February 11, 2007,

(b) if so, the facts of the matter reported therein
alongwith the reasons therefor;
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(c) whether the UNICEF has stated that mortality
rate of women at the time of child birth is much higher
in Madhya Pradesh as compared to other States;

(d) if so, the reasons for not providing basic facilities
in rural areas at the time of delivery;

(e) the details of deaths of women while delivering
baby during the year 2005-06 and till date during the
year 2006-07, State-wise; and

(f) the steps proposed to be taken by the
Government to remedy the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (f) Yes. Based on the official estimates
of Registrar General of Iindia (RGl), the Maternal Mortality
Ratio (MMR) for India is 301 per 100,000 live births (SRS
2001-03). This translates into an absolute number of
maternal deaths of approximately 77,000 per year or in
other words one woman dying every seven minutes due
to complications related to pregnancy and child birth.

As per the latest survey reports (SRS - 2001-03),
the reasons for high Maternal Mortality in the country are
—Hemorrhage—38%, Sepsis—11%, Abortion—8%,
Obstructed Labour—5%, Hypertensive Disorders—5% and
Others—34%.

MMR as estimated for major states by the Registrar
General of India (Sample Registration System 1998 and
2001-2003) are given in the enclosed Statement. As per
these figures 3 states have a MMR higher than that of
Madhya Pradesh, which is 379 per 100,000 live births.
Data on details of Maternal Deaths state-wise and year-
wise is not available.

To provide basic facilities in rural areas including
those at the time of delivery the Government of India
has launched the National Rural Health Mission (NRHM)
in the year 2005, with special emphasis on improving
the health status of rural population throughout the
country. The Mission will operate over a period of seven
years from 2005 to 2012 with a goal of achieving
reduction of Maternal Mortality Ratio to 100 per 100,000
live births. Under the NRHM (2005-2012) and the RCH
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Programme Phase Il (2005-2010), with the above goal in
view, the Govemment of India is strengthening services
by implementation of:

e Janani Suraksha Yojana (JSY), a scheme to
promote Institutional Delivery for reducing
Maternal Mortality Ratio (MMR) and infant
Mortality Rate (IMR) by providing quality matemal
care during pregnancy, delivery and immediate
post-delivery period with appropriate referral
transport system along with cash assistance to
pregnant women with a special focus on Below
Poverty Line (BPL) women. The scheme also
covers SC/ST women delivering in the Gowt.
Health Institutions and accredited Private
Institutions.

e Appointment of an Accredited Social Heaith
Activist (ASHA) for every village with a
population up to 1000. ASHA will facilitate in
accessing health care services to the community
and will have specific responsitility of mobliizing
pregnant women for antenatal care, institutional
delivery and post-natal checks and immunization
to children.

¢ Ensuring skilled attendance at every birth both
in the community and the Institutions.

e Operationalising 2000 Community Health Centers
as First Referral Units (FRU) for providing
Emergency Obstetric and Child Health services

e Making 50% Primary Health Centers functional
for providing 24-hours delivery services, over the
next five years

» Strengthening of sub-centre by providing untied
fund of Rs. 10,000/- for utilizing at the sub-
center to improve the service delivery. The fund
shall be operated jointly by the Local Panchayat
Representative and ANM.

¢ Organizing of Village Health & Nutrition Day at
Anganwadi center at least once in every month.

e Ensuring quality of services by implementing
indian Public Health Standards (IPHS) tor
Primary Healthcare Facilities.

¢ Training of Medical doctors in emergency
obstetric care and anesthesia.
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Statement

Matemnal Mortality Rate Indla and Bigger Slates
(Source: ARG/, SRS, 1998, 2003)

Major State MMR (1998) MMR (2003)
India 407 301
Andhra Pradesh 150 195
Assam 409 490
Bihar 452 371"
Gujarat 28 172
Haryana 103 162
Karnataka 195 228
Kerala 198 110
Madhya Pradesh 498 379°
Mabharashtra 135 149
Orissa 367 358
Punjab 199 178
Rajasthan 670 445
Tamil Nadu 79 134
Uttar Pradesh 707 517*
West Bengal 266 194
Others 235
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*Bihar and Jharkhand, MP and Chattisgarh, UP and Uttaranchal.
Direction by CVC to BSNL

1130. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Central Vigilance Commission (CVC)
has directed Bharat Sanchar Nigam Limited (BSNL) to
either re-tender or snap bid of Rs. 591 crore contract
awarded to HCL Infosystem in September last year,

(b) it so, the reasons for the same; and

to Questions 232

(c) the steps taken/proposed to be taken by the
Government on the directions of Central Vigilance
Commission?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) An alternate
communication network is being put up by BSNL for
Indian Air force to facilitate vacation of spectrum for civil
use. Indian Air Force had prescribed certain conditions
for laying of alternate communication network of Indian
Air Force by BSNL to facilitate vacation of spectrum for
civilian use.

The tender conditions for the alternate network were
framed taking into consideration the special requirements
of Indian Air Force to ensure optimum operational
efficiency and easy roll out. According to CVC this
has resulted in certain amount of restriction in fair
competition.

In view of CVC's observation, matter has been
referred to Ministry of Defence for their views.

Central Drug Authority

1131. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HEALTH AND FAMILY WELFARE bs pleased
to state:

(a) whether the Government has decided to set up
Central Drug Authority of India as an autonomous
organisation;

(b) if so, the detalls thereof and the objectives for
setting up Central Drug Authority; and

(c) the time by when the Central Drug Authority of
India is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) Yes, Sir.

(b) and (c) The Central Drug Authority of India (CDAI)
will be an autonomous body under Ministry of Health
and Family Welfare. it will consist of 10 divisions dealing
with specific subjects related to: drugs. The objective of
the CDAI is to have improved and more efficient drug
regulation in the country by bringing uniformity in licencing
and by the enforcement of the provisions of the Drugs
and Cosmentics Act 1940 & Rules 1945. The relevant
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Drugs & Cosmetics (Amendment) Bill for amending the
D&C Act for enabling the setting up of the CDAI is
proposed to be introduced in the Parliament in the current
session. The setting up of the Authority will depend on
the passing of the Bill by the Parliament.

[Translation]
Allocation of Funds to NCT of Delhi

1132. SHRI RAMDAS ATHAWALE: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Govermment of NCT of Delhi has
sent any proposal to Union Govemment seeking allocation
of funds for development of works in view of
Commonwealth Games being organized in Delhi in the
year 2010;

(b) if so, the details thereof till date;

(c) the action taken by the Union Government
thereon; and

(d) the amount allocated to Government of NCT by
the Union Government for the said purpose?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS SPORTS AND DEVELOPMENT OF
NORTH EASTERN REGION (SHRI MANI SHANKAR
AIYAR): (a) Yes, Sir.

(b) The Government of NCT of Delhi had initially
projected a requirement of Rs. 1314 crores, which was
subsequently revised to Rs. 770 crore for works related
to up-gradation of civic infrastructure and the sports
infrastructure assigned to the Government of NCT of
Delhi in the context of the Commonwealth Games, 2010.
The major services on which this amount is proposed to
be spent include—improvement of transport system, road
and bridges, civic infrastructure, augmentation of health
facilities, water supply and sewage treatment facilities
and uprgradation of sports infrastructure.

(c) and (d) An Interministerial Committee headed by
Member-Secretary, Planning Commission considered the
requirements and has, in principle, cleared the above
proposal of Rs. 770 crores of the Govemment of NCT of
Delhi. In the budget for the Annual Plan 2007-08, Central
Assistance of Rs. 350 crores has been allocated for this
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purpose. Besides, the Govemment of NCT of Dethi would
be spending on infrastructure from its own funds included
in the Annual Plans approved by the Planning
Commission.

[English]
Village Heaith Guides

1133. SHRI HANNAN MOLLAH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the services of Village Health Guides
who received six months training are discontinued;

(b) it so, the reasons therefor;

(c) whether there is any proposal to engage the
Village Health Guides whose services are discontinued in
other rural health schemes;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Yes Sir. A Committee of experts
under the Chairmanship of Shri P.K. Umashanker, former
Director, Indian Institute of Public Administration, was
appointed in July 1997. The Committee reviewed the VHG
Scheme in due consultation with various Departments,
State Govemments and Village Health Guide Associations.
The Committee submitted its report in November, 1998
which stated that the Scheme was not serving any useful
purpose at all and should be discontinued at the earliest.
Accordingly, the scheme was discontinued as a centrally
sponsored scheme from the 10™ Plan i.e. from 31.3.2003.
However, State Governments were conveyed that they
were free to continue with the existing/amended version
of the Scheme and if interested, may propose the
necessary provision in their State plan. The States were
paid the arrears as requested by them.

(c) to (e) The eligble Village Health Guides, as per
the rules, are free to apply as community level health
workers under the schemes of Accredited Social Health
Activists (ASHAs) being appointed as community level
health workers under the National Rural Health Mission
(NRHM).



236 Whitten Answers

[Transiation]
Reducticn in Roaming Charges

1134. SHRI HEMLAL MURMU:
SHRI HANSRAJ G. AHIR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Telecom Regulatory Authority of India
(TRAI) has decided to reduce the roaming tariff;

(b) if so, whether cellular service provider companies
ere opposing the move of the TRAI;

(c) if so, the main points on which the cellular
companies are opposing the move;

(d) the reaction of the Government thereto; and

(e) the steps taken/proposed to be taken by TRAI
for ensuring regulaf and better mobile services to
consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) Telecom Regulatory
Authority of India (TRAI), after due consultation process
with all the stakeholders found justifiable grounds for a
review of the tariff structure applicable for roaming
services that had been fixed five years back.

The Cellular Operators Association of India (COAI)
had submitted that the customer tariffs are already
lowest in the World and consistently coming down
and thus, roaming tariffs should also be left to market
forces.

Based on in-depth analysis of various elements of
cost, data on costs, views of stakeholders, the prevailing
tariff for calls originated in home network and other
relevant factors, TRAI has prescribed a composite ceiling
charges for regional/national, effective 15th February, 2007.
The celiular operators have already revised roaming tariff
accordingly.

(e) TRAI undertakes monitoring of the Quality of
Service (QOS) through Quarterly Performance Reports
and objective assessment of the Quality of Service and
customer satisfaction survey through an independent
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agency. The result of these audit and survey are widely
published for pubic/stakehoiders knowiedge. Also, meeting
are held with senior management of service providers
for addressing the deficiencies in achieving QOS
benchmarks.

[English]
Mumbal Harbour Dredging Port

1135. SHRI MANORANJAN BHAKTA: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government proposes to gear up
the dredging project from Mumbal Harbour at Nhava
Sheva;

(b) if so, the details thereof including cost of the
project; and

(c) the time by which the project is likely to be
completed?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) The
Government has approved a project for deepening and
widening of the Mumbai Harbour Channel and JN Port
Channel at the Jawaharlal Nehru Port in Sheva, Navi
Mumbai at an estimated cost of Rs. 800 crores. The
project involves dredging for increasing the maintained
depth, width and the length of the port channel so as
to facilitate handling of vessels requiring draft upto 14 m
using tidal window as against 12.5 m draft vessels at
present. The project is scheduled to be completed within
a period of 27 months from the date of issue of work
order.

Classification of Ports

1136. SHRI S. AJAYA KUMAR: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the criterion followed to determine the
classification of the ports;

(b) the cetails of major ports in the country;

(c) whether the Government is contemplating to
enhance the classification of Cochin Port from its “B”
category to “A" category,

(d) if so, the detaills thereof;
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(e) the time by which Cochin Port is likely to be
placed in “A” category;

(f) if not, the reasons therefor; and

(g) the details of the reports of the different
committees on the issue of classification of ports?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) There
are twelve Major Ports in India out of which eleven are
Major Port Trusts namely Kolkata, Mumbai, Jawaharial
Nehru, Chennai, Visakhapatnam, Kandia, Cochin, Paradip,
Mormugao, Tuticorin and New Mangalore which are
governed by the provisions of the Major Port Trusts Act,
1963. Ennore Port is a corporate entity under the
Companies Act and is a Schedule ‘B’ Public Sector
Enterprise as per the guidelines of the Department of
Public Enterprises. Government has categorised the
eleven Major Port Trusts for the purpose of pay scales
of Chairmen and Deputy Chairmen into two categories
as under:

Category |: Kolkata, Mumbai, Jawaharial Nehru,
Chennai, Visakhapatnam and Kandla Port Trust

Category |l: Cochin, Paradip, Mormmugao, Tuticorin
and New Mangalore Port Trust

Broadly, the categorisation of these Port Trusts is
based on the comparison with Schedule ‘A’, Schedule
‘B’ and Schedule ‘C’' Public Sector Enterprises.

(c) to (g) The Government had constituted a
Committee to examine whether existing categories should
be continued, revised or be dispensed with in respect of
Major Port Trusts including Cochin Port Trust. The
Committee has recommended that all Port Trusts should
be treated at par and that issues of pay scales, inter-se
seniority, promotional avenues of incumbent officers and
pension be settled by the Pay Revision Committee in a
regime without categorisation.

Packaged Ayurvedic Products

1137. SHRI VIJOY KRISHNA:
SHRI K.J.S.P. REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

PHALGUNA 16, 1928 (Saka)

o Questions 238

(a) whether the Government had set up a high level
Committee to look into reports that a study in the U.S.
has found that many packaged ayurvedic products being
sold contained high levels of heavy metals such as lead,
mercury and arsenic;

(b) if so, the details thereof;

(c) whether the Committee has submitted its report
to the Government;

(d) if so, the details thereof and the action taken
thereon; and

(e) if not, the time by which the Committee is likely
to submit its repornt?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (e) No, Sir. A research article
appeared in the Journal of American Medical Association
(JAMA) sometime ago indicating presence of heavy
metals above the permissible limit in some of the
Ayurveda and Unani formulations collected by the
researchers from grocery stores from. Boston area. The
Government has introduced mandatory testing for heavy
metals in all purely herbal Ayurveda, Siddha and Unani
medicines to be exported, which is effective from
1.1.2006 onwards. This has been done to meet the
regulatory requirements of importing countries.

However, there are certain herbo-metallic Ayurveda
formulations, which contain heavy metals like Mercury
and Lead after a detailed purificatory and detoxification
process for their therapeutic value. A research project
has been sanctioned to various labs of Council of
Scientific and Industrial Research (CSIR) under the Golden
Triangle Partnership Project to study the physiochemical
characteristice of 8 most widely used Bhasmas and to
carry out their toxicity studies.

Better Treatment of Patients

1138. SHRI PANKAJ CHOWDHARY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government is contemplating to start
a scheme to ensure better treatment of patients with
the participation of both the Public and the Private Sector;

(b) if so, the detalls thereof; and
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(c) the time by which final decision is likely to be
taken?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI): (a) and (c) The Government is not
contemplating to start any specific scheme to ensure
better treatment of patients with the participation of both
the Public and the private sector. However, the National
Rural Health Mission (NRHM) being implemented by this
Ministry provides for the pro-people partnership with the
non-governmental sector.

[Translation]
Low GDP Growth Rate

1139. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:

Will the PRIME MINISTER be pleased to state:

(a) whether inspite of the continuous economic
reforms, GDP of various States like Uttar Pradesh,
Madhya Pradesh, Orissa etc. continue to be low in
comparison to other developing States;

(b) if so, the reaction of the Government thereto;

(c) whether the Government proposes to modify the
rate of economic reforms programme for giving impetus
to annual growth rate of these States;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) According
to the Approach Paper to the Eleventh Five Year Plan
(2007-2008 to 2011-2012), growth performances across
states have been varied; the performance of poorer states
with poorer infrastructure has been lagging.

(b) Balanced regional development has been an
important objective in our planning and various
instruments including fiscal incentives, industrial policies
and directly targeted programmes have been deployed
in the past to achieve it. Some policies, such as industrial
licensing, are no longer relevant in today's economic
environment since investment cannot be directed to
particular locations. In a competitive world, investment
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must be allowed to flow to locations perceived to have
an attractive investment climate and better infrastructural
tacilities. While this has definitely generated efficiency,
there is, at the same time, evidence of increasing regional
divides.

(c) to (e) According to the Approach Paper to the
Eleventh Five Year Plan, the Eleventh Plan provides an
opportunity for restructuring policies to achieve a new
vision based on faster, more broad-based and inclusive
growth. The Approach Paper to the Eleventh Five Year
Plan, as approved by the National Development Council,
has set the growth target for the Eleventh Five Year
Plan period at 9% per year and aims at putting the
aconomy on a sustainable growth trajectory with a growth
rate of approximately 10% by the end of its period. The
Approach Paper to the Eleventh Plan mentions about
reducing disparities across regions by ensuring access
to basic physical infrastructure as well as health and
education services to all. A number of programmes for
social and Infrastructure sector development, including
National Rural Health Mission, Sarva Shiksha Abhiyan,
National Rural Employment Guarantee Programme,
Bharat Nirman are in operation. The Backward Regions
Grant Fund has been launched for the development of
backward areas. This programme has two components,
namely, (i) Districts component covering 250 districts,
and (i) Special Plans for Bihar and KBK districts of
Orissa. In addition, some programmes specifically for
the welfare of Scheduled Castes/Scheduled Tribes, elderly,
etc. are being implemented. All these programmes are
meant to raise the growth rate of the economy, as well
as ensuring greater inclusiveness.

investment In I.T. Sector

1140. SHRI VIJAY KUMAR KHANDELWAL: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be ple'ased to state:

(a) whether the Government has any proposal to
promote investment in |.T. sector in the State of Madhya
Pradesh;

(b) if so, the details thereof;

(c) whether the Government proposes to set up
Information Technology (I.T.) Institutes in Madhya Pradesh;
and

(d) if so, the steps taken/proposed to be taken by
the Govemment to set up such institutes?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Software Technology
Parks of India (STPI) has set up a centre at Indore,
which is functioning since 2000. It has been decided to
set up two more new STP! Centres at Bhopal and
Gwalior in the State of Madhya Pradesh.

(c) There are two Indian Institutes of Information
Technology already set up by the Ministry of Human
Resource Development, one in Gwallor and another in
Jabalpur. As of now, there is no proposal to set up new
IT Institutes in Madhya Pradesh.

(d) Does not arise.
[Engtish]
Interception of Telephone Messages

1141. SHRI UDAY SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has decided to issue
new guidelines and rules to prevent lllegal interception
of telephone messages; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Govemment has
issued Instructions for ensuring privacy of communications
on 07.02.2006 and 13.02.2006, which inter alia include
the following:

For Telephone companies

— To issue acknowledgment letters to Security
Agencies within two hours of the receipt of
communication.

— To put in place of adequate and effective
internal checks within their organizations.

— To have designated officers to receive the
communication, such communication to be
handied by senior level officers.

For Security Agencies

— Only designated officers to convey the
instructions for interception.
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— Designated officers of the Security Agencies to
deliver the letters to Service Providers.

— In emergent cases of carying out interception,
post confirmation from the Competent Authority
is to be provided within seven days of the issue
of the orders of interception.

The rule 419A of the Indian Telegraph Rules 1951
has been modified accordingly.

Monitoring Service Sector Performance

1142. SHRI KIREN RIJIJU: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government is considering to
set up a high level group in the Planning Commission
to monitor service sector performance;

(b) if 8o, the details thereof;

(c) whether the Union Government is also
considering to set up a group which can monitor the
slow growth of Agricultural Sector;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
The Planning Commission has initiated action for setting
up a High Level Group to look into the various factors
influencing the performance of the service sector and
suggest policy measures which would need to be taken
to sustain its competitiveness in the coming years. The
High Level Group will function under the overall Guidance
of Planning Commission and will include experts from
the relevant areas.

(c) to (e) The National Farmer's Commission under
the Chairmanship of Dr. M. S. Swaminathan has already
gone into the various issues related to the agricultural
sector including its slow growth and has submitted its
reports to the Government. The Planning Commission
has also set up 12 Working Groups to make
recommendations on various aspects of development of
the agricultural and allied sectors in the Eleventh Plan.
A Steering Group under the Chairmanship of Dr. C. H.
Hanumantha Rao would aiso, inter alia, go into the issue
of slow agricultural growth. There is no proposal under
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consideration of Planning Commission at present for
setting up yet another group to monitor the slow growth
of the agricultural sector.

Extension of USO Broadband Facllity

1143. SHRI ABDUL RASHID SHAHEEN: Wil the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the criteria for extending Universal Service
Obligation (USO) to the remote border areas of the
country;

(b) whether remote border villages from Kashmir
Valley fall in the category for extending Universal Service
Obligation (USO);

(c) if so, the reasons for not extending Universal
Service Obligation (USO) to these far flung areas of
Kashmir Valley;

(d) whether the Government proposes to extend
USO broadband internet facility in all border States,
including Jammu and Kashmir and North East States;
and

(e) if so, the details thersof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Following criteria is followed
for extending Universal Service Obligation (USO) to the
rural and remote areas including remote border areas of
the country:

(i) Provision of Village Public Telephones (VPTs)
by November, 2007 in all revenue villages in
the country without any public telephone facility.
This excludes villages having population less
than 100, lying in thick forest areas/naxalite
infested areas etc.

(i) Replacement of Multi-Access Radio Relay
(MARR) VPTs.

(iii) Provision of Rural Community Phones (RCPs)
in villages with population more than 2000 and
where there are no Public Call Offices (PCO).

(iv) Provision of Rural Household Direct Exchange
Lines (RDELs) on demand in 1685 commercially
unviable Short Distance Charging Areas
(SDCAs) of the country.
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(v) Provision of mobile services including Wireless
in Local Loop (WLL) services on Fixed/Mobile
Terminals in the specified rural and remote
areas of the country, where there is no existing
fixed wireless or mobile coverage.

(b) Yes, Sir.

(c) USO is applicable in far flung areas of Jammu
and Kashmir.

(d) and (e) With the aim to provide e-govemance
and data services to the rural masses, Government with
the help of USO Fund is in the process of taking
necessary action for facilitating broadband connectivity
provisioning in rural and remote areas of the country
including Jammu & Kashmir in phased manner by utilizing
the infrastructure created for provision of mobile services.

Diabetic Foot Amputations

1144. SHRI M. APPADURAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether cases of diabetic foot amputations are
increasing in the country;

(b) if so, the details thereof alongwith reasons
therefore;

(c) the total number of diabetic foot amputation
patients in the country, State-wise; and

(d) the steps taken to prevent such amputations
and fund allocated for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (d) The data relating to the number of
diabetic foot amputations is not Centrally maintained.

However, according to multicentric study by ICMR
published in 2005, there in an increasing prevalence
rate of amputations in diabetics. Various reasons like
bare foot, injuries, infections, smoking, lesser use of
customized foot wear, etc. are the reasons for the ulcers
in the foot. '

it is proposed to launch “National Programme for
Control of Diabetes, Cardiovascular (CVD) and Stroke”
during the 11th Five Year Plan.
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[Transiation]
Shortage of Medicines in CGHS

1145, SHHI PRABHUNATH SINGH:
SHRI ANANTH KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether patients are facing difficulties due to
shortage of medicines and irregular supply of life saving
drugs in CGHS dispensaries;

(b) it so, the reasons therefor;

(c) the steps being taken by the Government in this
regard,;

(d) whether the medicines meant to be supplied to
CGHS dispensaries are being sold through black mariet,
and

(e) if so, the steps being taken by the Govemment
to check such black marketing of medicines?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Medicines for supply to CGHS
dispensaries are procured centrally and supplied to the
dispensaries. In case the dispensaries do not have in
stock a particular medicine, then the CMOs are
authorized to place indent on the appointed local chemist,
fo be supplied to the dispensary the next day.

(d) and (e) No such complaint has come to the
notice of the government. However, Delhi Police in

August, 2008 has lodged an FIR regarding piiferage of
Medicines from CGHS.

(English]
Speed Post Service

1146. SHRI VIKRAMBHAI ARJANBHA!I MADAM:
SHRI RAJNARAYAN BUDHOLIA:
SHRI MILIND DEORA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) whether the Department of Posts has extended
the Speed Post Services to 18 more towns in the national
network;

(b) # so, the details in the regard and the revenue
generated during the last two years;

(c) the number of district headquarters in the country,
specially in Uttar Pradesh where Speed Post Service is
not avallable at present, State-wise;

(d) whether the Government proposes to launch
Speed Post Booking at all rural post offices in the
country;

(e) if so, the details thereof, State-wise;
() # not, the reasons therefor, and

(g) tha steps taken by the Government to make the
service more attractive in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) The Speed Post Service was extended to 18
more towns in the national network on 01.01.2007. The
revenue generation details for the eighteen Centres is
given in the enclosed Statement |.

(c) The number of district headquarters in the country
where Speed Post service is not available is 17. State-
wise break up is given in the enciosed Statement II.
available in all district head quarters of Uttar Pradesh.

(d) No Sir.
(e) and (f) Do not arise in view of (d) above.

(g) Some steps taken to make the service more
attractive includes:

¢ One India One Rate for Speed Post launched

for sending Speed post Articles up to 50 grams
for Rs. 25/- all over the country.

¢ Free Pick up—Speed Post articles are picked
up free of cost from the regular customers’
premises

¢ Door-to-door dellvery—Speed Post articies are
delivered at the doorstep of the addressee.
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Book-now pay later facllity—Reguiar customers
do not have to make payment at the time of
booking the articles. A monthly bill for the
charges incurred will be sent at the end of the
month. '

Money back guarantee—The time taken for
transmission and delivery from the day of,
booking the article is guaranteed. In case of
failure to deliver within the guaranteed norms,
refund of Speed Post charges is permissible.

Information on Delivery Status—Information
on delivery status of the article is provided on
customer's request or the customer may log
on to the waebsite www./ndl/apost.gov.in tor
tracking and delivery status.
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« Proof of Delivery—Proof of delivery facility is

available on payment of Rs. 10.00 per article.

* Insurance faciiity—insurance facility is available

up to a value of Rs. 1 lakh.

. * Volume discount—Based on monthly volume

Statement |

of business volume discount is given to regular
customers.

+ 24 hrs. Booking facliity in selected offices of

metro cities and large towns.

* Publicity—Special attention to marketing and

promotion of Speed Post.

Detalils of Revenue Generation dunng the last two years

Name of the Circle SI.No National Speed 2005-Revenue 2006-Revenue
Post Centres
Andhra Pradesh 1 Anantapur Rs. 49,15,601 Rs. 66,684,893
Chhattisgarh 2 Raigarh Rs. 14,24,850 Rs. 15,35,895
3 Korba Rs. 14,14,753 Rs. 22,15,408
4 Bhitai Rs. 18,48,761 Rs. 16,40,820
Gujarat 5 Valsad Rs. 17,91,907 Rs. 19,20,844
Maharashtra 6 Jalgaon Rs. 34,81,057 Rs. 39,65,854
7 Wardha Rs. 23,93,450 Rs. 29,01,526
8 Chandrapur Rs. 61,88,448 Rs. 68,01,008
Madhya Pradesh 9 Guna Re. 23,14,519 Rs. 29,17,570
10 Satna Rs. 37,685,078 Rs. 46,09,197
1 Sehore Rs. 17,01,252 Rs. 22,65,707
Jharkhand 12 Bokaro Rs. 23,22,635 Rs. 28,43,726
Rajasthan 13 Pilani Rs. 24,84,044 Rs. 28,79,831
14 Bikaner Rs. 24,84,044 Rs. 28,79,631
West Bengal 15 Malda Rs. 31,42,157 Rs 25,06,213
Punjab 16 " Hoshiarpur Rs. 57,00,201 Rs. 65,56,762
Uttaranchal 17 Haridwar Rs. 3‘1 ,97,845 Rs. 22,82,106
18 Kashipur Rs. 17,54,105 Rs. 15,30,829
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Statement Hl
Number of Districts where Speed Post Services are not avaiable
Name of the Name of the State No. of Districts where Speed Post
Postal Circle Service not available

1 2 3
Andhra Pradesh Andhra Pradesh NIL
Assam Assam NIL
Bihar Bihar NIL
Chhatisgarh Chhatisgarh NIL
Dethi Delhi NIL
Gujarat Gujarat NIL
Diu- Daman & Silvasa NIL

Haryana Haryana NIL
Himachal Pradesh Himachal Pradesh 01
Jammu & Kashmir Jammu & Kashmir o1
Jharkhand Jharkhand NIL
Karnataka Kamataka NIL
Lakshadeep Kerala NIL
Madhya Pradesh Madhya Pradesh NIL
Maharashtra Maharashtra NIL
Goa NIL

North East Meghalaya 03
Tripura NIL

Manipur 01

Mizoram NIL

Arunanchal Pradesh 08

Nagaland 03

Orissa Orissa NIL
Chandigarh Punjab NIL
Rajasthan Rajasthan NIL
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1 2 3

Tamil Nadu Tamil Nadu NIL
Uttar Pradesh Uttar Pradesh NIL
Uttaranchal Uttaranchal NIL
West Bengal West Bengal NIL
Sikkim NIL

Andaman & Nicobar Islands NIL

Total 17

Withdrawal of User Charges

1147. SHRI VIJOY KRISHNA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has withdrawn the user
charges levied on patients visiting AlIMS;

(b) it so, the details of the charges withdrawn;
(c) if not, the reasons therefor;

(d) whether patients visiting OPD of AIIMS are asked
to pay a charge for OPD card issued to them on the
basis of per calendar year;

(e) whether the charge covers the cost of printing
of the card only or other charges too; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) The rationalized user charges
implemented w.e.f. 23.11.2005 have been withdrawn and
status-quo ante restored.

(d) to (f) The patients visiting AIIMS OPD have to
pay a one time OPD registration charge of Rs.10/- valid
for the same calendar year, which entails the patients
registration and routine investigations.

[Transiation]
Telephone Connections in Village Panchayats

1148. SHRI AJIT JOGI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the maximum number of telephones
installed in Village Panchayats of the country normally
remain out of order and take months to make them
functional;

(b) it so, the details thereof;

(c) whether any step has been taken by the
Government to ensure that the telephones installed in
the villages work properly; and

(d) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) and (d) As per agreements signed between
Universal Service Obligation Fund (USOF) and Bharat
Sanchar Nigam Limited (BSNL)/other Private Service
Providers for operation and maintenance of Village Public
Telephones (VPTs), the Service Provider shall ensure
the Quality of Service (QoS) as prescribed by Telecom
Regulatory Authority of India (TRAI) from time to time.
Inspections are carried out at field level to ensure proper
installation and functioning of VPTs in villages. Further,
as per agreements, the VPTs that remain faulty for more
than 7 days in a quarter are not eligible for disbursement
of full subsidy from USOF and subsidy payable is
proportionately reduced for the total number of days the
VPTs remain faulty during the quarter. In case, a VPT
remains faulty for 45 days or more during the quarter,
no subsidy for the entire quarter for that VPT is
disbursed. VPTs that register no incremental meter
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reading/call or remain ‘disconnected due to non-payment
during an entire quarter do not qualify for subsidy support
for that quarter.

[English]
Central Road Fund

1149. SHRI ANANTH KUMAR: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the details of the amount released and utilized
by the Government of Kamataka during the last three
years under the Central Road Fund (CRF), year-wise;
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(b) the details of the roads and its length for which
funds were released,

(c) the details of road alongwith its length which
has been sanctioned under CRF during the year 2005-
086;

(d) the roads being buit under CRF during the year
2006-07; and

(e) the total length of each of the National Highways
in Kamataka?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (e) Details are fumished in
the enclosed Statement | to V respectively.

Statement |

Detais of Amount Released and Uthised under CRF

(Rs. in Lakhs)
Si.No. Year Amount released Amount Utilised Remarks
1. 2004-05 5331 105619 Previous year carried forward grant
utilised
2. 2005-06 9513 8450
3. 2006-07 (up to end 9665 7451
of Jan 2007)
Total 24509 26420 Reimbursement by Ministry is a continues
process
Statement Ii

Details of Roads & Length for which Funds Retaased under Central Road Fund

SI.No Year No. of works sanctioned Length (in Kms)
*SH ** MDR Total
1. 2004-05 15 226 241 1596.935
2. 2005-06 3 137 140 1274.23
3. 2006-07 7 142 148 537.733
Total 530 3408.898
* State Highway

** Major District Road
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Statement IV

Details of Roads being But under CRF during

255 Written Answers
Statement 1li
Details of Roads Built under CRF during
the year 2005-06
Si.No. District Length (In Kms)

1. Bagalkot 37
2. Bangalore (Rural) 101
3. Bangalore (Urban) 21
4, ‘Belgaum 44
5. Bellary 31
6. Bidar 21
7. Bijapur 100
8. Chamarajanagar 1
9. Chikkamagalore 27
10. Chitradurga 49
". Dakshina Kannada 41
12. Davanagere 20
13. Dharwad 48
14, Gadag 0
15. Gulbarga 95
16. Hassan 108
17. Haveri 4
18. Kolar 166
19. Koppal 33
20. Mandya 44
21. Mysore 28
22. Raichur 35
23. Shimoga 39
24. Tumkur 43
25. Udupi 72
26. Uttara Kannada 58

the year 2006-07
Sl.No. District No. of Works

1. Bagalkot 6
2. Bangalore (Rural) 6
3. Bangalore (Urban) 4
4. Belgaum 10
5. Bellary 6
6. Bidar 3
7. Bijapur 7
8. Chamarajanagar 6
9. Chikkamagalore 5
10. Chitradurga 3
1. Dakshina Kannada 5
12. Davanagere 3
13. Dharwad 5
14, Gadag 3
15. Guibarga 7
16. Hassan 8
17. Haveri 7
18. Kodagu 4
19. Kolar 1"
20. Koppal 3
21, Mandya 9
- 22. Mysore 5
28. Raichur 3
24, Shimoga 6
25. Tumkur 7
26. Udupi 3
27. Uttara Kannada 4
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Statement V
Length of National Highways in Karmnataka
SI. No. N.H. No. Description Length K.M. in State

1. 4 Madras-Kolar-Banglore-Hubti- 700
Belgaum-Poona-Bombay

2. 4A Belgaum-Khanapur-Anmod-Panjim 84

3. 7 Banaras-Nagpur-Hyderabad-Kumoo!- 128
Begepalti-Bangalore-Hosur-Krigshnagiri-
Madhurai-Cape Camorin.

4. 9 Poona-Sholapur-Humnabad-Hyderabad-Vijayawada 75

5. 13 Sholapur-Chitradurga-Chennagiri- 719
Shimoga-Thirthahalli-Sringeri-
Karkala-Mangalore

6. 17. Panavel-Panjim-Karwar-Coondapur- 300
Udupi-Mangalore-Cannanore-Trichur

7. 48 Banglore-Nelamangala-Kunigal- 320
Hassan-Sakaleshpur-Mangalore

8. 63 Ankola-Hubli-Hospet-Bellary-Gooty 370

9. 87 (Extn) Mettupalyam-Ooty-Gudalur-Junction 27
with NH 212 near Gundiupet

10. 206 Tumkur\-Shlmoga-Honnavar 365

11. 207 Hosur (on NH-7)-Sarjapur-Devanahatli- 122
Doddaballapur-Dobespet (on NH-4)

12 209 Dindigal-Pollachi-Coimbatore-Annur-Sathyamangalam- 203
Chamarajanagar-Kollegal-Bangalore

13. 212 The Highway starting from its junction NH-17 150
near Kozhikode in Kerala connecting Mysore and
terminating at its junction with NH-209 near Kollegal
in Kamataka.

14, 218 Hubli-Bijapur-Jeewargi-Humnabad 415
Total 3978

1150. SHRI SUBHASH MAHARIA:
SHRI RAGHUVEER SINGH KOSHAL:

New Units of Atomic Power Plants

(a) whether the Union Government proposes to

allocate preferential power to Rajasthan from units VI

and VIII of Rajasthan Atomic Power Station (RAPS)
including 15% reserve capacity out of the unaliocated

quota of the RAPS units V & VI;

Will the PRIME MINISTER be Pleased to stats:

(b) it so, the details thereof;
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(c) whether the Union Govemment also received a
proposal from the Government of Rajasthan to set up
new units in Banswara unit IX (7000 MW) with equity
participation by State;

(d) if so, the details thereof and the present status;

(e) the expenditure likely to be incurred on the
proposed units;

(fy the time by which these units are likely to be
made critical;

(g) whether the facilities have also been extended
to the employees alongwith the units of the power plants;
and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) The allocation of power from central generating
stations is decided as the project nears completion. RAPP
7&8 are targeted for completion late in the XIil Plan and
therefore it is too early to decide on allocation. Regarding
the share of power to Rajasthan from the unaliocated
share of RAPP 5&6 (due for completion in 2007 and
2008), it is not fixed as the unaliocated share of power
is distributed amongst beneficiaries by Ministry of Power
from time to time depending upon the demand.

(c) The Government has received a request from
the Government of Rajasthan for setting up a nuclear
power station at Banswara in Rajasthan.

(d) With a view to utilize the full potential of existing
inland sites, the Government has accorded in principle
approval for setting up two 700 MWe PHWR at
Rawatbhata site. No decision has been taken on
Banswara site.

(e) to (h) Do not arise.
River Bridges in Goa

1151. SHRI ALEMAO CHURCHILL: WIill the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has a probosal to
construct bridges over the rivers Talpona and Galgibaga
along NH 17 in Goa;
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(b) if so, the details thereof; and

(c) the time by which the said work is likely to be
taken up and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (c) The Government has
identified Maharashtra/Goa border to Karnataka/Goa
border section of NH-17 for improvement under National
Highway Development Project (NHDP) Phase 1liB. The
bridge over the rivers Talpona and Gaigibaga fall on
NH-17, The process of appointment of consultant for
Detailed Project Report of NH-17 is8 in progress and the
work shall be taken in due course.

Visit of PM to Backward Areas

1152. SHRI K.J.S.P. REDDY: Will the Minister of
PANCHAYATI RAJ be pleased to state:

(a) whether the Prime Minister has visited any
backward areas recently;

(b) if so, the details thereof and the grants
announced therefor;

(c) the amount released to each State for
development of backward areas and the expenditure
made therefrom;

(d) whether the PM has any proposal to visit more
backward areas during the current year; and

(e) if so, the details thereof?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) to (c) The Prime
Minister launched the Backward Regions Grant Fund
(BRGF) programme at Barpeta in Assam on 19
February, 2007. BRGF is designed to redress the regional
imbalances in development. The programme covers 250
districts in 27 States. The existing Rashtriya Sam Vikas
Yojana (RSVY) has been subsumed into the Backward
Regions Grant Fund programme. A Statewise list of
districts covered under BRGF is given in the enclosed
Statement |.

Each district is entitied to receive a minimum
developmental grant of Rs. 10 crore per annum under
BRGF. 50% of the balance allocation under the
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programme will be allocated on the basis of the share of
the population and area of the individual district in the
total population and area of all backward districts. Each
State will, in addition, receive a capacity buliding fund
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45 crore before they shift to BRGF. The details of

amount released to each State during 2008-07 may
seen at the enciosed Statement Il (A) and (B).

832

(d) and (e) There are no firm proposals at present

calculated @ Rs. 1 crore per district. Districts earfier from PM to visit other backward areas during the current
covered under RSVY will receive their total aliocation of year.
Statement |

Backward Region Grant Fund—List of Districts

Andhra Pradesh
1. Adilabad 2. Anantpur 3. Chittoor 4. Cuddappah
5. Karimnagar 6. Khammam 7. Mahbubnagar 8. Medak
9. Nalgonda 10. Nizamabad 11. Rangareddy 12. Vizianagaram
13. Warangal
Arunechal Pradesh
1. Upper Subansiri
Assam
1. Barpeta 2. Bongaigaon 3. Cachar 4. Dhemaiji
5. Goalpara 6. Hailakandi 7. Karbi Anglong 8. Kokrajhar
9. Marigaon 10. North Lakhimpur 11. North Cachar Hills
(Laksha)
Bihar
1. Araria 2. Aurangabad 3. Banka 4. Begusarai
5. Bhagalpur 6. Bhojpur 7. Buxar 8. Darbhanga
9. Gaya 10. Gopalganj 11. Jamui 12. Jehanabad
13. Kaimur/Bhabua 14. Katihar 15. Kishanganj 16. Khagaria
17. Lakhisarai 18. Madhepura 19. Madhubani 20. Munger
21. Muzzarffarpur 22. Nalanda 23. Nawadash 24. Patna
25. Pashchim Champaran 26. Purba Champaran 27. Pumia 28. Rohtas
29. Saharsa 30. Samastipur 31. Saran 32. Sheikhpura
33. Sheohar 34. Sitamarhi 35. Supaul 36. Vaishali
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13.

13.
17.

21.

Writtenn Answers -

. Bastar

Jashpur
Koriya

Sarguja

. Banaskantha

Panch Mahals

. Mohindergarh

Chamba

Doda

Bokaro
Dumka
Gumia

Latehar

Palamu

Simdega

. Bidar

Raichur

Palakkad

. Balaghat

Damoh

Jhabua

2.
6.

10.

10.
14.

18.

10.

Bilaspur
Kanker

Mahasamund

. Dangs

. Sabarkantha

. Sirsa

. Sirmaur

. Kupwara

. Chatra

. Garhwa

Hazaribagh

Lohardagga
Ranchi

. Chitradurga
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Chhattisgarh
3. Dantewada
7. Kawardha

11. Raigarh

Gujarat

3. Dahod

Haryana

Himachal Pradesh

Jammu & Kashmir

3. Poonch
Jharkhand
3. Deoghar
7. Giridh
11. Jamtara
15. Pachhim Singhbhum
19. Sahibgan]

Kamataka

3. Davangere

Kerala

Madhya Pradesh
3. Betul
7. Dindori

4. Dhamtar
8. Korba

12. Rajnandgaon

4. Namada
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13.
17.
21,

13.
17.

Written Anewers

Pamna
Seoni
Siddhi

. Ahmednagar

Chandrapur
Hingoli

Chandel

Ri Bhoi

Mon

Bolangir
Gajepati
Keonjhar
Nabrangpur
Sambalpur

Hoshiarpur

Jaisalmer

Sawai Madhopur

. Sikkim North

Cuddalore
Tiruvannamalai

PHALGUNA 16, 1928 (Saka)

14. Rajgarh
18. Shahdol

22. Tikamgarh

2. Amravati
6. Dhule
10. Nanded

2 Churchandrapur

2. South Garo Hills

10. Koraput
14. Nuapada
18. Sonapur

16. Rewa
19 Sheopur

23. Umaria

Maharashtra
3. Aurangabad

7. Gadchiroli
11. Nandurbar

Manipur

3. Tamenlong

Meghalaya
3. West Garo Hills

Mizoram

Nagaland

3. Workha

3. Debagarh
7. Jharsuguda
11. Malkangir
15. Phulbani
19. Sundargarh

3. Chittaurgarh
7. Jhalawar
11. Tonk

Sikdim

Tamii Nadu
3. Nagapattinam

16.

24.

12.

12.
16.

12,

o Questions

Satna

Shivpuri
West Nimar

Bhandara

Gondia

Yavatmal

Mayurbhanj
Rayagada

Dungarpur
Karofi

Sivagangai

268
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Tripura
1. Dhalai
Uttar Pradesh
1. Ambedkar Nagar 2. Azamgarh 3. Bahraich 4. Balrampur
5. Banda 6. Barabanki 7. Basti 8. Budaun
9. Chandauli 10. Chitrakoot 11. Etah 12. Farrukhabad
13. Fatehpur 14. Gonda 15. Gorakhpur 16. Hamimpur
17. Hardoi 18. Jalaun 19. Jaunpur 20. Kaushambi
21. Kushinagar 22. Lakimpur Kheri 23. Lalitpur 24. Maharajganj
25. Mahoba 26, Mirzapur 27. Pratapgarh 28. Raebareli
29. SantKabir Nagar 30. Shravasti 31. Siddharrathanagar 32. Sitapur
33. Sonebhadra 34. Unnao
Uttaranchal
1. Chamoli 2. Champawat 3. Tehri Garhwal
West Bengal
1. Bankura 2. Birbhum 3. Dakshin Dinajpur 4. Jalpaiguri
5. Malda 6. Midnapur East 7. Midnapur West 8. Murshidabad
9. Purulia 10. South 24 Parganas 11. Uttar Dinajpur
Statement H A
Backward Districts inftiative—Fielease of Funds to RSVY districts
As on 5.3.2007 (Rs. in Cr)
S. No. State/Distict Toul amant Amount  Amoudt  Amot  Amont  Tow  Cumuaive  UCs
fobe released in released in released in released in  Amount  Expdr. reporied received
rioased 200304  2004-2005 20052008 20062007  released by stale Govis.
1 2 3 4 5 8 7 8 9 10
1. Andhra Pradesh (10)
Adilabad 45.00 12.50 2.50 7.50 7.50 30.00 19.50 19.50
Warangal 45.00 12.50 10.00 7.80 7.50 37.50 27.10 27.10
Chittoor 45.00 5.00 2.50 7.50 15.00 7.50 7.50
Karimnagar 45.00 5.00 10.00 7.80 7.50 30.00 21.11 2111
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1 2 3 4 5 6 7 8 9 10
Khammam 4500 500 10.00 750 2250 1354 1354
Nizamabad 45.00 750 750 750 2250 1693  14.58
Naigonda 45.00 7.50 750 1600  7.55 7.55
Mahboobnagar 45.00 7.50 750 1500  7.62 7.62
Vijainagaram 45.00 7.50 750 1500  7.54 7.54
Medak 45.00 750 750 750 2250 1237 1237
Total 45000 4000 7250 3750 7500 22600 140.78 138.41

2. Gujarat (3)

Dangs 45.00 12.50 10.00 7.50 7.80 37.50 27.87 23.068

Dahod 45.00 6.00 2.50 7.50 7.50 22.50 12.08 12.08

Panchmahals 45.00 7.50 7.50 15.00 5.54 4.55

Total 1356.00 17.50 20.00 15.00 22.50 75.00 4547 39.67
3. Haryana(1)

Sirsa 45.00 0.00 7.50 15.00 22.50 45.00 34.63 28.38

4, Kamataka (4)

Guibarga 4500 750  7.50 750 2250 1368  11.66
Bidar 4500 500 2850 750 750 2250 1356  13.56
Chitradurg 45.00 750 760 750 2250 1378  13.66
Davengere 45.00 7.50 750 1500 1362 1362
Total 180.00 1250 2500 1500 30.00 8250 5484 5250
5.  Kerala (2)

Paliakad 4500 1500 750 1500 750 4500 3651  36.00
Wayanad 4500 500  10.00 7650 2250  12.59

Total 80.00 2000 1750 1500 1500 67.50 49.10  36.00

8. Madhya Pradesh (10)

Mandia 45.00 7.50 7.50 15.00 15.00 45.00 34.686 34.585
Barwani 45.00 7.50 15.00 16.00 7.50 45.00 37.50 22.58
Khargone 45.00 7.50 15.00 15.00 7.50 45.00 38.61 29.86

Shahadol 45.00 22.50 15.00 7.50 45.00 37.45 27.27
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2 3 4 5 6 7 8 9 10

Satna 45.00 15.00 15.00 15.00 45.00 34.99 32.18
Sidhi 45.00 15.00 15.00 15.00 45.00 35.42 35.42
Umaria 45.00 15.00 15.00 15.00 45.00 34.90 34.90
Balaghat 45.00 15.00 15.00 15.00 45.00 34.52 34.52
Seoni 45.00 15.00 15.00 15.00 45.00 34.63 34.53
Dindori 45.00 7.50 15.00 15.00 37.50 28.97 28.97
Total 450.00 2250 14250 150.00 127.50 44250 349.56 314.78
Maharashtra (9)

Gadchiroli 45.00 7.50 7.50 15.00 30.00 20.64 20.64
Bhandara 45.00 7.50 7.50 7.50 22.50 156.37 6.76
Chandrapur 45.00 7.50 7.50 7.50 22.50 13.62 13.62
Gondia 45.00 7.50 15.00 7.50 30.00 14.99 10.53
Dhule 45.00 7.50 7.50 15.00 6.49 4.56
Nanded 45.00 7.50 7.50 15.00 30.00 21.91 21.91
Nandurbar 45.00 7.50 7.50 15.00 10.53 10.53
Hingoli 45.00 7.50 7.50 7.50 22.50 12.20 14.16
Ahmednagar 45.00 7.50 7.50 7.50 22.50 12.20 12.20
Total 405.00 16.00 67.50 60.00 67.50 210.00 12795 114.91

8. Rajasthan (3)

Dungarpur 45.00 15.00 15.00 15.00 45.00 34.86 34.88
Banswara 46.00 ° 15.00 156.00 15.00 45.00 34.53 34.53
Jhalawar 45.00 5.00 17.50 7.50 15.00 45.00 35.60 28.73
Total 135.00 35.00 47.50 37.50 15,00 13500 104.99 98.12
Tamil Nadu (5)

Tiruvannamalai 45.00 15.00 15.00 15.00 45.00 36.00 36.00
Dindigul 45.00 5.00 17.50 15.00 7.50 45.00 35.27 35.27
Cuddalore 45.00 15.00 15.00 30.00 . 27.26 27.26
Naggapattinam 45.00 15.00 15.00 30.00 19.84 15.00
Sivganga 45.& 15.00 15.00 7.50 37.50 27.71 27.1M
Total 225.00 2000 77.50 75.00 15,00 18750 148.08 141.24
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10.  Uttar Pradesh (21)

Sitapur 4500 750 750 1500 750 3760 2727 27.27
Unnao 4500  7.50 750 1500 3000 27.15 22.64
Raebareli 4500 750 750 750 1500 3750 27.04  27.04
Sonbhadra 4500 750 750 1500 1500 4500 3480  2B.56
Hardol 4500 750 750 750 1500 37.50 19.62  10.67
Barabanki 4500 500 1000 750 750 3000 19.50  18.00
Fatehpur 4500 500 1000 1500 750 37.50 2768  22.71
Banda 4500 500 1000 750 750 3000 19.60  19.60
Chitrakoot 4500 500 1000 750 750 3000 2002  20.02
Mirzapur 4500 500 1000 750 750 3000 19.50 1554
Gorakhpur 45.00 750 750 1600 3000 19.53 1953
Azamgarh 45.00 760 750 750 2250 1408  14.08
Kushinagar 45.00 750 750 750 2250 1169  11.69
Jaunpur 45.00 760 750 1500 3000 2050  20.59
Chandauli 46.00 750  7.50 2250 3750 27.08  27.03
Kaushambi 45.00 750 1500 1500 37.50 27.08  26.32
Hamirpur 45.00 750 750 2250 3750 27.06 22.43
Mahoba 45.00 750 750 1500 3000 19.50  19.50
Lalitpur 45.00 750 1500 750 3000 2026 13.70
Pratapgarh 45.00 750 750 750 2250 1367  13.67
Jalaun 45.00 7650 1500 760 3000 19.67 1472
Total 945.00 6250 16250 20250 247.50 675.00 462.28 414.27
1. West Bengal (8)
Purutia 4500 1250 250 750 750 3000 2026  20.26
Jalpaiguri 4500 1260 250 750 750 3000 2078 2078
24 South Paraganas 4500 500  10.00 750 2250 1208  10.86
Midnapur West 4500 500  10.00 750 2250 1228 1220

North Dinajpur 45.00 7.50 7.50 7.50 22.50 13.45 13.45
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1 2 3 4 5 8 7 8 9 10
South Dinajpur 45,00 750 750 750 2250 1232 1232
Bankura 45.00 750 750 750 2250 1500  15.00
Birbhum 45.00 750 750 750 2250 1471  13.48
Total 360.00 3500 5500 4500 60.00 19500 120.89  118.42
12, Chhatisgarh (8)
Dantswada 4500 1500 750 750 750 3750 3037 2521
Bastar 4500 1500 750 750 750 37.50 2728  27.26
Kawardha/Kabirdham 4500 500 250 1500 750 3000 19.69  19.69
Rajnandgaon 4500 500  10.00 1500 3000 1997  20.79
Jaspur 45.00 750 1500 750 3000 2128  19.81
Bilaspur 45.00 750 1500 750 30.00 2288 2250
Kanker 45.00 750 1500 2250 4500 3527 3527
Sarguja 45.00 750 1500 1500 37.50 27.41  27.41
Total 360.00 4000 57.50 9000 90.00 277.50 204.13 197.94
13.  Bihar (21)

Jehanabad 45.00 7.50 750 1500 1202  6.29
Kaimur 45.00 750 750 1500 3000  19.64

Gaya 45.00 750 750 750 2250 2101  21.01
Rohtash 45.00 750 750 750 2250 2124  21.24
Aurangabad 45.00 750 750 750 2250 1975

Darbhanga 45.00 7650 750 1500 3000 19.54  19.54
Madhubani 45.00 750 750 750 2250 2071  14.80
Muzaftarpur 45.00 750 750 750 2250  20.26

Nalanda 45.00 750 750 750 2250  19.53

Samastipur 45.00 760 750 750 2250 19.67  19.57
Patna 45.00 750 750 1500 3000 21.57 2157
Bhojpur 4500 750 750 750 2250 19.68  13.17
Vaishali 45.00 750 750 1500 3000 1956 1955
Sheohar 45.00 750 750 000 1500 1214
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1 2 3 ‘ 5 8 7 8 9 10
Katihar 45.00 750 750 1500 3000 1961 1851
Nawadah 45.00 7650 750 1500 3000 2136 19.49
Pumea 45.00 7.50 750 1500 1955  19.55
Lakhisarai 45.00 7.50 1600 2250 2018  20.18
Supaul 45.00 730 750 1500 3000 1976  19.78
Araria 45.00 7.50 750 750 2250 12,07
Jamui 45.00 750 750 750 2250 1958 566
Total 94500 000 157.50 13500 21000 502.50 39822 260.89

14.  Jbarkhand (16)
Simdega 4500 750  15.00 2250 4500 3485  34.85
Guinla 4500 750 750 750 2250 4500 3479  34.79
Lohardagga 4500 750 750 1500 1500 4500 3504 3504
Palamu 4500 500 250 1500 2250 4500 34.60  34.60
Latehar 4500 500 1000 1600 750 3750 1965 1571
Bokaro 4500 500 250 750 1500 3000 19.56  14.99
Chatra 45.00 750 1500 1500 3750 27.82  27.82
Koderma 45.00 750 750 1500 30.00 19.51  19.51
Ranchi 45.00 7650 1500 1500 37.50 27.30  27.30
Dhanbad 45.00 750 750 2250 3750 2714  27.14
Hazaribagh 45.00 750 750 2250 3750 2717 2717
Godda 45.00 750 750 1500 3000 2009  20.09
Garhwa 45.00 750 750 2250 3750 2212 2212
Giridih 4500 760 7650 750 2250 1215 1216
Saraikela 45.00 750 750 3000 4500 3463 34.63
West Singhbhum 45.00 7.50 2250 3000 19566  19.55
Total 72000 3750 12000 14250 20250 58250 41597 407.46

16.  Orissa (5)
Mayurbhanj 4500 600 1000 750 1500 3750 27.14  21.72
Ganjam 4500 500 1000 1500 750 3750 2885  20.07
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1 2 3 . 5 6 7 8 9 10
Gajpati 45.00 750 750 750 2250 1656 6.09
Keonjhar 45.00 750 750 750 2250  12.87 9.50
Sundargarh 45.00 750 750 750 2250 19.11  13.38
Total 22500 1000 4250 4500 4500 14250 103.63  70.76

18.  Punjab (1)

Hoshiarpur 45.00 750 750 750 2250 1631  14.21

17.  Arunachal Pradesh (1)

Upper Subansiri 45.00 7.50 7.50 0.00 15.00 7.50 8.40

18.  Assam (5)

Kokrajhar 4500 500 250 1500 2250 1444 1435
North Lakhimpur 4500 500 250 750 750 2250 1247  12.47
Dheemaji 45.00 7.50 750  15.00

N.C.Hills 45.00 7.50 1500 2250  6.21
Karbi-Anglong 45.00 7.50 750 1500 750  7.50
Total 22500 1000 2750 750 5250 9750 40.62  34.32

19. Himachal Pradesh(2)

Chamba 45.00 5.00 10.00 7.50 15.00 37.50 28.38 28.38
Sirmaur 45.00 . 15.00 7.50 15.00 37.50 27.03 27.03
Total 90.00 5.00 25.00 156.00 30.00 75.00 65.41 55.41

20. Jammu & Kashmir (3)

Doda 45.00 5.00 10.00 7.50 7.50 30.00 20.03 1169
Kupwara 45.00 7.50 7.50 7.50 22.50 13.689 13.69
Poonch 45.00 7.50 7.80 7.50 22.50 12.94 12.94
Total 135.00 5.00 25.00 22.50 22.50 75.00 46.68 46.68

2. Manipur (1)

Tamengiong 45.00 7.50 7.50 15.00 7.50 37.50 27.45 27.45
22. Meghalaya (1)
West Garo Hills 45.00 7.50 7.50 15.00 7.50

23. Mizoram (1)

Lawngtiai 45.00 7.50 7.50 15.00 30.00 22.50 22.50




281 Written Answers

PHALGUNA 16, 1928 (Saka)

24. Nagaland (1)
Mon 45.00

15.00 7.50

15.00 37.60 30.00

26. Tripura (1)

Dhalai 45.00 7.50 7.60 7.50 7.80 30.00 20.87 20.87
26 Uttaranchal (3)

Champawat 45.00 7.50 7.50 7.50 22.50 12.00 12.00

Chamoil 45.00 7.50 7.50 7.50 22.50 12.21 12.21

Tehri Garhwal 45.00 7.50 7.50 7.50 22.50 12.09 12.09

Total 135.00 0.00 22.50 22.50 22.50 67.50 36.30 36.30
27. Sikkim (1) 45.00 7.50 7.50 22.50 37.50 32.69 25.88
28. NABARD 9.30 1.08 3.24 1.66 5.97

Total 6624.30 402.50 1241.08 1210.74 1546.65 4400.97 3101.80 2753.76

Statement /B
Reloase of Capaclly Buiiding fund fo Stetes under BRGF

2008-07
Sl. No. States No. of Districts Total Entitlement 2006-07
(Rs. in crore)
1. Sikkim 1 1 crore 0.8482
2. West Bengal 1 11 crore 10.56
Total 11.4492

Dilapidated Condition of Bridges on NH-60

1153. SHRI SUNIL KHAN: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the three bridges of Sal bridges near
Amarkanan and Dang Mejla and Tarapur of NH-60 in
the district of Bankura, West Bengal are in dilapidated
condition;

(b) if so, the detalis thereof; and

(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (c) These three bridges are
composite structure of single lane width. Some damages
have occurred in the Deck Slab in the recent past which
has been repaired expeditiously. Now these are all in
traffic worthy condition. Reconstruction of ali the three
bridges will be taken up in a phased manner depending
upon /nfer se priority and avaliability of funds.
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Vacant Posts of Youth Co-ordinators

1154. SHRI C. H. VIJAYASHANKAR: Wil the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether many posts of Youth Coordinators and
other cadres are lying vacant in Nehru Yuva Kendra;

(b) if so, the details thereof, State-wise and location-
wise and the reasons therefor;

(c) whether non-appointment of youth coordinators
is resulting in ineffective management of youth
programmes;

(d) it so, whether Government is considering for
filing up of the vacant posts;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) to (f) As against 808
sanctioned posts, including 311 posts of Youth
Coordinators, in the Nehru Yuva Kendra Sangathan
(NYKS), the total number of persons working in NYKS
at present is 2208. The process of rationalization and
regularization of the excess posts is presentlty under
consideration in consultation with the Ministry of Finance.
in the meanwhile, the programmes of the NYKS are
being conducted through the Youth Coordinators, by giving
them additional charge, wherever necessary, with the
involvement of the Youth Clubs and volunteers under the
National Service Volunteer Scheme and the Rashtriya
Sadbhavana Yojana.

Widening of NH

1155. SHRIMATI SUSHEELA BANGARU LAXMAN:
Will the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of the National Highways having single
lane width and intermediate lane width in various States
of the country, specially in Rajasthan;

(b) whether the Government has any plan to widen
these National Highways;

(c) it so, the details thereof, State-wise;
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(d) whether the stretch between Chittorgarh to
Neemuch of NH-79 qualifies for four-laning;

(e) if so, the details thereof including estimated
expenditure on the project; and

(f) the time by which the said project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The details of the National
Highways having single lane and intermediate lane width
in various States of the country including those of
Rajasthan State are given in the enclosed statement.

(b) and (c) Development and maintenance of National
Highways is a continuous process and these are taken
up in phased manner depending upon the traffic volume,
inter-se priority and availability of funds.

(d) Yes, Sir.

(e) There is no proposal for four laning of stretch of
NH-79 between Chittorgarh to Neemuch of NH-79.

(f) Does not arise.

Statement

Sl. No. Name of State Length of Single

& Intermediate

Lane of NHs
in Km

1 2 3

1. Andaman & Nicobar Island 300
2. Andhra Pradesh 356
3. Arunachal Pradesh 340
4. Assam 779
5. Bihar 1952
6. Chhatisgarh 773
7. Goa \ 96
8. Guijarat 228
9. Haryana 327
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1 2 3
10. Himachal Pradesh 847
1. Jammu & Kashmir 782
12. Jharkhand 941
13. Kamataka 610
14. Kerala 290
15. Madhya Pradesh 1426
16. Maharaghtra 268
17. Manipur 510
18. Meghalaya 444
19. Mizoram 784
20. Nagaland 379
21. Orissa 1700
22. Punjab 56
23. Rajasthan 1538
24. Sikkim 62
25. Tamil Nadu 104
26. Tripura 333
27. Uttar Pradesh 2253
28. Uttrakhand 1610
29. West Bengal 623

Dolphin/Cellular Service

1156. SHRI SUKDEO PASWAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Dolphin/Cellular Service customers
are facing difficuities in operating their Mobile phones
especially in NCR region;

(b) if so, the reasons therefor, and

(c) the steps taken/proposed to be taken by the
Government to redress the problem?

o Questions 288

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) Sir, no specific
difficulties for Dolphin/ceflular service customers in NCR
region have been reported. However, the improvement
in network is a continuous process and the following
measures are taken from time to time for better coverage.

(i) 148 numbers of Base Transceiver Stations are
planned to be commissioned in 2007-08. Six
numbers of indoor solutions are working in
4 National Capital Region towns and in addition,
20 numbers are planned to be commissioned
in 2007-08 to improve coverage.

(i) Optimization of network is carried out on
continuous basis to keep the system in best
operational conditions.

(i) MTNL is also offering a number of Value Added
Services to its mobile customers. A new biiting
system has been commissioned to address
customer needs in changed scenario.

Liver and Kidney Transpiantation Facilities

1157. SHRI KAILASH MEGHWAL.
SHRI RAGHUVEER SINGH KOSHAL.

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the human Liver and Kidney Transpiant
surgeries are being successfully carried out in various

hospitals in the country;

(b) if so, the names of the institutions/Hospitals in
which these facifities are available;

(c) the approximate amount of expenditure incurred
on the said surgery;

(d) the method adopted to provide Liver and Kidney
to the patients for transpiant surgery;

(e) whether the Government provide any financial
assistance to the patients for the said surgery;, and

(N if 80, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
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LAKSHMI): (a) and (b) A list hospitals registered for liver
and kidney transplant surgery in the UTs is enclosed as
Statement. The hospitals are registered under the
Transplantation of Human Organs Act, 1994 in various
States by respective Appropriate Authorities in the States
concerned. The information, however, is not centrally
maintained by the Government of India.

(c) As per information available, the approximate
amount of expenditure incurred on liver transplant surgery
is about Rs. 15-20 lakh in private sector. Whereas the
cost of kidney transplant in this sector is about Rs.2-3
lakh. The costs for above surgery in Government sector
is subsidized and, therefore, is lower than the cost in
private sector.
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(d) There are two types of donor for transpiantation
i.e. (i) live donor (related or unrelated) (i) Cadaveric
donor. The procedure for transplantation has been
prescribed under the Transplantation of Human Organs
Act, 1994, and Transplantation of Human Organ Rules,
1995.

(e) and (f) The poor and needy patient can avail
financial assistance under National liiness Assistant Fund
similar to any other iliness subject to fulfiliment of certain
terms and conditions. Patients from Below Poverty line
families can seek financial assistance from the Rashtriya
Arogya Nidhi for treatment of various life threatening
diseases in any Government hospital.

Statement

List of Hospitals registered under THOA, 1994 for Kidney and Liver Transplantation

1. The Director, P.G.l., Chandigarh Kidney

2. The Commandant, Amny (R&R) Hospital, Dethi Cantt. Delhi-110010. Liver/Kidney

3. The Medical Superintendent, Batra Hospital & Medical Research Kidney
Centre, Tuglakabad, New Delhi-110062

4, Medical Director, Sir Ganga Ram Hospital, Liver/Kidney
Sir Ganga Ram Marg, New Delhi-110060

5. Director, AlIMS, Ansari Nagar, New Delhi-110029 Liver/Kidney

6. The Medical Superintendent Kidney
Pushpawati Singhania Research Institute,
Press Enclave Marg, Shelkh Sarai
Phase-ll, New Delhi-110017

7. The Director, St. Stephen Hospital, Tis Hazari, Delhi-110054 Liver/Kidney

8. Dy. Manager, J.P. Apollo Hospital, Sarita Vihar, Liver/Kidney
Dethi Mathura Road, New Delhi-110044

9. Medical Superintendent, Jaipur Golden Hospital, Kidney
2 Institutional Area, Sector-il, Rohini, Mew Delhi-110085

10. Medical Superintendent, Government General Hospital No. |, Kidney
Victor Simon Street, Pondicherry-605 006

1. The Director, G.B. Pant Hospital, New Delhi-110002 Liver

12 The Medical Director, Forties Fit, Lt. Rajan Dhall Hospital, Kidney

N Sector B, Pocket 1, Aruna Asaf Ali Marg, Vasant Kunj,
New Delhi-110070.
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[Transtlation]
High Security Number Plate

1158. SHRI HANSRAJ G. AHIR:
SHRI K.C. PALLANI SHAMY:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether introduction of High Security Number
Plate for motor vehicles has been kept pending by the
Government,

(b) if so, the reasons therefor;

(c) whether there is any proposal to implement the
High Security Number Plates; and

(d) it so, the time by which the same is likely to be
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) No, Sir.

(b) Does not arise, in view of (a) above.

(c) Implementation of the scheme for introduction of
High Security Number Plates is entirely the responsibility
of the concemed State Govemments.

(d) This scheme was to be implemented by
31.10.2008, in respect of new vehicles and within 2
years thereafter, in respect of “in use” vehicles.

Uranium Exploration

1159. SHR! KULDEEP BISHNOI: Will The PRIME
MINISTER be Pleased to state:

(a) whether the Government has any plan to acquire
economically viable uranium deposits abroad to exploit
them for peaceful purposes;

(b) It so, the details thereof, and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
No policy decision has been taken so far in this regard.
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(b) and (c) Do not arise in view of reply to (a)
above.

[English]
Private Sector investment In Telecom Sector

1160. SHRI BACHI SINGH RAWAT “BACHDA™: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the private sector has made investment
in providing telephone connections in villages;

(b) it so, the details thereof along with the private
sector investment in rural telephony during the last one
year; and

(c) the steps taken/proposed to be taken by the
Government to ensure investment by private sector in
the areas of basic and cellular telephony in villages?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) As per the license
conditions of private telephone service providers, there
are no conditions of making investment in providing
telephone connections in villages. Government does not
maintain any data regarding investment made by private
sector for provision of telephone connections in villages.

However, Universal Service Obligation Fund (USOF)
is providing subsidy to all service providers including
service providers in private sector for provision of
telephone connections in villages as per details given
below:

() USOF has entered into an agreement with
Reliance Infocomm Limited (RIL) in September
2004 for provision of 21,431 Rural Community
Phones (RCPs) in villages with population more
than 2000 and where there are no Public Call
Offices (PCOs)—As on 31st January 2007,
15,531 RCPs have been provided by RIL.

(i) USOF has also entered into an agreement with
RIL, Tata Tele Services Ltd. (TTL) and Tata
Tele Services Ltd. (Maharashtra) (TTL-MH) in
March 2005 for provision of Rural Household
Direct Exchange Lines (RDELs) on demand in
203, 172 and 43 commercially unviable Short
Distance Charging Areas (SDCAs) respectively—
As on 31st January 2007, 4,64,276, 5,00,023
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and 1,40,192 RDELs have been provided by
RIL, TTL and TTL-MH respectively.

(c) Government is in the process of taking necessary
action to provide support for provision of infrastructure
for mobile services including Wireless Access Services
like Wireless in Local Loop (WLL) using Fixed/Mobile
Terminal in rural and remote areas of the country. The
infrastructure shall be created in those specified areas
where there is no existing fixed wireless mobile coverage.
Tender document for this purpose has already been issued
on 18.1.2007 and bids have been received.

[Transilation]
Permission to Internet Service Providers

1161. SHRI SANJAY DHOTRE:
SHRIMATI BHAVANA PUNDALIKRAO
GAWALI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of india
(TRAI) has given permission to 128 Intemet Service
Providers (ISP) to provide internet telephone in India;
and

(b) it so, the details thereof alongwith the number
which have been provided till date?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir.

(b) Does not arise in view of (a) above.

[English]
Maintenance of NH in Andhra Pradesh

1162. SHRI M. RAJA MOHAN REDDY: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has received any
proposals from Government of Andhra Pradesh for
maintenance and repair works of National Highways;

(b) if so, the details thereof and the reasons for
their pendency;
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(c) the status of each proposal; and

(d) the time by which these proposals are likely to
be cleared by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA): (a) to (d) Yes, Sir. State Government
have forwarded 20 proposals amounting to Rs. 29.56
crore for maintenance and repair works on National
Highways in Andhra Pradesh. Out of these, 9 proposals
amounting to Rs. 17.70 crore have already been
sanctioned. The remaining 11 proposals will be considered
for sanction during current year depending upon
availability of funds.

[Trans/ation)
Vacant Posts of Doctors in Hospitals

1163. SHRI BALESHWAR YADAV: Will the Minister
of HEALTH AND FAMILY WELFARE be pileased to state:

(a) whether several posts of expert doctors are lying
vacant in Ram Manohar Lohia Hospital, Safdarjung
Hospital and AIIMS, which are under Central Government;

(b) it so, the details thereof, hospital-wise; and

(c) the steps being taken by the Government to fil
these posts?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI): (a) and (b) Yes. sir. The number of posts of
specialists lying vacant are as follows:

Sr.No. Name of Institute/ Number of
Hospital vacant posts
1. AlIMS 138
2. Dr. RML Hospital 13*
3. Safdarjung Hospital 16*

* Excluding posts filled on contractual basis.

(c) The AIIMS has advertised 128 vacancies in
respect of the Institute. In respect of the Dr. RML and
Safdarjung Hospitals, vacancies have been intimated to
the UPSC for making necessary recommendations for
appointment to these posts. Simultaneously, pending
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regular appointment on the basis of recommendations of
the UPSC, contractual appointments have also besn made
in Dr. RML and Safdarjung Hospitals,

[English]
Plight of immigrants Overseas

1164. SHRI S.K. KHARVENTHAN:
SHRIMATI KARUNA SHUKLA:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) the number of Indians emigrated and working in
various foreign countries, country-wise;

(b) whether the Government is aware of the
exploitation and problems is being faced by Indian
labourers and the NRIis working in various countries
especially in Gulf;

(c) if so, the details thereof;

(d) whether the Government is aware of the incidents
of delay in sending homes the bodies of those who
died abroad;

(e) if so, the details thereof;
